IN THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
IN

ORIGINAL APPLICATION NO. 145 OF 2017 (EZ)

IN THE MATTER OF:

Centre for
EnvironmentProtection

Versus

Union of India &Ors

Updated Action taken Report on
behalf of Ministry of
Environment, Forest & Climate
Change in compliance with
Order dated 05.01.2021 in
O.A No 145/2017 (EZ), Centre
for Environment Protection Vs.
Union of India &Ors.

...... Respondent

.....Applicant

.....Respondents



S. No

Particulars

Page Nos.

UPDATED ACTION TAKEN REPORT

1-25

ANNEXURE R 33

Copy of  Ministry’s reminder letter
F.NORONE/E/NGT/O.ANo0.145/17/EZ/Vol:1/1285
-89, dated 12.08.2020.

26

ANNEXURE R 34

Copy of Under Secretary, E,F&CC, Govt. of
Mizoram letter 1.D.No0.C.18014/271/2017-FST,
dated 26.08.2020

27

ANNEXURE R 35 (Colly)

Copy of letter No.B.13028/19/2020-FC/PCCF/26,
dated 25.09.2020 issued by PCCF& Nodal
Officer (FC) along with Enquiry Report and

correspondence

28-32

ANNEXURE R 36

Copy of Ministry’s letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/1968-69, dated 16.10.2020

33-34

ANNEXURE R 37

Copy of reminder letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/2312-16, dated 06.11.2020

35




ANNEXURE R 38 (Colly)

Copy of APCCF & Nodal Officer (FC),
Government of Mizoram letter No.
B.13028/19/2020-FC/PCCF/197, dated 10.11.2020

along with Annexures

36-60

ANNEXURE R 39 (Colly)

Copy of Under Secretary Environment, Forest &
Climate Change, Government of Mizoram letter
No0.C.18014/271/2017-FST, dated 11.11.2020
along with copy of Deputy Secretary, Public
Works Deptt. Govt of Mizoram letter 1.D
N0.C.18026/1/2020-PWD’E’, dated 21.10.2020

61-79

ANNEXURE R 40

Copy of reminder letter F.No RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/2808-12, dated 11.12.2020

80

10.

ANNEXURE R 41 (Colly)

Copy of Under Secretary, Environment, Forest
& Climate Change, Govt. of Mizoram letter
No0,C.18014/271/2017-FST, dated 15.12.2020
along with copy of PWD, Govt. of Mizoram letter
1.D.N0.C.18026/1/2020-PWD(E) dated 16.11.2020

and its enclosures.

81-98

11.

ANNEXURE R 42

Copy of letter No0.C.18014/271/2017-FST/Vol-I,
dated 20.01.2021 issued by Under Secretary,

99




Environment, Forest & Climate Change, Govt.
Of Mizoram to the PCCF, Government of

Mizoram

12.

ANNEXURE R 43

Copy of letter No0.C.18014/271/2017-FST/Vol-I,
dated 20.01.202lissued by Under Secretary |,
Environment, Forest & Climate Change, Govt.
Of Mizoram to the PCCF, Government of

Mizoram

100

13.

ANNEXURE R 44

Copy of letter No. 2093/DS(FSP & Cadre)/2020,
dated 24.07.2020 issued by the Deputy Secretary,

Ministry of External Affairs along with email.

101-102

14,

ANNEXURE R 45

Copy of mail dated 31.07.2020 from Shri
Vanlalhuma (former Secretary, Tourism Deptt.,

Govt. of Mizoram)

103

15.

ANNEXURE R 46

Copy of letter N0.C.18019/4/2017-TOUR, dated
03.08.2020 issued by the Deputy Secretary,
Tourism Department, Government of Mizoram

along with acknowledgement receipt.

104-105

16.

ANNEXURE R 47

Copy of reply to the Show Cause Notice issued by
Shri Vanlalhuma (former Secretary, Tourism

Deptt.,, Govt. of Mizoram) vide his letter No.

106-111




BRAT/ADM/586/1/2019, dated 07.09.2020.

17.

ANNEXURE R 48 (Colly)

Copy of forwarding letter No.
RONE/E/NGT/O.A No. 145/17/EZ/Vol:1/1551-53,
dated 08.10.2020 to the Principal Secretary,
Tourism Deptt., Government of Mizoram along
with reminder letter to all the former officials of

the Tourism Deptt., Govt. of Mizoram.

112-117

18.

ANNEXURE R 49

Copy of reply letter No KLNGL/GOVT/2020,
dated 05.11.2020by Shri K. Lal Nghinglova,
Former Secretary (2013-2014), Tourism Deptt.,

Government of Mizoram

118

19.

ANNEXURE R 50

Copy of joint reply by the former officials of the
Tourism Deptt., through the Tourism Deptt.,
Govt. of Mizoram vide letter No.C.18015/1/2020-
DTE(TOUR), dated 26.11.2020.

119-125

20.

ANNEXURE R 51

Copy of Ministry’s letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/2817-19, dated 11.12.2020.

126

21,

ANNEXURE R 52

Copy of Tourism Deptt., Govt. of Mizoram letter

127




No0.C.18015/1/2020-DTE(TOUR),dated
17.12.2020.

22,

ANNEXURE R 53

Copy of reminder letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/3451-54, dated 02.02.2021 to

the Chief Secretary, Government of Mizoram.

128-130

23.

ANNEXURE R 54

Copy of letter No.RONE/E/NGT/O.ANo. 145/ 17
[ EZ | Vol:l /3515-21,dated 09.02.2021intimating
the State Government for site inspection and

meeting.

131-132

24,

ANNEXURE R 55 (Colly)

Copies of notices issued to the former officials of

the Tourism Deptt., Govt. of Mizoram.

133-142

25.

ANNEXURE R 56

Copy of letter No.RONE/E/NGT/O.A No.
145/17/EZ/Vol.11/3625-20, dated 19.02.2021

143

26.

ANNEXURE R 57

Copy of Site Inspection Report

144-184

217,

ANNEXURE R 58 (COLLY)

Copy of Attendance Sheet and statements of the

former officers, Tourism Department

185-187




28. ANNEXURE R 59(COLLY)

Copy of Attendance Sheet and Comments on the

meeting chaired by PCCF, Government of 188-189

Mizoram.

29. ANNEXURE R 60

Copy of mail dated 27.03.2021 along with
attachment of letter No. C 18026/1/2020- 190-191
PWD(E), dated 25.03.2021 issued by Under
Secretary, PWD, Govt. of Mizoram.

PLACE: SHILLONG

DATE: 06/08/2021 COUNSEL FOR RESPONDENT

GORA CHAND ROY CHOUDHURY,

ADVOCATE, CENTRAL GOVT. STANDING COUNSEL,
STANDING COUNSEL FOR MOEF&CC, NGT, KOLKATA,
TEMPLE CHAMBER, ROOM NO. 35,

1°T FLOOR, 6 OLD POST OFFICE STREET, KOLKATA -700 001.
Ph. 7998275572/98630416260

Email-gora.roychoudhury@agmail.com



mailto:Email-gora.roychoudhury@gmail.com

&z

SleNS"iRUNlt

-

IN THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 145 OF 2017 (EZ)

IN THE MATTER OF:

Centre for Environment Protection

.....Applicant
Versus

Union of India &Ors

.....Respondents

UPDATED ACTION TAKEN REPORT ON BEHALF OF
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

1. That this Hon’ble Tribunal vide Order dated 09.12.2019 in O.A
No. 145/2017 (EZ), Centre for Environment Protection Vs. Union
of India &Ors had directed this Ministry to take up the matter and
initiate proceedings under Section 3 A and 3 B of the Forest

(Conservation) Act, 1980 read with Rule 9 of the Forest

(Conservation) Rules, 2003.

Inspector Genpral of Forests (Centrel)
Gowt. of India Ministry of Eni/nnmant, Forest & Climate Change
North Eastern Reqional Office, Shillang



2. That, Ministry in compliance with the Hon’ble Tribunal’s Order
dated 09.12.2019 had filed a brief Action Taken Report, dated
21.04.2020 and an Updated Action Taken Report, dated

05.09.2020.

3. That, this, Hon’ble Tribunal in its Order dated 05.01.2021 had
perused Ministry’s Updated Action Taken Report and was pleased
to observed that substantial action has been taken by MoEF&CC
under Section 3 A & 3 B of the F (C) Act, 1980 read with Rule 9 of
the F (C) Rules, 2003 and Show Cause Notices also have been
issued against the Officers of the Tourism Department,
Government of Mizoram who were in-charge of the project at the
material time and that further action against the Officers of the
PWD, Government of Mizoram still remains to be taken for want

of necessary information from the State Government.

That in view of the above observations, this Hon’ble
Tribunal was pleased to direct the State Government to furnish the
particulars of the officers of the PWD, Government of Mizoram,
who were responsible for implementation and construction of
approach road along with all relevant documents and had also

further directed this Ministry to file a further Action Taken Report.
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Accordingly, in continuation to the Updated Action Taken Report
dated 05.09.2020 filed by this Ministry, the following submissions

are made herein below to further apprise this Hon’ble Tribunal.

Proceedings to established the culpability of PWD officers

involved in the construction of APPROACH ROAD:

. That Ministry issued reminder letter F.NoRONE/E/NGT/O.A
No.145/17/EZ/Vol:1/1285-89, dated 12.08.2020 to the Principal
Secretary, Environment, Forest & Climate Change Deptt., Govt. of
Mizoram with reference to Ministry’s letter dated 02.07.2020
(Annexure R 26 SUPRA) requesting the State Government under
Rule 9 (2) of the F (C) Rules, 2003 to expedite submission of
names and designation of the officers in-charge of Public Works
Department, Govt. of Mizoram who were responsible for the
construction of approach road to Chalfilh Tourist Destination.
Thereafter, Under Secretary, Environment, Forest & Climate
Change  Deptt., Govt. of Mizoram  issued letter
[.D.No.C.18014/271/2017-FST, dated 26.08.2020 to the Under
Secretary Public Works Deptt., Govt. of Mizoram enclosing and

referring to Ministry’s letter dated 12.08.2020 and requesting the

Deputy'Inspector Gepdral of Forests {Central)
Got. of India Ministry of Envianment, For-<t & Clisate Chenge
North Eastern Regional Office, Shitiong




Department to furnish all the required information immediately for

onward submission to the Ministry.

Copy of Ministry’s reminder
letter F. No RONE / E / NGT / O.A No.
145/17/EZ/Vol:1/1285-89, dated
12.08.2020 and copy of Under
Secretary, E,F&CC, Govt. of Mizoram
letter 1.D.No.C.18014/271/2017-FST,
dated 26.08.2020 are annexed herewith
as ANNEXURE R 33 & R 34

respectively.

5. That the PCCF & Nodal Officer (FC), Govt. of Mizoram issued

letter No.B.13028/19/2020-FC/PCCF/26, dated 25.09.2020 to,

Ministry with reference to Ministry’s letter dated 19.06.2020

(Annexure R 24 SUPRA) submitting therein a copy of inquiry

report by the Divisional Forest Officer, Darlawn Forest Division,

Mizoram supported by SOI toposheet and Google Earth map along

with correspondence between the State Forest Department and the

State PWD, Govt. of Mizoram during the initial stages when the

construction of approach road had taken place and copy of letter

Deputy Inspector Gensfa/ of Forests (Cantral)

Govt. of India

istry of Environment, Formst & Climsta Change

North Eastern Regional Office, Shitlang



No.B.13028/23/2020-FC/PCCF/22, dated 04.08.2020 issued by the
PCCF, Govt. of Mizoram to the Under Secretary, E,F & CC, Govt.
of Mizoram stating that the PWD Deptt. wrote to the Divisional
Forest Officer, Darlawn informing that the approach road was
already existing and that they were to execute and do upgradation
works within the Right of Way. It was also further stated that the
DFO, Darlawn had traced back the location Map (from Google)
and confirmed that the road was never existing in the year 2005
and that the PWD had committed a violation by construction of
approach road inside the Reserved Forest and giving a false report
to the DFO.
Copy of letter  No.B.13028/19/2020-
FC/PCCF/26, dated 25.09.2020 issued by PCCF&
Nodal Officer (FC) along with Enquiry Report and
correspondence are annexed herewith and marked

as ANNEXURE R 35(Colly).

. That in response to the above letter, Ministry issued letter

No.RONE/E/NGT/O.A  No. 145/17/EZ/Vol:1/1968-69, dated
16.10.2020 stating that the information furnished by the State
Government is incomplete and that State Government was

requested to clarify as to the action taken in response to Chief
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Engineer PWD, Highway dated 21.03.2006 and the legal action
taken to the concerned as when an offence committed against the
State through the violation of the law, the Department entrusted
with the implementation of that law is expected to decisively act
against the offender and not merely make requests. State
Government was again requested to furnish the awaited documents
as requested vide Ministry’s letter dated 19.06.2020(Annexure R
24 SUPRA) within 15 from the date of issue of the letter.
Thereafter, Ministry issued reminder letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/2312-16, dated 06.11.2020 reminding the

State Government to furnish the desired information urgently.

Copy of Ministry’s letter
No.RONE/E/NGT/O.A No. 145/17/EZ/Vol:1/1968-
69, dated 16.10.2020 and copy of reminder letter .
No.RONE/E/NGT/O.A No. 145/17/EZ/Vol:1/2312-
16, dated 06.11.2020 are annexed herewith as

ANNEXURE R 36 & R 37 respectively.

7. That as requested vide Ministry’s letter dated 19.06.2020 and letter

dated 16.10.2020, the APCCF & Nodal Officer (FC), Government

s

of Forasts (Centrel)
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of Mizoram vide letter No. B.13028/19/2020-FC/PCCF/197, dated
10.11.2020 had furnished the following documents:
1) Certified copy of concept note of approach road to Chalfilh
Tourist Destination.
2) Certified copy of technical sanction and administrative
sanction of the approach road
3) Documents related to the planning, finalization of the road,
sanction, implementation
4) Map showing the road in the Reserved Forest.

~5) Other relevant documents.

Copy of APCCF & Nodal Officer (FC),
Government of Mizoram letter No.
B.13028/19/2020-FC/PCCF/197, dated 10.11.2020
along with Annexures are annexed herewith and .

marked as ANNEXURE R 38 (Colly).

That thereafter the Under Secretary, Environment, Forest &
Climate Change, Government of Mizoram issued letter
No.C.18014/271/2017-FST, dated 11.11.2020 with reference to
Ministry’s letter dated 12.08.2020 (Annexure R 33 SUPRA)

forwarding therein some of the required information furnished by

sts (Central)
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Deputy Secretary, Public Works Deptt. Govt of Mizoram vide
letter 1D No.C.18026/1/2020-PWD’E’, dated 21.10.2020.
However, the names and designation of the PWD officers involved
for the implementation and construction of approach road were still
not furnished and that Ministry was of the view that for the
convenience of service of notice and further correspondence with
the officers involved, Ministry also requires the current postal
address of all the former officers of the PWD Deptt., Govt. of
Mizoram thus, Ministry issued reminder letter F.No
RONE/E/NGT/O.A  No.  145/17/EZ/Vol:1/2808-12,  dated
11.12.2020 under Rule 9 (2) of the Forest (Conservation) Rules,
2003 to the Principal Secretary, Govt. of Mizoram requesting to
expedite submission of names and designation of the PWD officers
along with postal address of officers who were in-charge for the

construction of the approach road.

Copy of Under Secretary Environment,
Forest & Climate Change, Government of
Mizoram letter No.C.18014/271/2017-FST, dated
11.11.2020 along with copy of Deputy Secretary,
Public Works Deptt. Govt of Mizoram letter 1.D

No.C.18026/1/2020-PWD’E’, dated 21.10.2020 are

o

Deputy | of Forests (Cantral)
spector Geq i B oot
Gowt. of India Ministry of Envi' .

North Eastern Re



annexed as ANNEXURE R 39 (Colly) and copy of
reminder letter F.No RONE/E/NGT/O.A No.
145/17/EZ/Vol:1/2808-12, dated 11.12.2020 is

annexed as ANNEXURE R 40 respectively.

9. That after the reminder letter was issued by Ministry, the Under
Secretary, Environment, Forest & Climate Change, Govt. of
Mizoram vide letter No,C.18014/271/2017-FST, dated 15.12.2020
forwarded therein a copy of PWD, Govt. of Mizoram letter
[.D.No.C.18026/1/2020-PWD(E) dated 16.11.2020 along with its
enclosures and furnished names of officers who were involved
during execution of approach road from Khanpui to Chalfilh
Tourist Destination. However the postal address of the PWD

officers were still not furnished by the State Government.

Copy of Under Secretary, Environment,
Forest & Climate Change, Govt. of Mizoram letter
No,C.18014/271/2017-FST, dated 15.12.2020 along
with copy of PWD, Govt. of Mizoram letter
[.D.No.C.18026/1/2020-PWD(E) dated 16.11.2020
and its enclosures are annexed as ANNEXURE R

41 (Colly).
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10.That the Under Secretary, Environment, Forest & Climate Change,

Govt. Of Mizoram thereafter issued letter No.C.18014/271/2017-

FST/Vol-1, dated 20.01.2021 to the PCCF, Govt. Of Mizoram

enclosing therewith Ministry’s letter dated 11.12.2020 and

requesting to furnish the required information. Simultaneously,

Under Secretary also issued letter No.C.18014/271/2017-FST/Vol-

[, dated 20.01.2021 to the PCCF, Government of Mizoram

informing that the postal address of the responsible officers for the

construction work of the approach road from Khanpui Village to

Chalfilh Tourist Destination during 2005-2006 may be sent to him

as soon as PWD furnish the same.

Copy of letter No.C.18014/271/2017-FST/Vol-I,

dated  20.01.2021 and copy of letter.

No.C.18014/271/2017-FST/Vol-I, dated 20.01.2021
issued by Under Secretary , Environment, Forest
& Climate Change, Govt. Of Mizoram to the
PCCF, Government of Mizoram are annexed as

ANNEXURE R 42& R 43 respectively.

Benuty Inspbctor Ganarpl pf Forests {Cantral)
" - amhetr f Ervirohient, Frvest € CEmata Change
Govt. nf Indiz WBnistry f

: it Chrilinns
North Fastarn Reginnal Dtta, ofilt
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Proceedings to established the culpability of Tourism officers

involved for the construction of Chalfilh Tourist Destination

(Phase I & I1):

11.That  with  reference to  Ministry’s reminder letter

No.RONE/E/NGT/O.A No. 145/17/EZ/080-82, dated 21.07.2020
issued to the Secretary, Ministry of External Affairs, New Delhi,
the Deputy Secretary, Ministry of External Affairs vide his letter
No. 2093/DS(FSP & Cadre)/2020, dated 24.07.2020 had
acknowledge the receipt of the show cause notice and had inform
that the notice has been sent to Shri Vanlalhuma (former Secretary
Tourism Deptt., Govt. of Mizoram), currently serving as
Ambassador of India to the Slovak Republic vide email dated

24.07.2020.

11

Copy of letter No. 2093/DS(FSP & .

Cadre)/2020, dated 24.07.2020 issued by the
Deputy Secretary, Ministry of External Affairs
along with email dated 24.07.2020. are annexed

herewith as ANNEXURE R 44,

12.That Shri Vanlalhuma (former Secretary, Tourism Deptt., Govt. of

Mizoram) vide his mail dated 31.07.2020 had acknowledge the

nt, Forest & Chmate Chang®

D istry of Enyim
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North Eastern Ragional Offica,



receipt of the Show Cause Notice issued by Ministry and had
informed that he would be responding to the Notice within two

months from 17.07.2020.

Copy of mail dated 31.07.2020 from
ShriVanlalhuma (former Secretary, Tourism Deptt.,
Govt. of Mizoram) and currently serving as Ambassador
of India to the Slovak Republic is annexed herewith and

marked as ANNEXURE R 45.

13.That the Deputy Secretary, Tourism Department, Government of
Mizoram vide his letter No.C.18019/4/2017-TOUR, dated
03.08.2020 had furnish therein the acknowledgement receipt of

show cause notice from the former officials of the Tourism

Department, Government of Mizoram as requested vide Ministry’s |

letter RONE/E/NGT/O.A No. 145/17/EZ/444-46, dated 09.06.2020

(Annexure R19 SUPRA).

Copy of letter No.C.18019/4/2017-TOUR, dated
03.08.2020 issued by the Deputy Secretary, Tourism

Department, Government of Mizoram along with

Deputy Inspectdr Gensral f[Forests (Central)
Gowt. of India Mnistry of Environment, Frrcat # Climate Crange
North Eastern Regiona

| it a, Srnann
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acknowledgement receipt is annexed herewith and

marked as ANNEXURE R 46 (Colly).

14.That Shri Vanlalhuma (former Secretary, Tourism Deptt., Govt. of
Mizoram) vide his letter No. BRAT/ADM/586/1/2019, dated
07.09.2020 first replied to the Show Cause Notice dated

09.06.2020 issued by Ministry.

Copy of reply to the Show Cause Notice issued by
Shri Vanlalhuma (former Secretary, Tourism Deptt.,
Govt. of Mizoram) vide his letter No.
BRAT/ADM/586/1/2019, dated 07.09.2020 is annexed

herewith and marked as ANNEXURE R 47.

15.That Ministry thereafter through the Principal Secretary, Tourism
Deptt., Government of Mizoram issued reminder letter to all the
former officials of the Tourism Department, Government of
Mizoram vide letter No.RONE/E/NGT/O.A No.
145/17/EZ/Vol:1/1551-53, dated 08.10.2020 enclosing therein a
copy of letter from the Deputy Secretary, Tourism Department
showing acknowledgement receipt of Show Cause Notice by the

former officials of the Tourism Deptt., Govt. of Mizoram and that

Deputy Inspactor Genery) of Forasts (Cantral)
Govt. of India Ministry of Envimnmant, F-a « ~hanuh
North Eestern Ragions!




they were requested to reply to the said show cause notice within
15 days of receipt of the letter and failing which, Ministry will be

forced to take ex-parte decision on the matter.

Copy of forwarding
letterNo.RONE/E/NGT/O.A No.
145/17/EZ/Vol:1/1551-53, dated 08.10.2020to the
Principal Secretary, Tourism Deptt., Government
of Mizoram along with reminder letter to all the
former officials of the Tourism Deptt., Govt. of
Mizoram are annexed herewith and marked as

ANNEXURE R 48 (colly).

16.That Shri K. LalNghinglova, Former Secretary, Tourism Deptt.,

Government of Mizoram next replied to the Show Cause Notice

vide his letter No KLNGL/GOVT/2020, dated 05.11.2020
followed by a joint reply to the Show Cause Notice through the
Tourism  Deptt., Government of Mizoram vide letter
No.C.18015/1/2020-DTE(TOUR), dated 26.11.2020 by Shri B
Snaghluna, Former Director (2006-2007), Tourism Deptt.,
Government of Mizoram, Shri Vabeiha Hychho, Former Director

(2013-2014), Tourism Deptt., Government of Mizoram, Shri

Deputy Inspector Gensral of Forssts (Central)
Gowt. of India Ministry of Envirarant £ . ~hany
North Fagtern K 103! Gityr

14



Biakthanmawia Pautu, Former Joint Director (2013-2014), Tourism
Deptt., Government of Mizoram, Smti Noel Pari, Former Deputy
Director (2013-2014), Tourism Deptt., Government of Mizoram
and again by Shri K LalNghinglova, Former Secretary (2013-

2014), Tourism Deptt., Government of Mizoram.

Copy of reply letter No
KLNGL/GOVT/2020, dated 05.11.2020by Shri K.
LalNghinglova, Former Secretary (2013-2014),
Tourism Deptt., Government of Mizoram and copy
of joint reply by the former officials of the Tourism
Deptt., through the Tourism Deptt.,, Govt. of
Mizoram vide letter No.C.18015/1/2020-
DTE(TOUR), dated 26.11.2020 areannexed

herewith as ANNEXURE R 49& R 50 (Colly).

17.That Ministry was of the view that for the convenience of service
of notice and further correspondence with the officers involved,
this Ministry requires the current postal address of the former

officials of the Tourism Deptt., Govt. of Mizoram and accordingly,

imnfoént, Forest & Climate Changé
North Esstern Regional Office, Shillong

Get. of India Ministry of Env
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145/17/EZ/Vol:l/2817-19, dated 11.12.2020 to the Principal
Secretary, Tourism Deptt., Govt. of Mizoram requesting to obtain
and furnish the current postal address of the former officers of the
Tourism Deptt., Govt. of Mizoram and accordingly, as requested
Tourism Deptt., Govt. of Mizoram vide letter No.C.18015/1/2020-
DTE(TOUR), dated 17.12.2020 had furnished the current postal
address of the former officers of the Tourism Deptt., Govt. of
Mizoram.
Copy of Ministry’s letter
No.RONE/E/NGT/O.A No. 145/17/EZ/Vol:1/2817-
19, dated 11.12.2020 and copy of Tourism Deptt.,
Govt. of Mizoram vide letter No.C.18015/1/2020-
DTE(TOUR), dated 17.12.2020 are annexed

herewith as ANNEXURE R 51& R 52 respectively.

Further proceeding/action initiated by Ministry:

18.That Ministry had issued reminder letter No.RONE/E/NGT/O.A
No. 145/17/EZ/Vol:1/3451-54, dated 02.02.2021 to the Chief
Secretary, Govt. of Mizoram requesting to expedite submission on

the actions taken by the State Government against the concerned

Forests (Central)
"::{1, Forsst & Chimate Change®

| Office, Shillong

Deputy Jrispoctor &
. of India Ministry of ENW
oy North Esstern Regiond
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State Forest officials as requested by this office vide letter dated

12.06.2020 (Annexure R 27 SUPRA).

Copy of reminder letter
No.RONE/E/NGT/O.A No. 145/17/EZ/Vol:1/3451-
54, dated 02.02.2021 to the Chief Secretary,
Government of Mizoram is annexed herewith as

ANNEXURE R 53.

l9.That this office had observed that in spite of repeated request by
this office to furnish the desired information by the State
Government, State Government was taking a longer time in
furnishing the requested information and accordingly this office

had decided to conduct a site inspection of Chalfilh Tourist

Destination and hold discussion/hearings under Rule 9 (2) of the F .

(C) Rules, 2003 with the officials from the Forest Deptt.. Tourism
Deptt., Public Works Deptt. and Power & Electricity Deptt.,
Government of Mizoram on the matter to establish the culpability

of the officers involved.

Therefore, this office issued letter No.RONE/E/NGT/O.A

Got. of India Minisiry ef Envimnment, Forast & Climata Change
North Easstarn Ragional Office, Shillong
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Chief Conservator of Forest, Govt. of Mizoram informing that this
office will be conducting a site inspection of Chalfilh Tourist
Destination on the 24.02.2021 and had requested to coordinate with
the involved departments and direct them to be available on the
proposed suitable date for site inspection and meeting along with
all the relevant documents pertaining to the violations at Chalfilh

Tourist Destination.

Copy of letter No.RONE/E/NGT/O.A No.
145/17/EZ/Vol:1/3515-21, dated
09.02.2021intimating the State Government for site
inspection and meeting is annexed herewith as

ANNEXURE R 54

20.That this office had also issued notice for appearance under Rule

9(2) of the F (C) Rules, 2003 to the former officials of the Tourism

Deptt., Govt. of Mizoram to appear personally before the team

from this office on the 25.02.2021 for assessment of the relevant
documents and further enquiry into the matter.

Copies of notices issued to the former

officials of the Tourism Deptt., Govt. of Mizoram

are annexed as ANNEXURE R 55 (Colly).

Deputy Inspectér General df/Forests (Cantral)
Gont. of India Mnistry of Environment, Focest & Climata Change
North Eastern Regionel Office, Shillona
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21.That in view of the urgency of the matter this office made slight
modification to its earlier programme conveyed vide letter dated
09.02.2021 (Annexure R 54 SUPRA) and had re-scheduled the site
inspection of Chalfilh Tourist Destination on the 23.02.2021
instead of 24.02.2021 and had also requested the State Government
to arrange the following:
1. Surveyor of the Department for assessment of the area
broken up/built up area.
2. Personnel well acquainted with GPS along with GPS
instruments.
3. Any other document, material relevant.

4. SOI toposheet of the site where violation happened, with

enlarged colour Xerox of the specific site where the Tourist .

Destination, road etc is located.

Copy of letter No. RONE / E/ NGT / OA No
145 /17 / EZ / Vol .11 /3625-20, dated 19.02.2021 is

annexed as ANNEXURE R 56.

F ”'f;;; ‘ \J::t[ /

Deputy Inspector Genaral of Forgsts (Central)
Gowt. of India Ministry of Environment, Forast £ Climate Cheng®

North Eastern Regional Office, Shillong
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22.That the site inspection of the approach road and Chalfilh Tourist
Destination was conducted by Deputy Inspector General of Forests
(C), MoEF&CC, I.R.O, Shillong along with officials from the State
Forest Department on 23.02.2021. From the findings of the Site
Inspection, the following are the facts of the violation:

1. The State PWD has constructed a road of a total length of 10.5
Kms from Khanpuii to Chalfilh hill top without Forest
Clearance thereby causing violation over an area of 7.66 Ha.

2. The violation by the State PWD continues even after the
Hon’ble NGT has taken up this matter in the instant Original
Application and passed its Order dated 09.12.2019 by
constructing a cement concrete pavement over the existing road
having average width of 3.5 meters and for a length of 7 Kms.

3. The State Directorate of Tourism has constructed various
infrastructures consisting of complete and incomplete buildings -
i.e. Dormitory, Guest House, Viewing Tower, internal road etc
which altogether has a plinth/built up area of 2700 meters. The
overall area impacted by these construction i.e. violation is
4.19 Ha.

4. The stringing of 11 Kv transmission line specifically for power
supply to Chalfilh Tourist Destination comes partly along the

road and partly outside. The measurement of the area of

Deputy Jnspector Gaperal of Forests (Central)
Gowt. of Indie Ministry of Enyrnmant, Fwest £ 0 Fhange
North Esstern Regional Office, Shit




violation (for area outside the road formation) is being

undertaken by the State Government.

Copy of Site Inspection Report is annexed as

ANNEXURE R 57.

23.That, on* 25.02.2021, the former Tourism officers personally

appeared before the team from MoEF&CC, I.R.O, Shillong for
assessment of the relevant documents, for recording their
statements and for further enquiry into the matter. The statements
of Mr K. Lal Nghinglova, Former Secretary, Tourism Deptt. (2013-
2014), Mr Vabeiha Hlychho, Former Director, Tourism Deptt.
(2013-2014), Mr Biakthanmawia Pautu, Former Joint Director,
Tourism Deptt. (2013-2014) and Mrs Noel Pari, Former Deputy

Director, Tourism Deptt. (2013-2014) were recorded. However, Mr

B. Sanghluna, Former Director, Tourism Deptt. (2006-2007) and

the main person who is directly in-charge during the period of
planning and construction of Phase I of the Chalfilh Tourist
Destination was unable to attend due to medical emergency in the
family. The Regional Office will be taking his statement tentatively
in the last week of April 2021. However, due to the surge of Covid
19 cases in the State and North Eastern region, his statement could

not be recorded and is pending till date. However, his statement

Deputy Inspector Gangral of Forests (Cantral)
Gowt. of India Ministry of Environmant, Forast & Climate Chenge
North Enstern Reginnal Ofice, Srviong
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will be recorded once the covid 19 situation in the State returns to
the normalcy. The Regional Office will also be summoning the
PWD officials who were responsible for the planning and
construction of approach road in the year 2005 and those working
till date responsible for the planning and construction of the recent

cement concrete pavement road.

Copy of Attendance Sheet and statements of
the former officers, Tourism Department,
Government of Mizoram is annexed as

ANNEXURE R 58 (Colly)

24.That after recording the statements of the former officials of the

Tourism Deptt, a meeting was also held chaired by the PCCF
HoFF&  Principal  Secretary, Forest &  Environment
Department,Government of Mizoram attended by the officers from
the Forest Deptt., the Tourism Deptt., Public Works Deptt. and
Power & Electricity Deptt., Government of Mizoram. The Director,
Tourism Department, Govt. of Mizoram expressed the desire of the
Government and the Directorate to complete the project by seeking
proper Forest Clearance first. He also mentioned that the process of

application for Forest Clearance has been started in the Directorate.

=gl

Deputy Ingpecter Ge ral of Forests (Central)
Gowt, of Indie Ministry of Envioament, Fraagr & Zimate £hange

Nﬂ"" ’:'").S"r:"" K 2 33! ™~
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Copy of Attendance Sheet and Comments on
the meeting chaired by PCCF, Government of

Mizoram is annexed as ANNEXURE R 59 (Colly).

25.That theGovernment of Mizoram, vide mail dated 27.03.2021 has
forwarded letter No. C 18026/1/2020-PWD(E), dated 25.03.2021
issued by Under Secretary, PWD, Government of Mizoram
wherein the current postal address of the former PWD officials
responsible for construction of the approach road from Khanpuii
village to Chalfilh Tourist Destination in the year 2005 has been

furnished.

Copy of mail dated 27.03.2021 along with
attachment of letter No. C 18026/1/2020-PWD(E),
dated 25.03.2021 issued by Under Secretary, PWD,

Govt. of Mizoram is annexed as ANNEXURE R 60.

26.That this office submits and apprise this Hon’ble Tribunal that:

1) Ministry is still awaiting the compliance report from the
Chief Secretary, Govt. of Mizoram as requested vide letter

dated 12.06.2020 (Annexure R 27 SUPRA) and followed by

RQTARIN
/A / ' ) :\ reminder letter dated 02.02.2021 (Annexure R 53 SUPRA)
" L‘S’[ )ﬁ:} E

] T’E\ﬂ—f/\ Deputy Insnoér Genergl of Forests (Central)

Gowt. of India Ministry of Environmant, Forest & Climata Change
North Eastern Rsgional Office, Shiticr: '
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2)

3)

4)

Ministry had received the names and designation of the
former PWD officers, Govt. of Mizoram vide letter dated
15.12.2020 (Annexure R 41 SUPRA)and the postal address
vide mail dated 27.03.2021 (Annexure R 60 SUPRA )and
appropriate action under Section 3 A & 3 B of the F (C) Act,
1980 read with Rule 9 of the F (C) Rules 2003 will be

initiated.

Ministry had conducted a site inspection of Chalfilh Tourist
Destination and the approach road on the 23.02.2021
wherein fresh violations were observed in the Chalfilh
Reserve Forest from the construction of cement concrete
pavement roadand other violations. Appropriate action will
be taken against the present officers, PWD, Government of

Mizoram.

Ministry had recorded the statements of the former Tourism
officers however, Mr B. Sanghluna, Former Director,
Tourism Deptt. (2006-2007) was unable to personally appear
and record his statement due to medical emergency in his
family. The Regional Office had further scheduled to record

his statement tentatively in the last week of April 2021.

listry of Envirdhment, Farest & Zhim ote Changs
North Esstern Ragional Dffics, Shipng
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However, due to the surge of Covid 19 cases in the State and
North Eastern region, his statement could not be recorded
and is pending till date. His statement will be recorded along
with the former/present officials of the Public Works
Department under Rule 9 (2) of the F (C) Rules, 2003 once

the Covid 19 situation in the State returns to the normalcy..

27.That this Hon’ble Tribunal may pass such further
direction(s)/order(s) as deem fit and proper based on the facts and

circumstances of the matter.

Date: O¢ /&5/,20 R %
Place: Shillong

( )
Deputy Inspector General of Forests (Central)

Ministry of Environment Forest & Climate Change,
Integrated Regional Office, Shillong.

Deputy Inspector Generel of Forests (Central)
Govt. of India Ministry of Environment, Forest & Climete Change

North Fagtarn Raginnal D¥ire, Crilicng
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ANNEXURE-R 33

———
REMINDER [ 254
GOVERMMENT OF INDIA T AW
K"g MIMISTRY OF ENVIRONMENT, FORESTS & CLMATE CHANGE sdtere g v WY TR AERY
~ NORTH EASTERN REGIONAL OFFICE e @ T

Ty Law-1/-Sib, Lambatuges Myl gt R
Near MTC Workshop. Shillong ™93 a21 T AW sde 8w, Fsin o
Z5  Tolaled) - 293 00 THTIVATIN Brm¥ay (OM) 306041

i $UR Ermas| - moeishil_ 99 0redi nsil.cum
F. No RONE/E/NGT/0.A No. 145/17/EZ/Voll /28§ -S"/‘?
Dated: 12/08/2020

To,

The Principal Secretary,

Environment, Forest & Climate Change Department,

Government of Mizoram,

Aizaw! = 796001,

Sub: 0OA Ne. 14572017 (EZ) in the matter of Centre for Environment Protection-
Versus- U.0.] and Ors - regarding

Ref: - This office letter of even no. dated 02/07/2020.

Sir,

In inviting reference to this office letter under reference on the subject cited
ahove, | am directed to request you to kindly expedite submission of names and
designation of the officers in-charge of Public Works Deparunent, Government of
Mizoram who were responsible for the construction of the approach road from Khanpui
Village to Chalfilh Tourist Destination during 2005-2006 under Rule 9 (2] of the Forest
{Conservation) Rules, 2003.

Further it is also requested to kindly furmish all orniginal/certified copies of
documents relating to the planning, sanctioning and execution for the construction of
approach road to Chalfilh Tourist Destination Development immediately as requested
vide thus office letter of even no. dated 19.06.2020.

This may kindly be treated as MOST URGENT,

Yours faithfully,
el

i

Deputy Inspector Generalaf Forests'{{')entral}
Copy for kind information & necessary action to: &

Ll

1. The Principal Secretary, Public Works Department, Government of .\hzoravr;—. New
Capital Complex {MINECO}, Khatla, Aizaw! - 796 D01

2. The Principal Chief Conservator of Forests & Nodal Officer, FC Act, Environment, Forests
& Climate Change Department, Government of Mizoram, Aizawl-796001

3. The Adviser (Legal). Legal Monitoring Cell, Mintstry of Environment, Forest & Climate
Change, 6 Floor, Akash Wing, Indira Paryavaran Bhawan, Jor Bagh Read, Aligan), New
Delhi 110 003 '

4. Shri Gora Chand Roy Choudhury, Advocate, Central Govt. Counsel. High Court of Calcurta
& Standing Counsel, MoEF&CC, NGT, Kolkata, Temple Chamber, Room No. 35, 1% Floor. 6
Old Post Office Street, Kolkata 700 001.

~
Deputy Inspector Gencrd‘;f Fo s'[\&ﬂrﬁ)

J

7%

!

I of Forests (Cantral)
Gowt. of India Midistry of Envirdhment, Forest & Climat> Change
Nerth Eastern Regional Office, Shillo: -
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ANNEXURE-R 34

MOST URGENT
IMMEDIATE

GOVERNMENT OF MIZORAM

ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

Subj :- O.A.No. 145201 7(EZ) in the matter of Centre for Environment
Protection — Virs- Union of India & Ors.

Ref :- [D.No.C I8G14/27172017 - FST dr.16.G7.2020

Under Sccretary, Public Works Department may please refer o this
Department letter No. and date indicated above and may please find enclosed herewith
a copy of letter No RONE/E/NGT/O.ANo 145/17/EZ/Vol-1/285-89 dr.12.08.2020

received from Deputy Inspector Genersl of Forests (Central), Ministry of

Environment, Forests & Climate Change. North Eastern Regional Office, Shillong.
He is requested to furnish all the required information to this
Department immediately for onward submission to the Ministry as the same has not

been received till date. ’
A ?,—1 L [
/7 NAG A~ MW
Ny AR (H.C. ZONUNTHARA)
\ 3( " 7\ Under Secretary to the Govt. of Mizoram,

\ /‘“‘1‘”@"

E m'rnmm.nl. Forests & Climate Change Department
Ph :- (0389) 2336302 (O)

Under Secretary, 435‘,?‘ K}
Public Works Deptt.

L.D.No.C.18014/271/2017 - FST
Copy to :-
1. Principal Chief Conservator of Forests, Mizoram,

2~ Deputy Inspector General of Forests (Central), Ministry of Environment,
Forests & Climate Change, North Eastern Regional Office, Shillong with
reference to  letter No RONEENGT/O.ANo.145/7EZ/Vol-1/1285-89
dt.12.08.2020.

Dated Aizawl, the 26" Aug', 2020

I of Forests (Central)

Worth Esstern Regional Office, Shilleng

9
~

Ministry of Environment, Forest & Climats Change

41

N

SESREEES——— ——,

27



ANNEXURE- R 35 (COLLY)

54!

| 2

- GOVERNMENT OF MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE

» MIZORAM::AIZAWL
No.B. 13028/19/2020-FC/PCCF /76 Dated Aizaw] theZS th Sept, 2020
To
‘f)/cput:.‘ Director General of Forests (Central)
Ministry of Environment, Forests & Climate Change
North Eastern Regional Office
Law-U-Sib, Lumbatngen
Near MTC Workshop, Shillong-793021
Subj : O.A 145/17 in the matter of Center for Environment Protection Vs U.O.I
& Ors - reg
Ref : No. RONE/E/NGT/O.A No.145/17/EZ/626-30 Dt 19.6.2020
Sir,
With reference to the subject and letter no. quoted above, [ am submitting

herewith inquiry report submitted by Divisional Forest Officer, Darlawn Forest Division
Mizoram pertaining to Honble NGT O.A No. 145/2017 as cited above

nce and the construction of approach rmad to
;

In the initial stage of correspon
Chalfilh Tourist Destination, the Divisional Forest Officer concerned and the Conservator of
Forests (Nodal Officer, FC) wrote to state PWD requesting them to apply for Forest
clearance. However the Chief Engineer stated (vide ' No.B 17024 /41 /CE-
HW(PW}/Work/04/6 Dt 21/7/2006) construction work was done by up-grading the
existing roads (constructed 16 years back i.e in year 1990).

Now, the latest report from DFO, Darlawn Forest Division Mizoram (as
indicated) clearly states that there was no road existing on the same site even in year 2006
{as supported by SOI toposheet and Google Earth map).

This further supports the allegation of FC viclation by the state PWD as
indicated by the Tourism Department letter of even no. dt.28.5.2020

Enclo: As above.
) /4 o Yours faithfully
Y i //L Diaty Ko ,4_—--:2-: o
{ P = ¢
e e\ 4
\ o AN\ W N ; 1 130
NN it : (LIANDAWLA!'
L, I § 3y, o o Principal Chief Conservator of Forests
T N1 B #Nodal Officer(FC)

General of Forests (Central)
Govi. of India Ministry of Envimnmant, Forast & Ckmate Change
North Fastarn Regional Office, Shills




[ s

GOVERNMENT OF MIZORAM "’
OFFICE OF THE CHIEF ENGINEER:PWD: HIGHWAY:AIZA WL

- 2% WY - RSN 3 o 3 S : -
y B-17024/48) /CE-HWPW)WORKS/U¥ 5 Dated Aizawi, the 2
/

fe
‘ rof For
"
2 5
Subject Eavironmenial & Forest Clearance.
/

¢ Y e, No.B-120] 2042+ NIVBT7R-TR 2

SEMNH) lenzr No, Tech-120/SENNHID-1120 y 1
‘-\‘.r

-

5 e e & Fore exre
ther Stru D ’T r & arzaot
ureia
- A A "'
LIANCHUNI GA
Chief Enginser:PWD:Highwe
;i A A A
emo No.B-17024/41/CE P g Blied asen .

Depity Inspecter neral of Forests (Central)
Gowi, of India Ministry of Environmert, Fomst € Chmats Change
North Esstern Regional Office, Shilleng

==
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GOVERNMENT OF MIZORAM
OFFICE OF THE DIVISIONAL FOREST OFFICER £44
DARLAWN FOREST DIVISION
DARLAWN: MIZORAM :
N5 13013/42010-FDDY 4§ Deted Darlawn, the 217 July, 2020.

To. o
The Principal Chief Conservator of Forests
& Nodal Officer (FCA),
Envircnment, Forest & Climate Change Deparument,
Govt. of Mizoram.

Subject: Enguiry Report on Chalfiih Reserve Forest encroachment by Tourism
Department, Gove, of Mizoramn.

Reference |- No.B.13028/19/201 7-FC/PCCF257, Dr. 9.7.2020
Reference 2: No RONE/ENGT/O.A No. 517/EZ/626-30

Sir

Referring to the subject indicated above, 1 am to submit my observations on
encroachment of Chalfilh Reserve Forest by Tourisimn Department (GoM) for your kind perusal and

onward pecessary action
1. Responding to observation and request by Deputy Diregtor General of Forests (Central) i
paregraph 4; the undersigned is to report.that there ware no existing road prior to 1" February,
2006. In this regard, statement of the concemed Range Officer is also enclosed herewith which
{ls that there were no existing road. To support aforementioned statement, | am also
ing herewith Survey of India Toposheet 84/A13 which shows the area of the so called

This is for your kind information and onward necessary action
Enclo:
] a. Survey of Indig Toposheet 84/A13 showing Chalfith Reserve Forest
l b. Google Barth Imagery taken on December, 2003 showing Chalfilh Reserve Forest.
! ¢. Report submitted by Pu C. Zomuana, Range Officer, Khawruhlian Forest Range )

Yours faithfully.

2 CU O

1'/ ] =t —t i E
\ i} (LALNONSANGA KHAWLHRING)
‘=-.-<;n_. | Divisional Forest Officer,
==\ Darlawn Forest Divisi
Darlawr: Mizoram
13/472010-FDD Drited Darlawn, the 217 July, 2020

The Conservator of Forests (CC), for information.
Range Officer, Khawruhlian, for information /

Divisional Forést Offi
Darlawn Forest Division,
Darlawn: Mizoram

-~

Deputy Inspector of Forests (Central)
Gowt. of Indie Ministry of Envirenment, Forast & Climafe Change
North Eastern Regional Office, Shillone




No.B.16011/2/07-KFR/ | %
GOVERNMENT OF MIZORAM
OFFICE OF THE RANGE OFFICER, KHAWRUHLIAN FOREST RANGE
KHAWRUHLIAN: MIZORAM

Dated Khawruhlian, the 20" July,2020.

[#]

Darlawn Forest [
Darlawn : Mizoram

Subj : O.A. No. 14572017 (EZ) Centre for Environment Protection Vrs Union
of India
Ref: - No. B. 13013/4,2020 - FDD/143 Dated 15% July 2020

Kapu,

A chunga Subject i i hi Khawruhlian ah hian Kum 1994

atangin ka awm tan a Hetiang hi ka thil hriat danani e

| Kum 2006, Februarv ni | hma lamah hian Khanpm ileng
Amaherawt At AN

chu Kutcha Road mumal vak levin a2 kal ve a
Chalfilh Va

kal ka hre ngailo. Chuvangin 2006 hmaiamai hian Chalfith Vanzau thleng hian motor

a chhiar theth kawng a

1 tlangehiip chu engtik [al mah in Motor kawng

kawng a awmlo

2 Tuna Tourism Deptt. Kawng lzih thar, Chaifith Vanzau (Tourism ho hmun

kawng an lail

chuan ka hria

Heng i Chalfilh Reserved Forest Notification area chhunga Tounsm ho hna ka

bmuhdanchuanie

[ rintlak

[ -

—_—1 A _

- i T ¥

LT e [t
o e [

CTZOMUANA)
Range Officer
Khawruhlian Ferest Range
Darlawn Forest Division

A

Depity Inspector | of Forasts (Contral)
Gowi. of Indie Ministry of Envirinment, Forest & Climate Change
North Fastern Regiona! Offica, Shitane

" B
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{ | 2.2
GOVERNMENT OF MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAMAIZAWL
No.B. 13028/23/2020-FC/PCCF 22 Dated Aizaw] the 4% Aug, 202(

Enquiry Report on Chalfilh Reserve Forest encroachment by

Tourism Department, Govt. of Mizoram.

07.2020 ©n

el s e f
[LIANDAWLA)
« Principal Chief Conservator ¢f For

Nodal Officer (F

o Lk 3 237202 C/PLCH Dazed Aizawl the % Aupg 2020
T Govt. of Mz 1 king
tion : i
\
Y N f .
= f AL AT
Q] & .. Prircipal Chief Consetvatdr of Forest

Nodal CiTicer {FC]

il

Forasts (Central)

Inspector|Ganeral of :
Govl.rqbf.l’m Ministry of Envimnment, Forest Climate Chang®

North Eagtarn Regignal Offize,

Shiimery
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ANNEXURE-R 36

GOVERNMENT OF INDA I WY <
MINETRY OF ENVIRONMENT, FORESTS & SLMATE CHANGE SETTN ¥ TR FRAG TOAHE HAAD
NORTH EASTERN REGIONAL OF FICE e oFfn weEtEn

LanA-Sik Lambatagen il gt

Near MTC Workadop, Shilluayg 731021 el solwte ¥ Wy e e
TaE TR TSI e (US4 - Yl

9§ ryurfingd yom

SV er 123G - 24
[ T T

Mo RONE/E/NGT/0.A No. 145/17/EZ/Voll// @£ fr‘f EMAIL/SPEED POST
. Dated: 16/10/2020

To.
The Principal Chief Conservator of Forests & Nodal Officer,
FC Act, Environment, Forest & Climate Change Department,
Government of Mizoram,
Aizawl- 796001.

Sub: OA No. 145/2017 (EZ) in the matter of Centre for Environment Protection-
Versus- U.0.1 and Ors - regarding.

Ref: (i) This office letter of even no. dated 19.06.2020

[#)Govt. of Mizaram letter No.B.13028/19/2020-FC/PCCF/26, dated 25.09.2020.

(iii)Chief Engineer, PWD, Govt. of Mizoram letter No.B-17024/41/CE-HW{PW)/

WORKS/04/6, dated 21.03.2006.
Sir,
In inviting reference to this office letter under reference (i} on the subject cited

above, 1 am directed to inform that the Government of Mizoram has furnished the
desired information incomplete

The State Government of Mizoram may also clarify the action taken in response
to Chief Engineer, PWD, Highway letter dated 21.03.2006 as referred under reference
(iii} above and the legal action taken to the concerned according to the Mizoram
(Forest) Act, 1955. When an sffence committed against the State through the violation
of the law, the Department entrusted with the implementation of that law is expected to
decisively act, and not merely request the offender. State may specify what action is
taken to stop the occurrence of the offence and to book the offender as per State Forest
Act.

Morecover, it is observed as per the Government of Mizoram's letter under
reference (ii) that only inquiry report of DFO, Darlawn Forest Diviosion was submitted
and the following documents are yet to be made available to this office as sought vide
this office letter under reference (i} above,

1. Original/Certified copy of concept note of approach road to Chaifilh Tourist

Destination.

2. Original/Certified copy of technical sanction and administrative sanction of

the approach road

3. Documents/file related to the planning, finalization of the road, sanction,

implementation as the case may be.

/

Deputy Genetal of Forasts (Central)
Govt. of Indie Ministry of Environmant, Forast & Climets Change
North Eastern Regigna! Office. Shillang

44F

e T ———
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i. Any other documents as may be available in connection with approach road

to Chalfith Tounst Destination

5 Map showing the road in the Reserved Forest in suitabie scale

estedd to kindly submit the original/certified

In view of above. it 15 rey
documents along with the mformation on the above matter to this office w thin a period

- . - " T
of 15 days from the date of issue of this letrer ta enable this office to take turther nes dful

in this regard urgently

Yours faithtully,

ny for kind mmformation and necessary action ta : Ev,

i Works Department, Government of

Mizoram 796001

The Chief Engineer, tighway

Mizoram, Twkhuahtlang Road, Azawl,

t. Forests & Climate Change Departmen:

Forest &

1. The Adviser [Legal), legal Monit

Climate Change, 6™ Floor, Akash
toad, Aligan), New Deila 1140 603

ral Govt Counsel, High Court of

t  Shri Gora Chand Roy Choudhury. Advocate, Ce

Calcutsa & Standing Counsel, MoEF&CC, NGT, Kolkata, Temple Chamber, Room
No, 35, 1% Fleoor. 6 Old Post Otfice Street, Ketkata 700 001

eputy Inspecto

Gowt. of india Mnistry of EAvirnment, Forest 2 Climate Change
North Eastern Ragional Office, Shillong
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ANNEXURE-R 37

REMINDER
GOVERNMENT OF INDIA T W [ 035\
MDESTRY OF ENVIRONMENT, PORESTS & CLMATE CHANCE ST, 49 0 A AR wAw
NORTH EASTERN HEGIONAL OFFICE qukee dfre waiem
Law-1U-Sib. Lembatages arydta gzt
Newt MTC Workshop, Shillong "33 21 Al seiwry & o feede oo
ER/ Tel 03641 - 2O TRONTIANTINETITR St Tax (G004 - 233604 |

R Bl - el 0%@redifToail com

No RONE/E/NGT/0.A No. 145/17/E2/Vol:i/ R 51A-74

Dated: 05/11/2020
———

To, C.

The Principal Chief Conservator of Forests & Nodal Officer,
FC Act, Environment, Forest & Climate Change Department,
Government of Mizoram,

Aizawl- 796001.

Sub: O.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection-
Versus- U.0.1 and Ors - regarding,

Ref:  This office letter of even no. dated 16.10.2G20,

Sir,

In inviting reference to this office letter under reference on the subject cited
above, | am directed to inform that vide the above letter this office requested you to
furnish the desired information pertaining to the instant matter within 15 days from the
date of issue of the letter. However, till date this office is yet to receive any information
on the matter from your end.

In view of above, it is requested to kindly expedite furnishing the sought
information urgently to this office for further necessary action from this end.

An early action shall be highly appreciated.
Yours faithfuily,

Lo Allow
/ Amzmw{w{v’
“{ W.lYgthon

Deputy Inspector General of Forests (C)

Copy for kind information and necessary action to: 7{,

1. The Chief Engineer, Highway, Public Works Department, Government of
Mizoram, Tuikhuahtlang Road, Aizawl, Mizoram 796001.

2. The Principal Secretary, Environment, Forests & Climate Change Department,
Government of Mizoram, Aizawl-796001.

3. The Adviser (Legal), Legal Monitoring Cell, Ministry of Environment, Forest &
Climate Change, 6™ Floor, Akash Wing, Indira Paryavaran Bhawan, Jor Bagh
Road, Aliganj, New Delhi 110 003

4. Shri Gora Chand Roy Choudhury, Advocate, Central Govt. Counsel, High Court of
Calcutta & Standing Counsel, MoEF&CC, NGT, Kolkata, Temple Chamber, Room
Nao. 35, 1% Floor, 6 Old Post Office Street, Kolkata 700 001. -

/ { v—ﬂ-&u
/ i w
Deputy inspecto Generalb,f Forests (C)

Gowt. of India Ministry of Environment, Forest & Climate Change
North Eastern Regional Office, Shillong
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ANNEXURE- R 38 (COLLY)

£ ;
: , é?
GOVERNMENT OF MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS

[ ] ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT
MIZORAM : AIZAWL
No. B. 13028/19/2020-FC/PCCF[IG - Dated Aizawl, the 10" November, 2020
To,
.
The Deputy inspector General of Forests (C],
Ainister of Environment, Forests & Climate Change,
North Eastern Regional Office,
Law-U-Sib, Lumbatngen, Shillong - 793021
Email: ro.nez shil@egmail.com & moefrg shillong@gov.in
Sub: OQ.A. No. 145/2017 (Ez) in the matter of Centre for Environment Protection-Vrs-Union of
india & Ors.
Ref: No. RONE/E/NGT/O.A No. 145/17/E2/Vol-1/1365-69 dt. 16.10.2020
Sir,
With reference to the subject and letter no. mentioned zbove, | am sending herewith copies
of relevant documents related to O.A. No. 145/2017 {EZ] in th= matter of Centre for Environment
- ™ Protaction-Vrs-Union of India & Ors as follows:
F A 1. Certified copy of concept note of approach road to Chaifilh Tourist Destination as Annexure-|
/ 2. Certified copy of technical sanction and administrative sanction of the approach road as
w N/ \ Annexure-Ii.
: g/ 3}\ \3. Documents related to the planning, finalization of the road, sanction, implementation as
N\ \
» \  Annexure-lll
| 4. Map showing the road in the Reserved Forest as Annexure-iV,
“ ‘ 5. Other relevant documents 3s Annexure-V & Annexure-Vi
Vv
! ! This is for information & necessary action.

Enclo: A<above

Yours Sincgrely,

[\ | Misiairy 14 “ ~rmptg el K- KIRE )
X APCCF & Nodal Officer (FC}

Memo No. B. 13028/19/2020-FC/PCCF Dated Aizawl, the 10™ November, 2020

Copy to:-
g 1. The Under Secretary to Govt. of Mizoram, EF&CC Department for information
~
///
,/
= APCCF & Nodai Officer (FC)

| of Forests {Central)

imate Chang®
ni f Envifonment, Forest & Clima
T | Office, Shillong

North Easlam Rogiﬂﬂﬂ
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' |
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PLANNING & PROGRAMME IMPLEMENTATION DEPARTMENT %
GOVERNMENT OF MIZORAM i
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i
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-

Deputy In r | of Forests (Cantral)

I
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4

Gowt. of Indis Ministry of Environment, Forest £ Climate Chang®

North Eagtarn Ragians! Offire Shillnng
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CONSTRUCTION OF APPROACH ROAD TO C‘Hlfﬂ?i JOURIST CENTRE
(Rs. 4.99 crores)

NO L

1. Background History :

h road to Chalftth (Vanzau) starts from NH-150 at 51.350 Kmp within
rul willage and the proposed alignment runs towards east and climbs up to the top of
it 16 years back, jeepable road was constructed for the purpose of

"t
e hill,
transportation of agriculture and horticulture products. However, the road gradient is too

5t due 10 non-maintenance of the road, this existing road is al:rlvst t euldie N

The propased new alfgnment gradient Is within the permissible lmiting grudient. The tota
iyl of the road will be 10.50 Km. The proposed alignment p.bwc through hilly terrair
d faall Y climmb up v

b 10 cross g number pf valleys, a few number of smal] str

top al the Vanzau , which Is one of the highuest peak in ?-:..'ur.i:T.. This praposed road
rouih agricelture and jhum ares
3 Fond network of the area:

w» staled in the preceding Para there 15 only old existing jeepable road which s
int «able now. Thercefore, i1 can safely be said that the road network In this
partiadla i is non-existent. The road density in the whale of Mizoram is 32.80 Kms. Per
1 S hm which s still very low as compared to the Natlonal average as well as other

States of Nurth Fasrern Regian

1. Development objectives :
| ta other

Mizoram i a landlncked state and 15 econamically backward as compared

iftment of the economy o
witare,

date of india. There are no big industries and factarles for ug

of the economic conditons therefore mainly depends on agii
is insufficient anc Is stil

d nNetwy rks of Mizorar

Howewver, the I

srtation of agriculture and horticulture product

used for tourist attracton are not acces

} The hical location and the scenic beauty
Mizaram hu very nigh potential for tourist atiraction not on.y
2 bt alae fram forelgn countries. As such, itis proposed to h

he top ol

asanta

au). The climate is very
{ view in all u‘.:’u"n'.x There 15 2 vast flat fa

ful wiih a very goml Vic
v rzin forest and many vaneties of bire The area s rich in Nora and fauna

Alry aligno passes through area with high potential for agricultural and
ot it product efore, canstruction of this road is essential not only for Tu
eptre bt also for ton of agricultural and horticuitural products
4. Beneint
ruction of this e benefical for economic yplifiment of
w arew as the proposed road will serve as the on fy mean of access to this area which 15
#yv rich i azriculture and horuculture potential and alse for transportation of the product

ither places. In ;:;;t::i s to the econamic beneflts the construction of this rued will
ning of admimstration and maintenzance of law and order in the

Bowt. of Indié Ministry of Environment, Foeagt £ 2

North Eastarr Ragiane ~7 oo O

b

. Deputy Inspector ral of Forasts rc«mn
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5. Ongolng initlatives :

The state governmant hés tuken Intriative to develop agriculture and heniculture in
this area. The Gavernment of MiZoram is also intending to develop tourism by construeting
tourist centre at the top of Jthe Bill (Vadizau). Consmxﬂcn of the approach road to Cl-n! llh
i5 therefote considered essential for making accessibility to this tourist centre, There will
no du;ﬂlﬂﬁ{)ﬂ with other ﬂﬂ.ﬂlﬁ!ﬂi’/"-ﬂ! goyemmmtﬂunding agency nur with other ru.nl;

as there 1S no alternative route other than thié proposed road. Hence, synergism with uther
organization does not arise.

- .
6. Economic Parameter :

The eronomy of the area to be served by the proposed ruad depend mestly on
dtﬂbulmre. hm-;lcg.hm and forest products The ares Is very fertile having high potential
for furthér develdpment of agricylture and horticultuve. in addrm: W aggricultene anml
horticulture potential, as stated above development of the area for tourism will further
generate rmnuc for the State ns a whah- The important of the road connection to the ares
!ur the sconomic upliftment of the peoble and for generating revenue fur the state therelare

d no further emphasis. !

The direct and indirect economie benefit that the road will* brin,. to the people of the
area cannot be easily quantified. This is mainly due to the aliserive of traffic data since the
road is new for all pnctlul purposes, However, it is certain beyond ary doubt that the roud
once constructed will bring much benefit to the area in general sad for the economic
upliftment in pbrticular.

7 Sustalnabilivy :

The efforr of the state government to develop agriculture, horticult ure, 1ounizm and
other economic growth measure have been stalied and can not properiy sustain by peoos
road transport infrastructure as there I8 no mean of Wransporiation af various products 1o
'n..rke! p.acee.. Once this road is construcied it will go along way In sustuining the various
ecoromic development of the area. The economic devélogment that will accrue tromm the
proposed road will also be sustained through proper upkeen and muintenance af the road

8. Statutory Clearapce @

The aligrunent of the road l’ollowa the existing jeepable road exeept in some portion
where re- al‘gnmcm 1s found naeas.u-y The read does not pass through reserve or built-up

ares and does not involve acquisition of land or property. Land (s avallsble free of cost and

encumbrances. in short, no forest or environmental clearance is required o
g, lmplementation Readiness :

Sufficient labour both skilled and unskilled are available in Mizoram for execution ol
the wark. There will be no necessity of bringing kibour from outside the stute.

Construction materials like good quality stenes for stone masonry and pavoman

warks are available locally. However manufactured materials lke coment, bitumen e, wil
have (o be brought from cutside the state. =

LALMNUNAA _‘.:.. iA
v ADVOCATE
Fh No . 6462914076

/

Deputy of Forests (Central)

| Office <‘h,§lnno

North Eastarn Ragianel

("

M,,mmdmm Foras? & CPmate Change

e
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* ahundantly availahle in the State to the twne of 25,28 miilion tones.

40

-3 e

All types of construction machineries required for execution of the project is readily

. available within the state,

-

The work will be executed through contract following normal procurement
procedure. 3

10, Time frame and physical & financial phasing :

The project is proposed to be completed within 2 itwo) years Le. by March 2006 with
the following physical and financiel phasing :

5 Phiysical Target Financial Target (Rs. in lakhs)
Year (Cumulative) {Cumulative)
2004 = 2005 - 70% 345997
2005 - 2006 100% 498.59
1l Project Cost ;

The total project cost on a constant price is Rs. 498.50 lakhs based on current
Scheduie of Rates 2004,

(Rs. 4.95 crores)

Istroduction :
Thie project Is to sef up bamboo construction board menufacturing industry in tie
barsbug Fch state of Mizoram. The main raw materizl is bamboo of varicus species, which is

So this project s prepared (o tap the economic potential of huge bamboo resources
avallzhle in the State and all possible care has been taken W Irame this Report as per
ceneric structure of DPR for funding under NLCPR framed and circulated by DONER.

2. The State of Migoram .

The State of Mizoram, in the southern most tip of North East India Is having positive
characteristics Nke all round peace, favourable climate, high lteracy and education, rich
bamboo resources etc. it is yet ta start development towards self-sufficiency despite 3
hindrarces like :

.- Industrialty overall backwardness.
Problems of tnemployment
Decrease in forest coverage
Limited presence of natural minerais
High dependency of State on Central Government on economy
Hilly terrain topography

c,"l"a

1%’%-

LALNUNMAWIA
ADVOCATE
Ph No : 8362914076

Deputy | of Forests (Central)
Gowt, of India Minisfry of Environment, Forest & rlimats Chang®

oRilinag
uprih Eoslazn Ragrane 4 :
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GOVERNMENT OF MIZORAM {: " :
ANNEXURE ‘ﬁ. .

PUBLIC WORKS DEPARTMENT

L ; n05 - MNEC - : Dated Aizdod the 235 Marck 2003
et 3;-""””’"( ORDER

The Gevernor of Mizoram 15 pleased to accerd Administrative Approval of Rs.402.29
s (Rupes four handred two lakhs twenity mng thousand ) and Expenditure Santion of R3.200.00
l;htpc‘-‘s pwa lakhs Jonty for the followmg works during the finsncial yenr 2004 - W03

Construction of approach road to Chelfilh (Vanzay) Tourist Centre.

No deviation Boat the approved items of works should be made. All zodal formalitics
skould be followed

The expenditure is debitable to the Head =~ 4552 C.0.OnNEA 00F. Lds and Bridge
(14} Caxsstnof mppeoach road to Chalfith (Vanzan) Tooarist Centre (53} - Major Works™ 2004-05.

This issues with the concusrence of Finance Depertmeant vide thair U.0 o FIN(EC)ISI Y/
2004P WD Dt £7.3.2005

1t should! be exmed that the work (8 completed within 2006 from (e Gae of starting e
work § ks worl is not conmplated within, the stipulated Sme the matter should de reporiad 1o the
Gove.for obtning Fash Adodnisttative Apyrovel.

No wark should be token up departmentally or slloted beyond the penissihis limil althe
expenditure sanction fsseed from tine o Ume Agy labilites accruad o account o viclation of this
specific astruction shall be die personal responsibility of the Officer concernad

F 4

]
Az D == r S
CH Y K. ) (SANGHRIMA CHONGTIU ) ¢ /s
R Under Secretaryi Tito tha Gowr.of T fozoram ;
Skl Public Works Depmrtinent
Memo No B, 12023/63/2005-NEC Dated Alzed the 220! March"2003
Cogy -

Advigar to Citef Minister (Finanes),

P 3. fo the Minister, PWD Mezorem,

The Enginser-in-Chief PWD, forinfonnstion and necessery actist

The Accountant General, Assam Mizorameete, Shillong. :
The Under Secretary, Firmee (Contrul) with teference to the

U0 Noqucted above

A TheChisf Engincer, PWD, Road. Theariginal estimate duly spproved 15 nettimed

herewath certified copy of which may be sent o A G. Assamel. Shiliong

(W T )

7. TheSopperintending Enpineer PWD, Natioan! Highwav Circle i
8  TheExscutive Eugineer, PWD, Natioral Higlhway Division - E P |
1247 % The Durector, Accovaits & Treasuries, Mizocam, Aizawl 1 Y L
il / 2 10, Th=Treasury Officer; Aimw! South reasury 2 T N |
IL The Depuly Director of Aoins, PWL, Bt Ot -+ — 22V i“:—f, ‘\*ﬁ pp
13 TheF.AC Gliceol ie C.E Roads ; S ,, 22 i =) ’
" 13, Cuard File \ Rts fafemssi= S
e o T |
< o e T y‘,
L /1 - ™ e -
_j.l ...,4» | 7 = .J’ = '-C—'._'- VL—-_——"‘_ - :ﬁfi
: / Under Secretary(Tto the Govt.o! vizZorem
. y 'l
5 IFia Pablic Works Deputment
i
i

e

Deputy, I of Forests (Cantral)
Gow. of India Ministry of ERi Forast & Climats Change
North Eaetorn Regionel Office, Shillong

<
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- NORTH EASTERN COUNCIL SECRETARIAT

ANNEFY 8= TIL | [EE e

GOVERNMENT OF INDIA
SHILLONG - 793 001
NO. NEC/T&CYAPPROVAL/2004-2005/ __M_ Dated 17.12.2004.

Secretary, NEC in exe:mse of the Haancisl powers authorities vide Government of [adia,
Ministcy of Home Affairs vide their letier No, 10/5/85-NE-II dated 5% May, 1957 bas accorded
administralive approvel to the work pertaining to Construction of sppreach road to Chalfith
{Vauzau) Tourist Centre (Leagth 10.50 KMs) uadar NEC programme at an sstimated cost of
Rs. 402.29 lukhe - (Rupees four bundred and two lakhs and cwenty nine ﬂwusand) only
including departmentul charges

2, . The ¢penditurs on the wosk during the current financial year should be met from the
Lal-provmun of Rs 2000.00 Lakhs made in the budget for NEC pian seheme for 2004-2005 in
sespect of Roud and Bridges schemes 1o be implementad by the Goverament of Mizoram, |

3 The work will be executed by the Goverament of Mizoram through thair Public Works
Depariment. The expenditure peralning to the work should be classified in the State Government
budgel the Deparimental accounts in accordance with the instructions conlained in the
Govermgment of Indie, Mimstry of Finanee, Depariment of Economic Affairs letter No. F.1 (40)-
B-75 dated 22 July, 1975 addréseed to the Accountant Gcnzml with 2 copy endorsed to the
Finance Depamw' of the Stte Government,

4 Sanction u... the wmk will ba ;ssu:.d by ’Zu: State L:D vernment 20007 d.r-.g to their usual

5. Pinancial assistance to the State Guvernment towards axpenditure on the scheme will be
provided every quarter based on the quarterly phys.ca; and financial prograss reports to be
furnished by the Chief Engineer, Government of Magalend Public Works Dapanms:nt in the
prescribed proforma 1o reach-the Dirsctor (E&M) of the  Councll Secrstariat by 15% of the
menth fo]luwmg each quarter. The first instalment of payment will be released on receipt of 2
copy of the technically sanctioned estimate fram the State Government.

\

/ R
< AR BA f.}é".\"i\ e =
o o
v " . I‘.“o
{:’-{ |' Dare, ../ ;:__'L{:} \\.$#
-
W Fis i3, 5} 7 jm}
T S r— g
ty .] % _, ,. .Jf
et e %

. Datta Roy

Regd No, 5/15
E K. Hilis

of Forests (Central)

Worth Eaetorn Reginne! Off'ce, Shillora

r
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Contd..P.2

& Tte =xpeadilure involved is debitable to the relevant Major Head and Sub-Head under
Grant Na. 29 of Depariment of Developmant of Morth Eastern Region for 2004-2005

7 This issue with the concurrence of Finence Wing, NEC vide Dy:\.‘:a,r 42 dated 29.7 2004

N b
ot
f
{ PK Deb )
LC Adviser (T&C)

Mamo No, NECAT&CYAPPROVALIZ004-2005/ 3% Dated /7242004

WV

Copy forwarded o the .

v

| Director (NEC), Govt. ef lodia, Department of Development of North Eastern Region,
MNaw Deihi~ 110 00

S Deputy Dirsctor (NEC), Plansing Coaunission, Yojana Bhavan, New Delhi - 110001

3 Pr. Accountant Genersl {Audit), Government of Meghalaya, Shillong,

4 Chief Sacretary, Govemment of Mizoram, Aizawi

5 Secrs! Plasning Departmment, Govarnment of Mizomam, Alzawl

é Developmlent Commissionsr, Government of Mizorsm, Aizawd

7 S Department, Covernment of Mizoram, Aizawl

8 Secr _ Public Works Department, Government of Mizoram, Alzawl.. (Techmeal Note
- sament of (Technical Note enclosed

k1

Finance Wing, ¥

B

16 Guard File

17 Hice Copy P e ]
{ )
\
.

! ]
4_./&- -

{ PK. Deb )
U'C Adviser (T&C)

Myaggrovaihiaaram (' 54

tta Roy
R foc N Il 5
. K\":f'”?; 16 Deputy Ingpector Genppal of Forssts (Cantral)
' Gowt. of Indie Ministry of Environmant, Forast & Climate Change
“Worth Fagtorn Raginne! Dfice Shillnnn




ERIQRITY NQ. }:  QONSTRUCTION OF AFPROACH ROAD TO CHALFILK TOURIST CENTRE
(Rs. 4.95 crores) .

1 Backgroungd Hisfory ¥ b2

The approach road to Chalftth (Vanzau) starts from NH-130 at 51,350 Kmp withio
Kharpui village and the proposed alignment runs towards east and climbs up to the top of
the hill. Abour 16 years back, jeepable road was comstructed for the purpose of
transpartation of ggriculture and horticulture products. However, the rozd gradient 15 too
steévp and due 16 non-maintenence of the road, this existing road is almost imtraceabie now.
The proposed new alignment gradien? is within the permissible imiting gradient. The toral
iWngth of the road will be 10.50 Km. The proposed alignment pesses through hilly terrain
and hes ta cross a number of valieys, a few number of small streams and finally climb up 10
‘the top of the Vanzau hill, which Is one of the highest peak in Mizoram., This proposed road
passes through agriculturg and jhum arees.

2. Road! nerwork of the area :

As staied in the preceding Fara there is only old existing jeepable road which is
almuosl untraceable pow. Therelore; it can safely be said thar the road nerwork in this
particulur area Is mon-existent. The road density in the whale of Mizoram is 32.80 Kms. Per
100 Sq.Xm which 15 sdll very low as compared to the Natlons] avernge as well as other
Stutes of North Eagrern Region.

3 Development objectives ;
Mizaram & 3 landlocked state and s economically backward as compared tn other
stare of Indie. There are no big indostries and factories for upliftment of the ecc of

Mizoram. The growth of the economic conditions therefore mainly depends on sgriculture,
oriiculiure and tourdsm. However, the road networks of Mizoram i Insufficient and g still
! transportation of agriculture and horriculture products. Some of the

famou s which can be used {or togrist atirection are 601 sccesaible due to msuiCien!
road nobworks. The geographical locstion and the scenic besuty of hills and valieys of

Mizorum huve very high potential for tourist attraction not only from different parts of
india but alro from foreign countries. As such, It is proposed e have Tourist Centre ot the
top of 1he hill (Vanzaul. The climate Is very plessant at the top of the hill and the landscape
1 very hemuriful with o very good view in-all directions. There fs 2 vast flat land at the top-af
thee Rl with virgin forest and many varieties of birds. The srea is rich in flora ond fauna
Moreover, the alignment passes through srez with high potential for agricuitural und
horticulturel products. Therefere, construction of this road s essentlal not only for Touris
Centre but also for transportation of agricultural and hortcuitural products.

4 Benefir

The construction of this road will in general be beneficial for econpmic uplifiment of
the area as the proposed road will serve as the only mean of access to this srea which i
very rich in agricelture and horticuiture potential and 2lso for transportation of the produg!
ter niher places. in addifion to the economic benefits the construction of this road will aisn
be useful for day to day running of administration and mainmenance of low and order in the

aFlE p——
%

e
/’f
LALNUNMAWIA

ADVOCATE
Ph No: 9662914076

7

Deputy Inspector Genral of Forests (Central)

Gowt. of India Ministry of Environment, Forest & Climate Chang®

North Esstern Ragione! Ofizn, Shiflong
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Deputy Inépector Ggneral of Forests {Cantral)
Gowi. of Indie Ministry of Environmant, Fores? & Climate Change
North Eastern Ragional Office, Shillong
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&TO
GOVERNMENT OF INDIA
NORTH EASTERN COUNCIL SECRETARIAT
B o et N - - SHILLONG
-~ NONEC/T/RELEASEMMZ/2004-2005/46 i Dated the 10 Jamuary 20

Secretary, NEC in exercise of (ke finencial powers suthorized l;rhe Governmen: of
Indiz, Ministry of Home Afuiry vide their letter No. 10/5/85-NE.II dated 8™ May, 1987, sanction

- s accorded to an ‘on sccount’ payment of Grant of Rs.180,00 lakhs (Rupees one hundred and

eighty lakhs ) only, end Loan of Rs.20.00 (Ropees twenty lukhs) onty, to the Government of
Mizorem: towards expenditure on NEC Plan Schemes duriop 2004-2005 (Additionsl 3 Querier)

0

2. = The 'expendilu're on Grant is debilable 10 the Mujor Head '3601° Grantin-2id to Sate

. Governments; 05-Grants for Specisl Plan Schemes, 05,101 - Schemes of Narth Eastern
Council; 02-Special Development Projects, 02.00.31-Crant-in-¢id undér Grant No, 29 #nd Loun
10 the Major Head *7601" — Logns & Advances w Siale Governments; 05-Loans for Special Plan |
Schemes; 05,101 - Schemes of Nonh Easiem Council (Minor Hesd) (Charged), 00.00.55 - !
Loans and Advances under Grem Nu. 29 of the Depanment of Development of North Essterp |
Region for 2004-2005 =1
3 The essential dewils In respect of loans are given in Annexure~] on this order, The

reiegse of flind has been made {ur the schemes mentioned in Annsxure-1L |

4 The sanclion for Joan has been accorded in accordance with the rulet‘principles lad |
down with the previous consent of 1he Minisiry of Finance and thut the rate of interest on the |
lozn and 'period of repeymemt  thersof have been fixed in sccordamnve with the existing
instructions fssued by them.

L
5 In order 1o stremmiline the sysiem of implementation works, the implementing hine |
depertment and Nodal Officer of the Siate Gowt, should ensure that the trger of complstion af |
the project 8 spproved should be urivtly followed 10 avoid nme and cost overvun unless there & ;
gny strang valid reason : ‘ }

Ll Thie €ntiredseisiance in1he fonn of grans 204 Joan is "provisionel and 1s subjec do
sdjustment on the besis of sudied figures of expenditure for the North Eastern Council plan
schemes for £004-2005. . ¢ '

7. This iasues with the concurrence of FA, NEC, vide Fin Wipgfyv.No.412 Dated
10.12.2004 . I\J : If

1o |

{PALDEB )
VC Adviser(T&C)
Memo No NEC/IRELEASE/MZ/2004.2005/46 Dated the 10* January, 2005,
Copy forwerded 1o the : 2
L Deputy Adviser{ML), MLP Divisitn, Plenning Commission, Yojans Bhavan, New Delli
= 110 001

-fs & ;
- ruD) = H S . Q__.{-:Ai 'b%{
~NAT ‘PC"" }J‘p v ' b -
v 'q./'»* T V {%e—‘é
f’f‘ﬂ: ,:/U:";;' F'{;\’ L g
> o % i 1
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Vi

_ Chiel’ Contreller of Ace

Accountant General (Audit), Meg _
Chisf Sagratary, Govt. of Mizoram, Azzvi,

 Secretery (PWD), Government of Mizoram,

P S to Secretary, NEC Secrewsial, Shillong.

« Planping Adviser, NEC Secretariat, Shillong

v Finziicial Adviser, NEC Secroturint, Shillong
(3 additional copies for finance wing)

il Diréctor (E&M), NEC Secretarial, Shillong

12 DIPR, NEC Secretarial, Shillong

» Chief’ Enginear(PWD) Zone-l{Zone-11, Goveat

48

|

€

sunts. Principal Accounls Ofcs, C-1, Hutments, Dalhousie
Road, New Dalhi — 110 001. The mede of payment 10 the State Government would baas &
par procedurs laid down i our Notification No.NEC{FINY12-8/94-95/433 duted 8 12,94
lays, Mizoram, Arunachsl Pradesh, elc,, Shillong

Devalopment Commissionsr, Covarnment of Mizorem, Alzewi,

rament of Mizorsm, Arzawl.

13 L'e NIC-NEC Secretariat, Shillong for publishing in the web site Y |

htrp: fwnww pecounail mie

14. Finauoe Wing, NEC Seeretariat, Shillong
15 Spars Copies

' afcratiary,
by the DDO el lus §
BY:. India, Shillong
SERED Staie Bank
SFEED Staie Bank
POST that unmedidie action may be 1ak

Secratarigl’'s Noti i No. NE

" -
L EE— | a -
Fo

( ER.DEB)
LC Adviser{TE&D)

Daizad the 10* Janugry 2005 |

The amount is being -draws
he gamne 10 the State Bank of
o Transfer thie fund Telegraphically 0
ym Government Ascoun!, 1 18 requestz
instructad vide Sub-Parg (iv) of tus

3 dated 08.12.1994

2. Axcounts Oflicer, Regionul puy-a v Accounts Ofce {IB), Laitemihrab, Shillong s 743
003 for information and mecessasy action He is requesied to please refer torpms .= o
Secretarat’s MNolification bearing No. NEC{FINY12-B/94-95/433 dated 08.12.594 and \
arrange immediale puymen) of the entire sunctioned emount of Rs.200.00 takls, (Rupees
two hundred lakhs Jonly, as Grant Rs.180.00 iakhs (Rupees one hundred aad eighty
lukhs) only, and Luan Rs.20.00 lakhs (Rupees twenty lakhs) pnly, 10 the Drawig
{ . * Disbursing Officer, NEC Secretarist Shillong by one Gowt Cheque so that he may
immediuately desosit with the Stare Bunk of Indie, Shillong (Main Branch) for telegraphic
transfer of the a ] emt of Mizoram as-per piccedure laid down in
abave mentioned notificetie




f’,f,-z:

Deputy | tor ral of Foresfs (Central)
Emvironment, Eorast & Climate Chenge

of Indie Ministry of EP
orth Esstern Ragional Office, Shillong




ANNEXURE- |

ANNEXURE TO THE NORTH EASTERN COUNCIL SECRETARIAT'S ORDER
& NONEC/T/RELEASE/MZ/2004-2005/46  DATED 10"™ January, 2008,

“LOANS AND ADVANCES BY THE CENTRAL GOVERNMENT"

2 e

ame ol porrowe Government of Mizoram.

stioned (in words Rs.20.00 takhs (Rupees twenty lakhs) only.

“an Yol Nian staem

o
28

{
VC Adviser(T&C)

-~

) of Forests (Centra)
Deputy , Eorest 8 CHmata

- li - ! - !
; i d"::'th Ed:nERogloml Office, Shillens

¢

T
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I of Forasts (Cantral)
Deputy Inspector Gen ¢ Cimate Cheng®
; ? nt, Foms! £ 0
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w.ﬂn:o”dh Eagtern Regional 0ffice, fiiang




ALZAWL

Scaie 1: 50,000

Deputy |
Gow. of India Ministry of En

North Esstern Regiens! Office,

ral of Forests (Central)
renment, Forsst & Climate Chang®
Shillong
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Deputy General pf Forests (Central)
Gowt. of Indie Ministry of Environment, Forast & Chimate Change
5 North Esstern Regienal Office, Shilleng
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r Genarel of Forests (Cantral)
Gowt. of India Minisiry of Environment, Eorest & Climate Change
North Eastern Regional Office, Shillong
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GOVERNMENT OF MIZOI s
OFFICE OF TEE SUPERINTENDING ENGINEER: PWD A Bt IGHWAY CIRCLE
ATZAWL : MIZORAM.

)

Deputy Inspactor General of Forasts (Central)
Gowt. of India Ministry ef Environment, Forest & Climate Change
North Eastern Regiens/ Office, Shillong

-
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(:OVERNMENT Ol

4 _ MIZORAM g "
CHIEF ENGINEER:PWD:HIGHWAY:AIZAWL.

OFFIC

B CE WYWORKSAOYS Dated Alzawl, the 2 ch 2008
Th
No
A b
» —
Subject: Egviroamental & Forest Clear ¢
hy 911372002 J}RIR e
2 SE(NH 1e ENHND- |
Sax i t 10 s - 1 B
f s depan 1 En I & F Cle e
[ bejasguptl roag 5 iy ha 1
3 t hict
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HUNGNI
\
Engineer:? WLhklig
- 14 B} & o ape
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e

: North Emstern Regional Office, Shiliong
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GOVERNMENT OF MIZORAM
J OFFICE OF THE DIVISIONAL FOREST OFFICER
[ i DARLAWN FOREST DIVISION
DARLAWN: MIZORAM
0. B.13013/472010-FDDY M S Dated Darlawn, the 217 July, 2020.

To. -
y The Principal Chief Censervaror of Forests
& Nodal Officer (FCA),
Environment, Forest & Climate Change Department,
Govt. of Mizoram.

Subject Fnquiry Report on Challiih Reserve Forest encroachment by Tourism
Department, Govt. of Mizoram.

2 1: No.B.13028/19201 7-FC/PCCF/257, Dt. 9.7.2020
Reference 20 No RONE/ENGT/O.A No. 145/17/EZ/626-30

Referring to the subject indicated above, 1 am to submit my ebservations on
encroachment of Chalfilh Reserve Forest by Touriem Department (GoM) for your kind perusal and
onward pecessary action.

1. Responding to observation and request by Deputy Dirsclor General of Forests (Centrul) in
paragraph 4; the undersigned is to report that there were no existing road prior 1o 1” February,
2006° In this regard, statement of the concerned Range Officer is also énclosed herewith which
tells that there were no existing road. To supporl eforementioned statement, 1 am also
enclosinz herewith Survey of India Toposhes: 84/A13 wiich shows the area of the so called
Chalfiflh Reserve Forsst prior to 2006. [ am also enclosing herewith imagery of Google Fartl
wken during December, 2003 (prior 1o ¥ February, 2006), it 15 also shown that there were £o
existing read alignment prier to February, 2006

3. As informed by Range Officer, Khawruhlian, the length of encroachment inside Reserve Forest
by Tourism Department is 9.900 Km.
This is for your kind information and onward necessary action,
Enclo

a. Survey of India Toposheat 84/A13 showing Chalfilh Reserve Forest
b. Google Barth Imagery taken on December, 2005 showing Chalfilh Reserve Forest
¢. Report submitted by Pu €. Zomuana, Range Officer, Khawruhlian Forest Range

Yours faithfully,
4 . i
2, Cebt Tl ) -k

tL’/;/‘ - -.!l = It ‘-’ g
- ALNUNSANGA KHAWLHRING)

i, sional Forest Officer,
'5“\_'1\'1 Darlawn Forest Division,
Darlawn: Mizoram.
Memo No B.13013/4/2010-FDDv o Dated Dardawn, the 21" July, 2020

Copy o -
1. The Conservator of Forests (CC), for information

= . . L}
2. Rangs Officer, Khawruhlian, for information. v,
#
B/3 OF PoCE ivisional Forést Ofticer,
g Darlawn Forest Division,
S ieskasss Darlawn: Mizorem
2ef. P 20

/

Deputy Inspector | of Forests (Central)
“ Gow. of Indie Ministry of Efvironment/ Forsst & Cimate Change
Nerth Eastern Regional Office, Shilleng




No.B.160112/07-KFR/ | 2

; GOVERNMENT OF MIZORAM
OFFICE OF THE RANGE OFFICER, KHA WRUHLIAN FOREST RANGE
KHAWRUHLIAN: MIZORAM

Dated Khawrihlian, the 20™July,2020

The Divisional Forest Officer
Durlawn Forest Division
Darlawn : Mizoram

Subj : O0.A. No. 1452017 (EZ) Cenire for Environment Protection Vs Union
of India

Ref: No. B. 13013/4/2020 ~ FDD/143 Datzd 15" July 2020

A chunga Subject i rawn sawi hi Khawruhlian ah hian Kum 1994

atangin ka awm tan a. Hetiang hi ka thil hiriat dan ani e.

I Kum 20086, February ni | hma lamal hian Khanpui atanga Buhban peng thleng

Kutcha Road mumal vak lovin a kal ve a. Amaherawhche Khanpui atanga

1
Chalfith Van:

! zan Uangehhip chu engtik lai mah in Motor kawnga chhiar theth kawng a
kal ka hre ngaile. Chuvangin 2006 hmelamah hisn Chalfilh Vanzau thleng hian motor
kawng a awmlo

2 Tuna Tourism Deptt. Kawng laih thar, Chalfilh Vanzan (Tourism ho hmun)

kawng an laib thar hi Chalfilh Reserved Forest chhungah hian 9.9 kms vel kal niin kei

chuan ka hria

Heng hi Chaifilh Reserved Forest Notification area chhunga Tourism ho hna ka

hch danchuani e
I rr:'.!I.Fl'!
[. x A '3
'y ;’;"," g _‘f' T? ‘r¢'~
p— - A |
> (C. ZOMUANA) |

Range Offider
Khawruhlian Forest Range
Darlawn Forest Division

North Esstern Regionel Office, Shillong

&
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ANNEXURE- R 39 (COLLY)

IMMEDIATE

.
No.C.18014/271/2017 - FST 72

GOVERNMENT OF MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

' Dated Aizawl, the 11® Nov, 2020

/ The Deputy Inspector General of Forests (Central),
Ministry of Environment, Forests & Climate Change,
North Eastern Regional Office,

Government of India, Shillong — 793021,
Email : moefshil (09@rediffmail.com

Subj :- O.ANo. [452017(EZ) in the matter of Centre for Environment
Protection-Vrs-Union of India & Ors - regarding.

Ref :- No. RONE/E/NGT/O.A.No. 145/EZ/Vol-1/285-89 dt. 12.08.2620

Sir,

With reference to your letter No. and subject indicated above, [ am
ditected to send herewith the required information fumished by Public Works
department. Government of Mizoram in the matter of O.A No.14572017(EZ)-Centre |
for Environment-Vrs-Union of India & Ors vide their [.D.No.C.18026/1/2020 - PWD
‘E” d1.21.10.2020 for information and necessary action.

Enclo :- As above

Yours faithfully, a
t I | p
v LAl & (A f
S\ A "1"/? ch L v ’ll
\]. ' A -//; i a n:'w T 1= \!}L 2k 11 no™E
J L~ ! ' ]

¥

- 72 -
Dl M /=73 " /H.C. ZONUNTHARA ) i

Al .| / Under Secretary to the Govt, of Mizoram,
\ SR ./ ¢  Environment, Forests & Climate Change Department
/“'\‘3\‘. [!7‘_/‘} 4 e O ge Departmen
Memo No.C.18013/971/2017 - FST Dated Aizawl, the 11® Nov, 2020

Copy to - /
Principal Chief Conservator of Forests, Mizoram.

2.7}
Under Secretary to the Govt. of Mizoram,

<) 7 .
Date '—",‘-2‘:,//.7’*12,‘,,. - Environment, Forests & Climate Change Department
i Ph :- (0389) 2335237(0)

Deputy Inspactor Gandfal of Forests (Central)
Gowt. of Indie Ministry of Environment, Forest & Climate Change
Nerth Eastern Ragional Office, Shilleng
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/<)
GOVERNMENT OF MIZORAM L/
PUBLIC WORKS DEPARTMENT

Mizoram Secretariat
Mizeram New Capital Complex |
New Building, Basement - 1,
Bharat Room No. A-(136
: Aizawl, Mizoram - 796001

Subject: Recuired information on (.A.No.145/2017(EZ) in the matter of
s b ~ a8
Centre for Environment Protection-vs-Union of India & Ors.

b
Under Secretary, Environment, Forest & Climgi€ Change Department
may kindly refer to his LD.No.C.18014/2712017-FST dt. 26.08.2020 and please find
enclosed herewith the required information on O.A.No.145/2017(EZ) in the matter of Centre
for Environment Protection-vs-Union of India & Ors regarding construction of approach road
to Chalfilh Tourist destination for favour of information and necessary action

Enclo : As above.

( H. Thanga Zate ) J
Deputy Secy. to the Gowt. of Mizoram,
Public Works Department
Environment, Forest & Climate Change Department.

.D.No.C.18026/1/2020-PWD 'E’ Aizawl, the 21* Octaber, 2020

- & CC Departmer

Iy ¢

\ \
C L..!._J RaceiptNo |55 ¢
= N w12
,/J?'* \a “ate V13| Aeds,
-\

Deputy In Ganenal of Forests (Centref
Gowt. of India Ministry of Envi ment, Forest & Climate Change
North Eastern Regional Office, Stillong
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T
K PWILC neples / . \ EPRX #912324002°8; 232505423 031350
N j o 1 simile © +| 2323349

[ FTTLN (TP TR Fausimele
ﬁ Al Ton D01
Misramn

E-mail:icincpwdmz@gmail com
c = -

Wehpage: pwd mizoram gov in

GOVERNMENT OF MIZORAM.
OFFICE OF THE ENGINEER-IN-CHIEF, PUBLIC WORKS DE DEPARTMENT.

No.R.17011/203/19/EC(P)-PWD/60 :Dated Aizawl the 14*" October 2020
- he Joint Secretary to Gavt. of Mizoram,

Public Works Department,
Mizoram : Aizawl.

Subj: Construction of approach road to Chalfilh Tourist destination - req.
Ref Your letter No.C.18026/1/2020-PWD &’ dt26.082020 — - '™
Sir.

With reference to the above, | have the honour to furnish the required

informations as follows:-
1. Copy of concept note of approach road to Chalfith Tourist Destination is no longer

available with us.

Copy of Administralive Approval from State Government and NEC are attached
herewith alongwith Technical Note as Annexure-1, I & lI1.

[

In response to DFO, Darlawn letter NoR13013/2/2005-FDD/Pt dt31.10.2005 F
(copy enclosed as Annexure-1V). Superintending Engineer (NH) has informed DFO, |
Darlawn that the Construction of approach road to Chalfilh {Vanzau) Tourist Centre i
from Kharpui village is an upgradation of existing jecpable road vide No.Tech-
129/SE{NH)D-11/2004/26 dr.21.11.2005 (copy enclosed as Annexure-V)

1. Also, CE (NH), PWD wrote a letter to Conservator of Foresl, Northern Circle, Aizawl, ‘
Muor':lm stating that it is only an upgradation of existing road with a minor i -
diversion at short stretches which cause no damage to the forest reserve. He has !
also mentioned that this has been reflected by the DFO, Darlawn in his monthly
diary circulaled vide Memo No.F.21011/2/2005-FDD/Pt dt. 10.01.2005. Copy of
Monthly Diary of DFD for the month of December, 2005 is enclosed as Annexure-

VI Copy of CE(NH] PWT) letter is enclosed as Annexure-Vi.

B R

5. Reply to the above twao letters were not received from Forest Department

This is for favour of kind further necessary action from your end.
i

a Enclo : As above
/}? /'\ Yours faithfully, f C{
1,9 . o
. 13\~ #:F y . Co__.
6‘7\5\ = L’ *f/ o QM—P(“ (E) s U \/[L\LGOE’
::; :: ;'o;-;t s:remr )/ [ LALRUNTKIMA ) :
$ c&s«“«l Chief Engineer (Planning)
/ot Receipt m—ﬂﬁu_- ; for, Engineer-In- thef PWD

P

Deputy r Genlaral of Forasts (Cantral)
Govt. of India Ministry of Environment, Forest & Climate Change
North Easstern Regional Office, Shillong




-

Copy to

Memo No.B.17011/203/19/EC(P)-PWD/60 ‘A

Dated Aizawl the 14™ October 2020

The PCCF, Nodal Officer (FC), Environment, Forest & Climate Change
Department, Mizoram, Aizaw! for favour of kind information and further
nec@ssary action alongwith the encic . This has reference to his Memo
No.B-13028/23/2020-FC/PCCF/22 dr.04.08 2020

The Chief Engineer, PWD, Highways, Mizoram, Aizawl for favour of kind
‘ tter No.NEC -18040 / 10 / 20 / CE

s has reference to his i

information. T!

(H) / W/ PWD/ 2 dt. 07.10.2020.

P
it
Chief Engineer (Planning)
for Engineer-in-Chief, PWD,,
Mizoram : Aizawl.

ljof Forasts (Central)
nt, Formst & Chimate Change
North Eastern Regional Qffice, Shilleng
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: b) 7 AINE VRE -—[
JBL;CM‘"‘R.‘CS DEPARTMENT \! LA

i &Mﬁcwﬁ -NEC Deted Aizaw! the 225 March 2003 t : E i,

QRDER

/ he Governor of Mizoram s pleased o accord Administrative Appraval of Rs.402.29
lakhs (RupesS :ba!nmdmdmbkbstwemym{nﬂm}md)mdﬁspaﬁmew:w?:'h 200.00 |
mwfwumkhs)mﬂy for the following works during the Spancial year 2004 - 2005

.Cansuu:nan f approach road to Chalfilh (Vanzau) Tourist Centre

No deviation frein the approved items of works should be made. Afl iodal formalities
should be followed.

The expenditure is debitable to the Head *- 4552 C.0.0n NEA 00%-5ads and Bridge
(14)- Constn.of approsch road to Chalfilh (Vanzan) Tonnist Centre (33)- Major Works”™, 2004-03.

This issties with the concirrence of Finance Department vide their U.O.No FIN(EC)I818/
2004PWD DL 17.3.2005

1t shomid be ensured that the work 15 completed within 2006 from (he due of starting the
work I the work is not completad within the stipulated time the matter should 2 reporied to the
Govt.for obtaining fresh Administrative Approval.

No work should be taken up departmentally or zlloted beyond the perniissible limit of the
expenditure sanction issned from time to time.Any liabilities accrued on acceunt o iclation of ts
specific instruction shail be the persanal responsibility of the Officer concerned

/

“* P ;
ozt D it YO
L H_ j« i > ;ﬂ [SANGHRIMACHONGTHU Y  © “ag
s / Under Secretary(T)to the Govt.of Mizoram
- Public Works Department .
Memo Ne B 12023/6572005-NEC Dared Aizaw] the 225 Marchi®2005 |
; Cogy o ‘
E 1 Adviserto Chief Mimster (Finance).
£ 2 PS tothe Minister, PWD Mizomm
3. TheEngmeer-in-Chief PWD), for mformmion and necessary action
4 ‘h: Accoumtant Gegeral, Assam Mizoram etz. Shillong ’
5 he Under Secretary Finamce (Control ) with reference to the

’ J.ONo.guoted above |
A~ TheChief Engineer, PWD, Road. The onginal estimate duly approved is returned 2
herewith certified copy of which may be sent to A.G. Assam o Shilleng '
The Superintending Engineer, FWD, National Highway Circle
8 e Executive Engineer, WD, Netional Highway Division - T
1249 9 The Director, Acconnts & Treasuries, Mizoram, Aizawl
10. The Treasiry Officer; Aizawl South Treasury
11, The Depuly Director of Accounts, PWD, Em“"‘r_*‘ '_—"‘"‘fz
2. TheFA O Officeo heCE Roads Pl 4+

-3

13, Guand File.
—
iad= A -
© -
Under Secretany( Tito the Govt ol 1viZ0mam

/’.’ E‘\J"Tiu Works D’y..ﬂ_]"ﬂ'h
': -
i £

o ~= S wl
/‘
.

Deputy of Forasts (Central)
G, of Indie Winistry of Envifotmant, Ferest & Cimate Change

North Eastern Ragional Office, Shillong |
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74 GOVERNMENT OF INDIA
EEI NORTH EASTERN COUNCIL SECRETARIAT
SHILLONG - 793 001

NO. NEC/(T&CYAPPROVAL/Z004-2005/ 3:.: Dated 17.12.2CC

Secretary, NEC in exercise of the Znancial powers authorities vide Government of India,
Ministry of Home Affars vide their letter No. 10/5/86-NE-II dated 8% May, 1587 has accorded
adminustrative epproval lo the work pertaining to Construction of approach road to Chalfith
{Vanzau) Tourigt Centre (Length 10,30 KMs) under NEC programme at an estimated cost of
Rs. 402,29 lakhs - (Rupees four hundred and two lakhs and twenty nine ﬂmusand} only
including departmental charges .

2 . The ependiture on the work during the current financial year should be met from he
toualsprovision of Rs 2000 00 Lakhs made in the budget for NEC plan scheme for 2004-2005
espect of Reoud and Bridges schemes 10 be implemented by the Government of Mizoram. '

3 The work will e executed by the Government of Mizoram through their Public Works
ﬁe;:x tment. The expenditure pertaiming o the work should be classified in the State Government
dger the Deparmental asccounts in accordance with the mstructions contained in (he

Gu ermnment of India, ‘vil[.u:r). uf Finance, Department of Economic Aflairs letter No. F.1 (40)-
B-75 dated 22" July, 1975 addressed 1o the Accountant General with & copy endorsed to the
Finance Department of the State Govemnn

4 Sanction for the work will be issusd by the Siate Government a\.x.srd;:g to their usuzl

precedure J_s_p-” 1 2o fore zaking up the ““'k_a ;I ssic 0f  techni Elﬁ ngtion. 3
s precared by comelving f Ay wn tec} i
beir lellzr No NECGT/MZIVAN

rrgd = oop - e at el 2]
e G S olaine

RW/NEC/NH- IHP 5 ﬂ" """(.
gsumate s forwarded 1o the NE

suvernment towards expenditure on the scheme will be
3 physical and financial progress reports to be

by the Chief i .\ay..e._nd r-b;. Works D-parlmer in th‘
prescribed pxoqc'—.a‘ to reach 1 '\’! of the Council Secretariat by 15% of the
’ncﬂ* following each quarter The first nent of payment .ﬂ.i be released on receipt of a
copy of the techaucally sanctioned estimate w State Government

North Esetern Ragional Office, Shilleng
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i & The expenditure invoived is debitable to the relevant Mazjor Head and Sub-Head under
Grant Ro. 29 of Depanment of Development of North Eastern Region for 2004-2005.

-

7. This issue wilh the concurrence of Finance Wing, NEC vide Diy( No, 42 dated 29,7.2004
-

7
: (P Deb)
I/C Adviser (T&C) iy
Memo No. NECAT&C)VAPPROVAL/2004-2008/ 34 Dated /72442004
4 Copy forwarded to the _ L

Director (NEC), Govt. of Indie, Department of Developmest of North Eastern Region,
New Delhi - 110 001
Deputy Director (NEC), Planning Commission, Ycjans Bhavan, New Delni - 110001
Pr. Accountant Gereral (Audit), Government of Meghalaya, Shillong.
Chief Secretary, Government of Mizoram, Aizawl,
Secretary, Planning Department, Goverament of Mizoram, Aizewl.
Developmient Comurissioner, Government of Mizoram, Aizawl.
Secretary, Finance Department, Government of Mizoram, Aizawl
; /-Sccretarf, Public Works Department, Government of Mizoram, Aizawl.. (Technical Note
/" enclosed)
i Chief Engineer, Public Works Dupertment, Government of (Techrical Note enclosed)
10 PS5 to Jecretary, NEC Seersturiat, Shillong
il Planning Adwviser, NEC Secretariaz, Shillong
% B 8 Finaneiai Adviser, NEC Secretaniat, Siillong

G0 w1 O b WM

13. Disetior (E&M), NEC Secrstanat, Shillong
14 D.1P R, NEC Sscretariat, Shillong,
13 Finance Wing, NEC Secretariat, Shilleag
! 16 Guard File
4 17.  Office Copy 7

( PK Deb )
IIC Adviser (T&C)
MiagproradMisoram (h 30

Mrs. J Datta Roy
Kega No. 5/16
= K. Hilis

 North Esstern Regienal Office, Shillong -
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TECHNICAL NOTE

Name of the scheme : Constructionof approach road to-Chalfith
(Vanzau) Tourist Centre (Length 10.50 Kms.)
» State . : ‘Mizoram

Estimated cost submitted 1 Rs.4598.58 Lakhs,

by State, PWD

Estimated cost after modification : Rs«02.25 lakhs / 5

by NEC .7

Length of the road . 10.50Km.

Estimated cost per Km. 1 38.10 lakhs.

Reference ¢ Letter No.G.12011/14/2001-02/SPB(NEC)
dated 12" May,2004
from Dy. Adviser, State Plarming Board,
Gowvt of Mizoram.

1. Scheme:

The State Government of Mizotam bas proposed construction of
approach road to Chalfilk (Vanzan) Tourist Centre in Mizoram. The length of the
road 18 10.50 Km. The proposal is to be included in the Tourism Sector of NEC for
improvement of Tourism facilities in Mizoram.

2.General :
This is 8 new construction of roed for a length of 10.50 Km The pmposed road
starts from WH-150 2t 51,35 Km. at Khanpui Village This i -gbls

rosd and was onstructed 16 years back The emnng au.gum:nt is sieep and
proposed for re-alignment of the road.

The State Governmen: has proposed the formation width of the road as
§.20m with a pavement width of 3.00m. -

NEC does not support any village road specification. Henceé-the roed
specification is changed from 5.2m to 5.95m as per ODR mandard specification.

In case of pavement, this being a new formation cutting, pavement works
cannot be under-taken ut the same time. Minimum one year exposurs of formation
is required for natural stabilization, In \ne'w of the above, 7.5 Cin. Grade T metal
for 3.75m Carriage way is-allowed for P"« Sf Traffic. Once the formation is

stabilized, the State Government may ta-cs up the pavement works as per normal
practice,

Deputy
Gowt. of India Ministry of Environment, Forsst & CFi= e Change
North Esstern Ragional Office, Shille:

.
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\.to
JL NGLE CUTTING :- State Govt. bas proposed new f \9
coithe pmp-‘s" coastruction of the ms* It may ensured by 1

Forest clezrance in involved in this

&

4 |

Earthwork apd Formztion e T’:c State Govi. has proposcd 1,37,318.65 cum. offy
ea~h-work for a road length 6f 10.50 km. fora f*m':a.xcn width of 5.2m The same

hes been increased by 15% in view of the change in formation width to 5.95m as
per ODR standard and the estimate has been comecied a:-:.:r-...;.;f'_-’. ie
1,57,196.45. Cyn. The Stats Gevt. has proposed the soil clasgification on..
pesc ...agc “as's The same has been accapted only for estimate purposes only.
The State Covi, must ensure thal peyment i made only as per actual soil
classification to be made out during execution.

F

Culverts & Retaining Wall :- The Stztz Govi. has proposed 40 nos. of culverts \ 4
1= proposal haes been accepted for estimate purposes. The State Govt. may ‘

ES p“‘l ODR specifications, Similarly the ' ‘

-ua-n as per actual site condition, _

'. is found unaveoidable |

:01.:3 feasibis. Hence 375:: "'-*."..", C.’"

HE Pu0

Misceilaneous works :- The provisica of ¢ v sneds for supervisory staffe

and labouress ars accepted as proposed by the State Government

SISl

Side Drain :- The provision of Side Drain is accepted in the estimate. The State

Govt. may ensurc that throughout the lengtn of the alignment, Pucca/Katchs

tcha
drains are constructed as per site condition to avoid damage to the rpad formation
duri mg floods.

Other 'Centage charges : Other centage charges are accepied as per nonms
ie 1.5% Work charge, 3% contingency along-with 6.5% Agency charges, 1 %
Quality control is allowed only in case of culverts & Retaining Well and the
estimate has been corr=cted eccordingly. ;

o

Rate ;= The estimate has been prepared as per SOR 2003 and it is accepted. ' %

The detailed estimate may be prepared based on comunents given in the technical
note as well as guidelines jssued by MORTH/ IRC before undertaking the read
construction works of ODR standard by the competent authority

M+ G,

Forests (Centrel)
Gowt. of India Ministry of Environmeh, Forsst & Climate Change
- Merth Esstern Regional Ofﬂco. Shillong



“IION OF APP {ROAD TO CHALFILH (VANZA
TOURIST CENTRE (LENGTH 16.50 Kins.)
ABSTRACT OF COST
[ Particulars { Amount (in Rs.) |
' i Proposedby | Accepted by |
) Stat= Govt NEC |
Formition cutting : B
) Clearance of Jungle and cuttingeof | 255,765.00 255,765.00
trees
i1) Earthwork for formation cutting ! 20,352,606.00 | 23,487,720.00
i)  Side drain 245,100.00 245,100.00
2 Permanent works: !
i) Culverts 31 Nos. | 5,840,130.00 5,840,130.00
| i)  Remining walls 4 Nos | 1,150,594.00 | 1,150,554.00
3 | Pavement works: {
i) Preparation of subgrade 204,434.00 202,434.00
i) WBM works with carriage of 10,024,423.00 5,704,516.00
" materials (only Gr.ll metal 0.075 w) |
| . thick 6,101,631.00 | —
i L iii) Bituminuous works with carriage of |
[ | malerials | |
| 4 | Miscellaneous Items : [ 1
! i) Construction of temporary shed for 2,00,000.00 ‘ 2,00,000.00
| supervisory steff and labours
i Total | 443,74,687.00 | 370,88,263.00
i ( | Add 1% for Quality Control (over smount ' §
! | 12,899,674.00) 443 746.57 128,997.00
| { Add 1.5% for W/C Establishment | 66552031 | 5586,324.00
i 1 A2d 3% for Contingencies 1,331,240.61 brecsrraiavey
S Total | 46,815,294.79 | 37,773,584.60
| Add 6.5% for Agency Charge 3,042,994.16 | 30429944
‘ Grand Total | 498,58,288.95 | 40,228,866.00 |
Say Rs.402.29 Jakhs

; B {Rupees four crores two lakhs twenty nine thousand) onls
\
|

A
! Yo
{1, 5L,
./?HM*;‘-
En’.'LC/m { Cngineer

Ve Adviser(T&C)

€

~ Deputy

/

Gan

| of Forasts (Cantral)

i)

@)
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%

Secretary,’ NEC in exercise of the financial powers authorized the Government of

India, Ministry of Home Affairs vide their letter No: 10/5/86-NE.II dated May,1987, sanction |
is accorded to an “on account’ payment of Graat of Rs.180,00 lakhs (Rupees one hundred and
eighty lakhs ) only, and Loan of Rs.20.00 (Rupees twenty lakhs) only, 10 the'‘Government of

GOVERNMENT OF INDIA &
NORTH EASTERN COUNCIL SECRETARIAT
 SHILLONG e
bo "y A : o,
NONEC/T/RELEASE/MZ2/2004-2005/46 Dated the 10* Jaquary, 2005

Mizoran: towasds expenditure on NEC Plan Schemes during 2004-2005 (Additional 3 Quarter)

2. I The expenditire on Cram Is debiiable to the Major Head '3601° Grast-in-aid {o Siate
. Governments; 05-Grants for Special
Council; 02-Special Development Projects, 02.00.31-Grant-in-2id uader Grant No. 29 and Loun

10 the Major Head *7601" - Loans & Advances 1o Sisie Governments; 05-Loans for Special Plan |
Schemes; 05.101 - Schenies of Nonh Eastern Council (Minor Head) (Charged), 00.00.55 - l

Loans and Advances under Crant No
Region for 2004-2005

3 The essential deiails in respect of loans are given in Amnexure-I on this order. The |
reiease of fund has been mude for the schemes mentioned in Annexure-11

Plan Schemes, 05.101 ~ Schemes of North Eastern

29 of the Department of Development of North Easterp |

|
|
|
I
|

4. The sanction for loan has besn accorded in accordance with the rules/principles laid |
down with the previous consent of the Ministry of Finance and that the rate of interest on the |
loan and :period 'of repeyment hereof have been fixed in accordance wilh the existing

instructions issued by them,

In order 1o stremmnbine the

, . N

te

e~

any strong valid reastn

€

sysiem of implementation works, the implementing line

partment and Nodal Officer of the Stute Govt. should ensure that the target of completion of
2 project as gpproved should be sinetly followed 10 avoid time and cost overrun unless there s

B “The #mire dssistance in the form of grants and loan is ‘provisional’ and is subject w
adjustment on the basis of sudited figures of expenditure for the North Eastern Council plen
schemes for 2004-2005. -, © ; %
T This issues witk the cuncurrence of FA, NEC, vide Fin. Wigg‘QyNo 412 Dated
10.12.2004. k \'# ,

-J—-""—C;-
G |

( PACDEB )
1/C Adviser(T&C)

Memo No.NEC/I/RELEASE/MZ2004-2005/48 +

Copy forwarded 10 the

Dated the 10™ January,2003)

; [
: = Deputy Adviser{ML), MLP Division, Plunning Commission, Y¢jana Bhavan, New Dellf
- 110001 ‘ \
T S .
D) = o . ‘ ‘B&a* :
pad =~ P | M o L :
q iz / %

i
o o T 5 590 W,
e

~ Deputy | of Forests (Central)
Gowt. of India Ministry of

, Forst & Climate Change
g Morth Eastern Regional Office, Shillong
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“# Financiel Adviser, NEC Secreturist, Shillong.

72

Chief Conuroller of Ascowms, Principal Accounts Ofice, C-i, Hutments, Dalhousie

Road, New Delisi - 110 001. The mods of payment 10 the State Government wodldbe as &
per procedure jaid down in our Notification No.NEC(FIN)/12-8/54-95/413 dated 8.12.94.
Accountant General (Audit), Meghalaya, Mizoram, Arunachal Pradesh, etc., Shillong,
Chief Secratary, Govi. of Mizoram, Alzawl. 5 _ ]

- Development Commissioner, Government of Mizoram, Aizawl.

.-\_;/ + Secretary (PWD), Government of Mizoram, Aizawl.

» Chief Enginee: (PWD) Zone-l/Zone-1l, Government of Mizoram, Aizawl.
P.5. 10 Secretary, NEC Secreiariat, Shillong,
“Planning Adviser, NEC Secrciariat, Shillong,

9

{3 additiona! copies for finance wing)

11. - Director (E&M), NEC Secretarial, Shillong.
12.  DIFR, NEC Secretarial, Shillong .
13. © Ve NIC-NEC Secretariat, Shillong for publishing in the web site
herpdwvw recouncil pic.in i

14.  Finance Wing, NEC Sceretarial, Shillong.
15. - Spare Capies

( ]

» (PK.DEB)

VC Adviser(T&C)

MEMO NO NEC/T/RELEASE/MLZ/2004-2005/86 Datad the 10 January, 2005

Copy forwarded 1o the

!

Secretary, Rinenve Depurtinent, Governimen of Mizoram. The amount- i being -drawn
by the DDO of tlis Secretuial for inimediate depositing the sams 10 the State Bank of

|

BY- ¢ -dndia, Shillonz (Main Brancly) with the request 1o Transfer the fund Talsgraphically 1o
SPEED Stale Bank of Indix, Alzaw! for creditfo Mizdram Government Account. It is requested
POST tha immediate action may be taken from his end, as instructed vide Sub-Para (iv) of this

2

Sucreiaiiaa‘s Notification No. NEC (FIN)/12-8/94-85/433 dated 08.12.1994. . o

Accounts Officer, Regional puy and Accounts Office (IB), Laitumkhreh; Shillong = 793
003 -for information and necessary action. He is requested to please refer tolthis .. -
Secrewaddal's Notfication bearing No, NEC{FINY12-8/94-95/433 dated 08.1294 and ;

arrange immediate puyment of the entire sanctiohed amount of Rs.200.00 lakhs, {Rupees _ |
two hundred lakhs jonly, as Graust Rs.180.00 lakhs (Rupees one hundred and eighty ‘
lukhs) only, and Lonn Rs.20.00 lakbs (Rupees twenty lakks) only, to the Druwing i
Disbursing Oficer, NEC Secretariat Shillong by one Govt Cheque so that he may
immediately deposit with the State Bank of India, Shillong (Main Branck) for telegraphic

transfer of the amount 10 e Gevernmem of Mizoram as per procedure laid down in
above mentioned notification

/
Deputy Gerlaral of Forssts (Cantral)
Govt. of India Ministry of E: , Forast & Climate Change

North Eastern Regional Office, Shillong

(3



N S

“13:- @ )

" Assistant Secretary, NEC Secrewarial, Shillong for information and necessary action. The
sanctioned amoun: may please be drawn in his favour by Govt. Cheque for immediate !
depositing into State Bark of ladie, Shilong (Main Branch) with the request for ;
arranging telegraphic trunsfer to the Govt.‘Account of Government. In this Connection 3
instruction contained in ihis Ofice Notification No. NEC(FINY/12-8/54-95/433 dated
08.12.94 may please be referred to. (2 copies)

Assistant Generul Manager, State Bank of India, Shillong (Main Branch), for informaticn
and necessary action. This has reference to this Sectt’s Memo No NEC(FIN)/12/-8/94-
95/433 dated 08.12.94

M File. q
- Office Copy. S i)
: 5 4
===
{ PX.DEB )
VC Adviser(T&C)

K A L

7

,7 v
i
I

-

——

| of Forasts (Central)
ment, Forest & Climate Change

.

In r Go

Govt. of India Ministry ef En :
North Esstern Regional Office, Shi-

Ky
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ANNEXURE- |

¥ ANNEXURE TO THE NORTH EASTERN COUNCIL SECRETARIAT'S ORDER
4 " NONEC/T/RELEASE/MZ/2004-2005/d6

DATED 10" Jaguary,2008.

“LOANS AND ADVANCES BY THE CENTRAL GOVERNMENT”

@
!

1 | Name of borrower {Gevemmem of Mizoram. I
)| B
2. | Amount sanctioned {in words | Rs.20.00 lakhs (Rupees twenry lakhs) only, l ,
andan fgures |
{ 3. I Sanction vaid uplo 31" March, 2005 ’
4. | Purpose of Loan Towards expenditure on NEC Plan Schemes
5. | Payable in cash or by adiustment | In cash
§ | PlawNon-Plan (1 case of Plan | NE.C. Plan Schemes
Catepery of Loan) |
7. | Grant and Sub-Head under | Under Graot No. 29- of the Deparmmenmt of
which amount sanctioned is { Development of North Eastern Region for 2004-
dsbitable | 05 Majer lead *7601° — Loan & Advences 1o
State Gove ; 05- Loans for Special Pian Schemes,
03-101 - Schemes of Nonth kastern Council
| (Major Head) {Charged), 0000.55-Loans &
| | Advarces
8 | Progressive amouni of Loen Rs.483.55¢ lakhs (Rupees four crores eighty
sanctioned'to the borrower sinze | five lakhs ffty five thousand six hundred)
. the linuncial year only.
| 9. | Period of Loan | 20 (Twerty) Years
| 10| Date and year froimn which | From tne first anniversary from the date of |
regavmen: to commence drawal - o
11. | Moratorium 1owards :‘47 nert | Repaytrant @ | ‘nstalimants together
of ifen Ui wiere i ‘
13. | Moce of paymen e = 2 b |
which repavments of these Loans will be sifected m
. 15 annual mstallment
INTEREST
Loans 1o State Governments)
Normu! Rate 11.50% (as per Ministry of Finance, Deptt. Of
i | Evonomic  Aflairs OM No F5(3)PDA2002 |
! _ | duted 31.3.2002 |
(b) | Penal rate o n even 2.75%
| defaulling in ieva Vinierest
(c) | Mode of recovery of Interest | fne amount annually payasie (by way of
: | Principel & Imerest) would be recovered in
| 10{Ten) equal monthly installmems commencing
1 from 15" june, 2005 {
A e
( P/K.DEB)
LC Adviser(T&C)
|
T AR L SR < n ) A,

| of Forests (Central)
nment, Forest & Climate Change
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.

RNMENT OF MIZORAM

pup-

2Lt

T Pasvar, .

Public Work Department
s (High Way) o
i = Gowvt. of Mizoram.
Tuilhuahtlang, Alzawl.

-; /Iech.ﬂl E“*'l!ll‘:ﬂi
5

M Subject Environment and Forest clearance

A
Sir.

| have the honour to bring 1o your kind notice that violation of Forest Coservation

Act 1980 was committed by you in the construction of Truckable approgch Road from Khanpui

to Vanzau about |0Km length and 10.95M width which is likely (o be 10.95 Ha in area roguirmeg

clearance from central Gove. of India. The area where this construction was taken up falls within

| Siate ChalGlh Reserve Forest ol 47.25 Sq.Km Ares which was notified under Notilication Ne
FOR.) 135/76/6 of 13.7.1976. (copy available with W.P.Q office ol the PCCF Aizuwl)

) L'!k‘N\ e

quesied to provess Envivonment and Forest clenrmnee

You are therefore o
Format immediately, Map in 1:50000 scale of Darlawn Forgst Division (Mastor Copy lor blue
printing) ts available with W.PO PCCT office 10 case nesded.

A Team of officers are likely to come from MOEF soon to inspect any Kind ol such
encroachment. You may act inmediately before the arrival of the central team o sive y gursell

| am therefore, to inform you, the user Agency as per rule not to continug the construction
of ary kind further till such Environment and Forest clearance is obfained by you with ar without
Payment of compensation. 1 case you continue construction further respensidi ity as per mie
will sulely be fixed an you.

Thanking you in anticipaten for co-operation

\“

urs Fi :h:'ui),,s

. )
{B. SUANZALANGHFS
Divistonal Farest Officer
Dariawn Forest Division
‘Darlawn : Mizoram

Conp ; Aizawl
s Ry

Memo No.B. 130137272005 = FDD/Pt "of 31* 0c1.2003

L

Copyto: 11 P.C.C.F Atzaw! for information. ?-’1‘-‘1 ;
!
2) C F NC Aizaw! for informatio /i f
Y C F NC Aizaw! for information y‘!rj‘ 1 i

B

Govt. of India Ministry of E
“ " North Esstarn Ragional Office, Shillong




8 Q: f
& l GOVERNMENT OF MIZOF i
OFFICE OF THE SUPERINTENDING ENGINEER:P SAIGITWAY CIRCLE
¢ RIZAWL : MIZORAM.
No.Tech-129/SENNH)D-1122004/ - Dated Aizawl, the November, 2005.

f To,

The Divisienal Forest Officer
Darlawn Forest Division,
Dartawn : Mizoram.

Subj :- Environment & Forest clearance.

Ref:- No.B-13013/2/2005-FDD/2T dt. 31st Oct. 2005.

This is to state that construction of approach road to Chalfith (Vanzau) Tourist Centre

frem Khanpui village is an upgradation of existing jeepabie road. The jeepable road was constructed
16 vears back for the purpose of traspontation of Agricuitural and Horticultural products. The
upgradation of the road is confined within the right of way of the existing jeepable road in an open
area. Hence, there is no violation of Forest Conservation act 1980 since the upgradation works of
the road is taken up within the right of way of the existing jeepable road in an open area, process-

ing for Environment and Forest clearance does not arise.

This is submitted for favour of your kind information and disposal

Aﬂ )’

{ R. VANLALTLUANGA )

1‘35 uperintending Engineer, PWD, .
Al National Highway Circle, Aizawl.
Memo No.Tech-129/SE(INHID-I1200425 : Dated Aizawl, the November, 2005,
Copyto :-
1 The Engineer-in-Chief, PWD, Mlzoram for favour of information.

The Chief Engineer, Highway, PWD, Mizoram for favour of information. This
has a reference to your no. B-17024/41/CE-HW/PW/Works/04/4]
= — R - e e e e

HC .
. ) .,zr -./.:r, s

l? Superintending Engineer, PWD,
3\ iNational Hi ghway Circle, Aizawl.

~a

_&'ju-ﬂiiﬁ‘ﬂ'h )

— — -t navig

Govi. of India Ministry of £ t, Ferest & Chmate Change

North Esstern Regional Offics, Shillong




ANnNErRURE ~ MI
VERNMENT OF MIZORAM

(s

’ -
NQ.B—I.”0241"3L'CE—H'N(PW']-'“'ORKSJ’“%Z Dated Aizawi, the 21" March 2006

To,

The Conservator of Forest,
Narthern Circle, |
. Aizaw!, Mizoram. |

Subject: Envircnmental & Forest Clearance.

Ref : 1) Your lett. No.B-12011/32002-CF{NV/878-79 Dr21.11.2005

2) SE(NH) letter No.Tech-129/SE(NH)D-112004 Dt21,11.2005
Sir,

With rafersnce 1o your letter no cited above, this is to state that there seems
to ke no need for this department to apply for Environmental & Forest Clearance for
construction of approach road to Chalfilh Vanzau as work dene by the department involved
only an upgradation of existing road with minor diversion at short stretches which cansed no
damagé to the forest reserve. This fact has also been reflected by the DFO Darlawn in his
monthly diary circulated vide his Memo No.F.21011/22005-FDD dr.10.1.2005. This
department hes no imention of further developing the reserve forest area for any other
purpose.

Further as pointed out by the DFO Darlawn i his monthly diary that the
Tourism Department may rather be advise to get Eovironmental & Forest Clearance for
further infra-Structural Development of the reserve area of Tourism.

Yours faithfuily,

d
(LIANCHUNGNUNGA)
Chief Engineer:PWD:Highway,
MizorapuAlzawl.
Memo No.B-17024/41/CE-HW(PWYWORKS/04 : Dated Aizaw], the 21" March 2006,
Copy to:- /J
he Superintending Engineer, PWD., National Highway Circle for favour of

informatitn: s —
a4
Chisf E!uginm;ipﬂﬁ;‘{vay,
! a/0 :-**ﬁMimmm:Aim\vl
A _ 575 Fﬁ
. Fir ! e
EPP e s »
/'
Deputy | ral of Forasts (Central)

Gowt. of India Ministry of Environment, Forest & Climate Change

North Esctern Regional Office, Shifiong
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g Mo prweset & mcotmg withl DFEy Dorlae
cii o other ctimeevery -
o Ml‘ﬂll-m'lu";__y.

Govl. of Indie Ministry of Envirsnment, Forast & Climate Change
North Esctern Regional Office, Shillong
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Deputy | Ge of Forasts (Central)
Gowl. gﬂm Ministry of Environment, Forast & Climate Change
North Esstern Regienal Office, Shillong
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ANNEXURE- R 40

REMINDER @

GOVERNMENT OF INDIA W
ﬁ WNSTRY OF ENVIRCNMENT FORESTS & CLMATE TrianGl mwnmgmm
o NORTH EASTERN REG:OMAL CFFCE i aefm wietam
43 w45 Sl b ambatngsn amyeta ARt
Nowr MTC Workahop, Shillong 91 821 AN edws & v, feem e
& = TR VTR R e el ®I0 Fas, (D364)  TSIEBE
. 157 el - moctakit 5 @redimail oo

F. No RONE/E/NGT/0.A No. 145/17/EZ/Vol:| 2805 — 2 EMAIL/SPEED POST
Dated: 11/12/2020
To,
The Principal Secretary,
Environment, Forest & Climate Change Department,
Government of Mizoram,
Aizawl - 796001,

Sub: O.A No. 14572017 (EZ) in the matter of Centre for Environment Protection-
Versus- U.0.1 and Ors - regarding

Ref: '(;} This office letter of even no. dated 12/08/2020.
(ii) This office letter of even no. dated 02/07 /2020,

Sir,

In inviting reference to this cffice letters under reference on the subject cited
above, | am directed to request you to kindly expedite submission of names and
designation of the officers along with postal address, in-charge of Public Works
Department, Government of Mizoram who were responsible for the construction of the
approach road from Khanpui Village to Chalfilh Tourist Destination during 2005-2006
under Rule 9 {2) of the Forest {Conservation} Rules, 2003.

This may kindiy be treated as MOST URGENT,

Yours faithfully,

) Deputy Inspector General of Forests (Central)

Caopy for kind information & necessary action 1o: %

1. The Principal Secretary, Public Works Department, Government of Mizoram, New

Capital Complex (MINECO), Khatla, Atzawl - 796 001

The Principal Chief Conservator of Forests & Nodal Officer, FC Act, Environment. Forests

& Climate Change Department, Government of Mizoram, Aizawl-796001.

3. The Adviser {Legal), Legal Monitoring Cell, Mimistry of Environment, Forest & Climate
Change, 6 Floor, Akash Wing, Indira Paryavaran Bhawan, jor Bagh Road, Aliganj, New
Dethi 110 003.

4. Shri Gora Chand Roy Choudhury. Advocate, Central Govt. Counsel, High Court of Calcurta
& Stancling Counsel, MoEF&CT, NGT, Kolkata, Temple Chamber, Room No. 35, 1# Floor, 6
01d Post Office Street, Kolkata 700 001, P

Deputy Inspector (}e{t::ral of B rﬁ{sﬂ.ﬁlml)
v
7 2
L€

/‘

™~

Deputy | r Gensryl of Forasts (Central)
Gort roj" India Ministry of Environmant, Forest & Ciimate Change
North Eestern Regional Offics, Shillong




81

ANNEXURE- R 41 (COLLY)

. FK —

IMMEDIATE
No.C.18014/271/2017 - FST
GOVERNMENT OF MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

[ Dated Aizawl, the 15™ Dec, 2020

AE

Vﬁc Deputy Inspector General of Forests (Central), ™" i :—)—
Ministry of Environment, Forests & Climate Change, . 5"/’ =

To,

North Eastern Regional Office, nange
Government of India, Shillong — 793021, '
Email : moefshil_09@rediffmial.com.
Subj - O.ANo.145/2017(EZ) in the matter of Center Environmental !
Protection-Vrs-Union of India & Ors — regarding. e
Ref :- No.C.18014/271/2017 — FST dt.11.11.2020
Sir,
In continuation to this office letter No. and date indicated above, I am
directed 10 enclosed letier received from PWD vide 1.D.No.C.18026/1/2020-PWD(E)
dt.16.11.2020 alongwith its enclosures and furnished names of officers who were
involved during execution of approach road Khanpui to Chalfilh Tourist destinations
on the above mentioned O.A. as follows:
1. Lianchungnunga, the then E.E (Highway), Mizoram.
2. R. Vanlaltluanga, the then S.E, PWD, National Highway Circle. ‘
1. Malsawmdawngliana, the then E.E., PWD, National Highway Division-IL.
Enclo :- As above.
Yours faithfully,
i r L
\Hb mw”‘{/ﬁ{,’q’?}ow
| | (H.C ZONUNTHARA)
/ . Under Secretary to the Govt. of Mizoram,
i Environment, Forests & Climate Change Department
Memo No.C.18014/2712017 - FST Dated Aizawl, the 15™ Dec, 2020
Copy to./- '
Joint Secretary, PWD with reference to 1.D.No.C.18026/1/2020-PWIXE)
dt.16.11.2020.
Under Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department
Ph :- (0389) 2335237 (0)
: o) Genensl of Forests (C
Gowt. ; : antral)
q'Mh ”ﬂm Offﬂﬂmmnf' Forest & Criszta Chw

North Eastern Regional Office, St
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GOVERNMENT OF MIZORAM
PUBLIC WORKS DEPARTMENT
Mizoram Secretariat
Mizoram New Capital Complex
New Building, Basement - I,
Room No. A-036
Aizawl, Mizoram - 726001

Subject : Required information on 0.AN0.14572017(EZ) in the matter of
Centre for Environment Protection-vs-Union of India & Ors.

[~

Under Secretary, Em-irumncm.{{met & Climate Change Department
refer to his. LD.No.C.18014/271/2017-FST dt. 26.08.2020 and this Department’s letter of
even number dt. 21.10.2020 and is informed that there is no violation of Forest(Conservative)
Act. 1680 by way of constructing Construction of Khanpui to Chalfilh Tourist destinations.
Necessary documents regarding this matter was already submitted to you vide this
Department’s 1) mentioned above and the same are resubmitted herewith. However. the
officers who were involved during execution of the above mentioned works are :-

Lianchungnunga, the then CE(Highway). Mizoram

R. Vanlaltluanga, the then SE, PWD, National Highway Circle
Malsawmdawngliana, the then EE, PWD, National Highway
Division-{]

ad bl =

Enclo : As above.

N

Tty
( VANTALMUANA )
Joing See?. to the Govt. of Mizoram,
ublic Works Department

Under Secretary,
Environment, Forest & Climate Change Department

[.D.No.C.18026/1/2020-PWIME) Aizawl, the 16™ November, 2020.

-~

Deputy In r General of Forests (Central)
Govl. of India Ministry of Environment, Eorast & Climate Change
North Esstern Regional Office, Shillo




GOVERMMENT'UF MIZORAM ‘, 7 ANMNE BvrE

PUBLIC WORKS DEPARTME \ :
i3
[;,- 365/2005 - NEC . Duated Aizawl, the 23 March 2005 @

The Governor of Mizoram is pleased to accord Administrative Approval of Rs402.29
laichs (Rupees four hundred two lakhs twenty nine thousand ) and Expenditure Sazu.cn of R3.200.00 .
,Rup;afmlnkhs)mly for the following works chiring the financial vear 2004 - 3005 :

Construction of approach road to Chalfilh (Vanzau) Tourist Centre,

No deviation from the approved items of works should be made All :odal formalities
should be followed. *

The expenditure is debitable to the Head *- 4552 C.0.0a NEA 00¢-2oads und Bridge '
(14)- Constn.of approach road to Chalfilh (Vamzan) Tourist Centre (33)- Mejor Works™ 2004-05.

This issues with the concurrence of Finance Department vide their U.C No FIN(EC)181%/
2004/FWDDt 17..3.2005 - |

It should be ensured that the work is completed within 2006 from the cuie of starting the
work. If the work is not completed within the stipulated time the matter should b reported to the
Govt for obtaining fresh Admmistrative Approval

No wark should be taken up departmentally ar allated beyend the peryissiblz himit of the
expenditurs sanction issued from time to time. Any liabilities accrued on account of nclation of this
specific instrction shall be the personal responsibility of the Officer concemed

P

S - RRDiA CHONGTINS | (57
t ) }4 { SANGHRTMA CHONGT.] ) . ",':’;
w " S
ey

Under Secretary(T)to the Govt.of Mizoram
Public Works Departmes!
Mema MNa B.120253/65/2005-NEC Dated Aizawil,the 2224 March'2005
Copy w-

[

1 Adviser to Chuef Minister (Finance).
2 PS8 %o the Minister, PWD Mizoram.
3. TheEnginesr-in-Chief PWD, Tor information and necessary actum
4
5

The Accountant General, Assam Mizorametc. Shillong
The Under Secretary Finance (Control) with reference 1o the
U.0No.quoted sbove. :
A& TheChief Engineer, PWD, Road. The oniginal estimate duly approved s retumed
T

B S
oA .

herewith certified copy of which may be sent to A.G. Assam ew. Shillong

The Superintending Engmeer, PWD, National Highway Circle
8.  TheExecutive Engineer, PWD, National Highway Division - L eI
1:3-“_1__: 9. The Director, Accounts & Treasuries, Mizoram, Aizawl i
23/2 10" TheTreasury Officer, Aizaw! South Treasury. ) )
i 11, The Depuly Director of Ao, PWI_ESn-C.Offite—2

12. TheF.AC Olicealthe C.E Roads.

: 13.  Guard File.
%_—ﬂ 5

= o -.. L il ‘ ;
_.-—) ¢~ ol e =TT
¥ Under Secretary(T)to the Govt.o -AIZoFEm
. Pubiic Works Departznenl

Gowt. of India Ministry of Envirenmént, Forest & Climats Change
Worth Eestarn Regional Office, Shillong

-
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ANNE FURE —4')

GOVERNMENT OF INDIA
. NORTH EASTERN COUNCIL SECRETARIAT
SHILLONG - 793 001

NO. NECAT&CYAPPROVAL/2004-2005/ 84 Dated 17.12.2004

Secretary, NEC in exercise of the Rnancial powers wtlwnaes vide Government of India,
Ministry of Home Affairs vide their letter No. 10/5/86-NE-1I dated 8% May, 1987 has accorded :
administrative approval 10 the work pertzining to Construction of spproach road to Chalfilh
{Vanzaa) Tourist Centre (Length 10,50 KMs) under NEC programme at an estimated cost of .
Rs. 402.29 lakhs - (Rapus four bundred and two lakhs and twenty nine thousand) only |
including departmental "wgcs

&

7 2., The e:penditure on the werk during the current financial year should be met from the
) totaliprovision of B3 2000 00 Lakhs made in the budget for NEC plen scheme for 2004-2005 in
respect of Road and Bridges schemes 10 be implemented by the Government of Mizoram.

.

3. The work will be executed by the Government of Mizoram through their Public Works
Department. The expenditure pertaining to the work should be classified in the State Government
budger the Departmental sccounts in accordance with the instructions confained in the
Government of lndia, Minisiry of Finance, Depariment of Economic Affairs letter No. F.1 {40)-
B-75 dated 22™ July, 1975 addressed to the Accountant General with a copy endorsed to the
Finance Department of the State Government

B 4. Sanction xc* the work will be issued .,v ”‘w Siate Government according to their usual
t pter'ad‘.re ¢ ensur=d that t-' 1z taking up the work and issue of techrical sunction. o
t (e is =mren nelying i

ly \ul‘ the mshnxal me
Sy o R

Apnl, 1983 and g cop
Secretaniat,

5 Finzncial assistance to the State Guvernment towards expenditure on the scheme will be
provided every quarter based on the guarterly physical and financial progress reports o be
fu"“l shed by the Chiel Engineer, Government of Nagaland Public Works Dc;*ar.m“m in the
prescribed proforma to reach-the Director (E&M) of the Counail Secretanat by | 15" of the
manth fallowing each guarter The first instalment of payment will be released on receipt of a
7/ copy of the technically sanctioned estimate {rom the State Government

., Deputy of Forests (Contral)
Govt. of India Ministry of E; ment, Forest & Climata Change
North Esstern Regional Office, Shillong
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s

Contd..P.2

6. The sxpenditure involved is debitable 10 the relevamt Major Head and Sub-Head under
Grant No. 29 of Depanment of Development of North Eastem Region for 2004-2005

o :-

7 This issue with the concurrence of Finance Wing, NEC vide Dyl\:"io‘j 42 dated 29.7.2004
. (P PJ Deb )
UC Adviser (T&C) -
. ol
Memo No. NECAT&CVAPPROVAL/2004-2008/ 34 Dated /72422004
Copy forwarded 10 the .
1 Director (NEC), Gowvt. of India, Department of Development of Nerth Eastern Region,

New Deim - 110001

Z Deputy Director (NEC), Planaing Conunissicn, Yojana Bhavan, New Delhi -~ 110001
3. Pr.Accountant General (Audit), Government of Meghalaya, Shillong

- Chief Secretary, Government of Mizoram, Aizaw!

5 Secretary, Planning Department, Government of Mizoram, Aizaw]

6 Developrient Commissioner, Government of Mizoran, Aizawl.

- -

. Government of Mizoram, Aizawl
+men:, Government of Mizoram, Aizawl.. (Technical Note

Secretary, Finance Dep
~Secretary, Public Wor

b 3 : o B
/ enclosed).

B ghat

r, Public Works Depa

t. Government of {Technical Note enclosed)

hillong
Financial Adyiser, NEC Secretariaf, Shillong.
Director (E&M), NEC Secretanat, Shiflong

D.1P.R, NEC Secretariat, Shillong

15 Finance Wing, NEC Secretaniat, Shillong .
16. Guard File
17.  Office Copy P

{
\\“IL‘—F"? G
e
( PK Deb )
IC Adviser (T&C)

Meapproval/ Misoram (P 3d)

—

Inspector Go of Forests (Cantral)
Gorl. 13.':::: Wnistry of Environment, Eorsst & Climate Change
? North Esstern Regional Office, Shillong
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ANNE xR E ~T1]
TECHNICAL NOTE .

Name of the scheme : Constructionof approach road to-Chalfilh
(Vanzau) Tourist Centre (Length 10.50 Kms.)

State . : +Mizoram

Estimated cost submitted : Rs.498.58 Lakhs,
by State, RWD

Estimated cost afier modification : Rs<02.25 lakhs /

by NEC ; ¥

6. Length of the road : 1050Km.

7. Estimated cost per Km. . 38.10 lakhs. 1
6. Reference ¢ Letter No.G.12011/14/2001-02/SPB(NEC)

" dated 12* May,2004 -
from Dy. Adviser, State Planning Board,
Gowt of Mizoram.

COMMENTS

F- 1. Scheme :
» . The State Govemnment of Mizoram has proposed construction of
h rcnj to Chalfilh f- anzau) Tourist Centre in Mizoram. The length of the
road is 10.50 Km. The proposal is to bs included in the Tourism Sector of NEC for
improvement of Tourism facilities in Mizoram.

apnroa

2.Ceneral :

This is & new construction of roed for a-length of 10,50 Km. The propesed road
starts from NH-150 at 51 35 Km. at Krar‘p illage. This is ag existing Jeen-able

Toad z:s_ \\zs constructed 16 vears back. The exisfing alignment is steep and

‘propozed for re-alignment of the road.

The State Government has proposed the formation width of the road as
5.20m with a pavement width of 3.00m. £

NEC does not support any village road specification. Hence the ‘road
specification is changed from 5.2m to 5.95m as per ODR standard specification.

In case of pavement, this being a new formation cutting, pavement works
cannot be under-taken at the same time. Minirum one ysar exposure of formation
is required for natural stzbilization. In u--w of hc above, 7.5 Cm. Grade T meta!
for 3.75m Carriage way is-allowed for Paw of Traffic. Once the formation is
stabilized, the State Government may ':.w' up the pavement works‘as per normal
practice.

ntral)

In r Genera| of Forests (Ce

Gowt. of India Ministry of Environfyent, Forest & f:!im!e Change
- North Eestern Regional Offics, Shillong




- sriflie proposed construction ol

Ej

JUNGLE CUTTING :-

Forest clearance in involved in this

k. for a formation width o
the change in forma

tion width to

percentage basis. The same t.,; been accep (‘ f‘"'\ for estimate purposes only

» that pavme
e Wl paylll

11 t0 be made out during

Culverts & I\ct.a.. ning Wall :- The State 1.31.3 vi. bas prujua:d 501

angd the pros

ensure that

| has been accepted f

cuieC as pe

nt is

ulverts are executed as per

as per achual sotl

ons.

Miscellzneous works :- The pro { temporary sheds for superv staff
and laboursrs ars ag rronosed By the State Government

Side Drain

ven 1 the tas~heical

e vk LD LIE SCATIGE

undertaking the road

LUCTL 14~

Adviser(T&C)

North Esstern Regional Office, Shillong

87
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SRS ST
:{J./% ;
; . &

Particulars

Amount (in Rs.) |
Proposed by i Accepted by |
State Govt | NEC

Formation cutti ing :

o

i) Clearance of Jungie and cutting of
mrags ‘

i) Earthwork for formation cutting

i) Side drain

I _
255.769.00 | 255,769.00 |

20,352,60 06.00 | 23,487.72 0}
245,100.00 245,100.00 ;

2 i’erm.menl works:

1

5,840,130.0 5,840,130.00
115059400 1. 150,594.00 |

1) Culverts 31 Nos.
i1) Retaining walls 4 Nos
3 | Pavement works:
i) Preparation of subgrade
i) WBM works with cami f

4,00 204,434.00

5,704,516.00 |

- | |
materials (only Gr.ll metal 0.07& w ) | : ‘

| 6,101,631 —-

1l works with camage of E

4 i Miscellaneous lt(m'_:_ N |

i i) “onstru «d for 2.00,000.00 2.00,060.C |

| supervi |

I & 1 !

B p Total | 443,74,687.00 | 370,88,263.00 |
| Add 1% for Quahty Control (over amount

l’RQ"-*'S-(h 441 745 27
% for W/C Establishment £55,520.31 ] %
e 1,33‘;,24./..");  rrcareiisnepy ot] .

Total | 46,815,294.79

[ 37,773,584.00 |

3,042,554 16 | 5642789410

“Grand Total | 498,56,285.95 | 40,228,866.00 '

Say

Rs.402.29 Jakh /
{Rupees four crores two lakhs twenty nine thousand) only

A
oo 4

/; Iny
Jie]

E xecut nginger

L'c Adviser(T&C)

Deputy | Gengyel of Forests (Central)
Gowt. of Indie Ministry of Environment, Forast & Zlimate Change
North Esstarn Regienal Office, Shilleng



i+ RE m:expenditd;z on Grant is debitable 10 the Major Head ‘3601 Grant-in-aid to State
. Governments, 05-Grants fur Special Plan Schemes, 05.101 - Schemes of North Eastera
. Council; 02-Special Develupment Projects, 02 00.31-Orant-in-2id under Grant No. 29 and Loun
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GOVERNMENT OF INDIA F4 i
NORTH EASTERN COUNCIL SECRETARIAT t"
SHILLONG Nl
N0 NEC/T/RELEASE/MZ/2004-2008/46 - Dated the 10° January,2005. i,

Secretary, NEC in exercise of the financial powers authorized by the Government of
India, Ministry of Home Aflirs vide their letter No: 10/3/86-NEIL dated 8" May,1987, sanction
is accorded to an ‘on account’ payment of Grant of Rs.180.00 lakhs (Rupees one hundred and
eighty lakhs ) only, and Loan of Rs.20.00 (Rupees twenty Iakhs) only, to the Government of
Mizoram dowards expendilure on NEC Plan Schemes during 2004-2005 (Additional 3% Quasier)

10 the Major Head ‘7601” - Logns & Advances 1o Sule Governments;, 05-Loans for Special Plan
Schemes; ©05.101 - Schenies of Nonh Eastern Council (Minor Head) (Charged), 00.00.55 -
Loans and Advances under Gram Nu. 29 of the Depanment of Development of North Easterp |
Region for 2004-2005 2

3 The essential deisils In respect of loans are given in Annexure-1 on this order. The |
reiease of find has been made fur the schemes mentioned ia Annexure-11

< The sancudn for loan has been sccorded in accordance with the rules/principles laid |
down with the previous consent of the Ministry of Finanoe and that the rate of interest on the |
loan end period of repayment thereof have been fixed in accordance with the existing
instructions issued by them

€
5. In order 1o stremmline e sysiem of implementation works, the implementing line
departmient and Neds! Officer of the Stute Govt. should ensure that the target of completion of
the project as gpproved should be winictly Tollowed 10 gvoid time and cost overrun unless there is
any streng valid reason

6 The emire assistance in the form of prénts and Joan is “provisional” and is subject 10
adjustment on the basis of sudited figures of expendiure for the North Eastern Council plan
schemes for 2004-2005

7. This issues with the concurrence of FA, NEC, vide Fin. Wigg™RyNo412 Duted
10.12.2004. .

{ PAK.DEB ) |

VC Adviser{T&C) g

Memo No.NEC/T/RELEASE/MZ/2004-2005/46 '+ Dated the 10" January,2005|

Copy forwa:ded to the ‘

l Deputy Adviser(ML), MLP Division, Planning Commission, Yojana Bhavan, New Delli

- 110 001

- '&f—‘“?%fa-ﬁ_
i 5 R
‘ lf}-’lﬂ-\v/ '

.

/'

. Depury of Forests (Central)
Gowt. of India Ministry of Envi Forest & Chmate Change
North Esstern Regienel Office, Shillong




per procedure laid down in our Notification No NEC(FINY/12-8/54-95/433 dated 81294
Accountant Geners! (Audit), Meghalays, Mizoram, Arunachal Pradesh, ec., Shillong
‘Chief Secratary, Gevi. of Mizoram, Alzawl . :
-. Developmen: Commissionsr, Government of Mizoram, Aizawl.
s Secretary (PWD), Government of Mizoram, Adzawl.
iy Chiqf,Ensme\er(PWD} Zone-1/Zone-11, Government of Mizoram, Aizawl,
8. P.S. 1o Secretary, NEC Secrelzrial, Shillong
5,| «Planning Adviser, NEC Secretariat, Shillong
10. -# Financial Adviser, NEC Secrelasiat, Shillong,

;=-{3 additional copies for finance wing) £

11. + Director (E&M), NEC Secretariat, Shillong

12 DIPR, NEC Secreturiat, Shillong

13. Ve NIC-NEC Secretatiat, Shillng for publishing in the web site
harp:ffwww necouncil nig,in

14.  Finance Wing, NEC Secretariui, Shillong

% Spare Copies 2
j i
{ PXK.DEB )
U/C Adviseg(T&C)
M‘S‘MO NONEC/T/RELEASE/MZZ004-2005/46 Dated the 10* January,2005

(IED;:}' forwarded to the
1 Secretary, Finanve Duepurunent, Government of Mizoram. The amount 1§ being -drawn
by the DDO of ilis Seeretusiut for immediate depositing the sams to the State Bank of
BY: .- 1ndja, Shillong (Main Branch) with the requesl 1o Transfer the fund Telepraphically lo
SPEED State Bank of India, Aizewl fur credit to Mizdram Governmént Accouat. 1t 15 requested
POST that immediate action may be 1aken from hid ead, as instructed vide Sub-Pasp (iv) of this
Seeretariat’s Notification No NEC (FINY12-8/94-55/433 dated 08.12.1994.

(4

Ascounts Officer, Regional pay and Accourits Office (IB), Laitumkhreh) Shillong 5+ 733
003 -for information and necessary action. He is requested to please refer 1o’ his
Secriwasiat's Notificatior ng No NEC(FINY/12-8/94-95/433 dated 08.12.94 and
arrange immediate puyinent of the entire sanctioned amount of Rs.200.00 luklis. (Rupees
two hundred lakhs jonly, as Grant Rs.180,00 lakhs (Rupees one hundred and eighty
lekhs) only, and Lonn Rs.20.00 lukhs (Rupees twenty lakhs) only, 0 the Drawing
Disbursing Officer, NEC Secretariat Shillong by one Govi Cheque so that he may
immediately deposit with the State Bank of Indie, Shillong (Main Branck) for telegraphic
transfer of the amount 1o the Govermment of Mizoram as per procedure lasid down in
above mentioned notification

Worth Eestern Regional Office, Shilleng

7 Y
Chief Conuolier of Accounts, Principal Accounts Office, C-1, Hutments, .:Dgl'nausle
Road, New Delhi ~ 110 001. The mode of paymet L0 the State Governmert would beas €L

L
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3 © Assistant _Secrciary, NEC Secretariat, Shiliong for informatior and necessary action. The
sancticned amount may please be drawn in his faveur by Govi. Cheque for immediate
depositing into State Bank of India, Shiliong (Main Branch) with the request for
arranging telegraphic transfer to the Govt.-Account of Government. In this eonnection
instraction contamed in this Office Notification No. NEC(FIN)/12-8/94-95/433 dated
08.12 94 may please be referred to. (2 copies)

Assistant Generyl Manager, State Bank of India, Shillong (Main Branch), for information
and necessary action. This has reference o this Secit’s Memo No NEC(FINY/12/-8/94-
$5/433 dated 08.12.94

Guarﬂ File. ) -
f/-\‘
Office Copy \ ] .
Sy
J”/‘M:“’",.
AL ( P/K.DEB )
Eri VC Adviser(T&C)
23
é\
*
¥
~
\\

——

: . Deputy mw':'f ironment, Forast & Climate Changé
! Govt. of ll:‘:mu'é'ﬁ.m Regional Office, Shillong
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ANNEXURE - 11 s
AN&\URE { ’iilL NORT1I EASTERN COUNCIL SECRETARMT’S ORDER
NO. NECA/RELEASE/M L2004-05/46 DATED 10" January,2008, 4
S‘I‘ATEMENISHOW ING THE APPROVED OUTLAY AND AMOUNT CONSIDERED
FOR RELEASE FOR REGIONAL SCHEMES “
11\ M].ZORA M DURING 2004-2005 (ADDITIONAL 3™ QUARTER)
|
A = { Rs.in Lakhs) |
SL ] Neme of Development/Scheme Amount | Remarks
Ne. ’ : Released | !
[ | During ; - | !
; | AddL > | g
L 1 | Quarter | ]
] | 2004-2005 | |
TRANSPORT AND COMMUNICATION $
f [ | The find released against the |
| ! Construction of approach roud 1o | | road and item of work must be |
; Chelfith {(Vanzau) Touris: Cemre | spemt on the same. Under no |
! {Length 10.50 KMs) 200.00 | circumstances funds earmarked |
‘ | road-wise may be diverted at any
| { level in the State Goverament. In |
‘: i i case fund cannot be réleased lo
[ | the Iniplementing Agencv and
. | deployed on the work meanr for
'—. ' | the same may be remitizd in
i { | favour of Seeretary, NEC :
. ;
o |
L |
P Total = Rs.200.00 lakhs |
Fund considered tor release |
dunng Addl. 3 Quaner, 2004-2005 GRANT LOAN LOTAL : :
180.00 lakhs 20,00 lukhs  200.00 lakhs {
O j
,  {(P/K.DEB)
V(O Adviser(T&C)
M&Gw -..h-;;r 183 '
-—-'—'_"\
S
! e i o
/
P Forests (Central)
, Forast & Climate Change
© Gowt. of India Ministry of E

North Esstern Regional omc-. Shillong
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ANNEXURE-1

A.\'N:DCURE TO THE NORTH EASTERN COUNCIL SECRETARIAT'S ORDER
NONECT/RELEASE/MZ2/2004-2005/46

DATED 10™ January,2008.

“LOANS AND ADVANCES BY THE CENTRAL GOVERNMENT”

Name of borrower

Government of Mizoram.

Amount sanctioned (in words
and-in figures .

7
R5.20.00 lakhs (Rupees twenty lakhs) onfy.

Sanction valid upto

31* March, 200S.

Purpose of Loan

Towards expenditure on NEC Plan Schemes.

=
L
|
]

Pavable in cash or By adjustment

In cash

PlasvNon-Plan (in case of Plan
Category of Loan)

N E.C. Plan Schemes.

7. | Grant and Sub-Head under Under Graat No. 29- of the Department of
which ameunt sanctioned is Developmen. of North Eastern Region for 2004-
debitable. { 05. Major Head *7601° —~ Loan & Advances 10

| State Govi,; 05- Loans for Special Plan Schemes;
05-18) ~ Scliemes of North Eastern Council
(Major Head) (Charged); 00.00.55-Losns &
| Advances. l
| 8. | Progressive amount of Loan | Rs.485.556 lakhs (Rupees four crores eighty |
sanctioned 10 the borrower since | five lakhs Gfty five thousand six hundred) |
the financial year uniy. l

9. | Penod of Lean | 20 (Tweenty) Years . 1

10. | Date and year from which | From the first anniversary from the date of |
repayment to commeince drawil I

i1, | Moratorium towards repayment | Repayment m 20 annual equal installments togetiier ]

1 of if any. | witls wrierest on the outslanding balanwe commencag |
from the following year. Howewer, 50% of these
£ 0 . | loans will enjoy 8 five year mitial s period after
o e which upawﬁ:::::s of :!::: Leans vfl‘ic be effected in
15 annual mstallment |
13| INTEREST |
{For Loans to State Goverzments)

(8) | Normal Rate 11 50% (4s per Ministry of Finance, Deptt. Of

| Economic Affairs OM. NoF.5(3)VPDR2002

! | = | dated 31.3.2002

(b) | Penal rate of interest in event ‘ 2.75%
defaulting in repaymentinterest | |

(c) | Mode of recovery of Interest The amocum anmuplly payable (by way of |

l Principal & Imerest) would be recoversd in |
i i 10(Ten) equal monthly ir.stal‘.mcm‘;_u{mmmzm; J
| | from 15" June, 2005 |

- & &

2

-/
{ P/KLDEB )
«  UC Adviser(T&C)

g

Deputy of Forests (Central)
" Gowt. of India Ministry of Fovest & Climate Change
North Esstarn Ragional Office, Shilleng
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GOVERNMENT OF MIZORAM
. WGH-I{"E OF THE DIVISIONAL FOREST GFFICER
DARLAWN FO_RE.::T DIVISION

No. B. 1301372/2005 - FDD/Pt of 31* Oct.2005

To.

The Chief Enginesr

Public Work Department
(High Way) —
Govt. of Mizoram.
Tuikhuahtlang, Aizaw!

Subject Environment and Forest clearance

-

| have the hanour to bring to your kind notice that vielation ol Forest Coserny atian
Acl 1980 was committed by you in the construction of Truckable uppruach Roud from Khunpui

ta Vanzau about |BKm lenuth and 10.95M width which is likely to be 10.95 Ha inares requiring

"India. The ares whare this construction was taken up falls withi

clearance Irom centrul Uovl. ¢
State Chalfilh Reserve Fores: of 4775 Sg_km Arey which was i vified under No
FOR 1135/76/6 of 13.7.1976. {copy available with W.P.O office of the PCCF Az

You are therefore requested to process Environment and Forest clearance i presevibed

00 scale of Darlawn Forest Division (Master Copy for blae

Format nmmediately. Map in 123

printing) is available with W P.O PCCF office in case needed
A Team of officers are likely w0 come from MOEF soon to inspect any Kind of such

encroachment. You may act immediately before the armva

F{ean 1o sive § olrse

i am therefore, to inform vou, the user Agency as per :u!; not 1o continue the construction
of ary kind further till such Environment and Forest clearance is obtained by you wilh or without
Payment of compensation. in case you continue construction further responsibs 'ty as per rule
will solely be fixed on you

“hanking you m anticipation for co-operation

‘rh/__[,g-.t.?,ﬁ?“vaf.*:M _ &
1B, SUANZALANG)H \
Ditisional Forest Otfice

o darlawn Forest Division

‘ Centra)
' Deputy In I of Forests (
Gowt. of India Ministry of Envi Forest & Climate Change
North Eastern Regionel Office, Shilleng
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GOVERNMENT OF MIZO
OFFICE OF THE SUPERINTENDING ENGINEER:PWD S
B AIZAWL : MIZORAM.

No.Tech-129/SE(NH)D-I/2004 z Dated Aizawl, the Novembher, 2004,
To,

The Divisional Forest Officer

Darlawn Forest Division,

Darldwn : Mizoram.

Subj :- Environment & Forest clearance

Ref :- No.B-13013/2/2005-FDD/PT dt. 31st. Oct, 2005.

This is to state that construction of approach road to Chalfilk (Vanzau) Tourist Centre

village is an upgradation of existing jeepable road. The jeepable road was constructed

e road in an of

i within the right of way of the existing jeepabl

Forast Conservation act 1980 since the upgradation works of

area. rience, Loere 15 no violat:

the road is taken up within the right of way of the existing jeepable road in an open area, process

does not arise

revour of your kind information and disposal

} 4 -w_j‘”)lh’
( R. VANLALTLUANGA)

k‘?}%g;enr;‘?m
it

j i p— - 3 1
3 National Highway Circle, Aizawl.

Engineer, PWD,

ENNH)D-TI2004626 Dated Aizawl, the- Novembez, 2005

Memo No-Tech-1

A0
FA

&N

Copy to =
The Engineer-in-Chief, PWD, Mlzoram for favour of information.
2 The Chief Engineer, Highway, PWD, Mizoram for favour of information. This

$1/CE-HW/PW/Works/04/4]

G{C_ ; = dt-8-1-2065 '

[~
/4 -ul‘f'.’ﬁ

perintending Engineer, PWD,

L
-

'I‘\

Al y P S 7
o' National Highway Circle, Aizawl

| of Forests (Central
¢ Chimate Change

Shillong

Inspector Ge
ol:'.lm Ministry of Environment, Forest
North Eestern Ragiona! Office,

-
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VERNMENT OF MIZORAM o
HIEF ENGINEER:PWD:HIGHWAY: AIZAWL. @
No.B-17024/41 ;cg-m’mmfoaxs'ogg Dated Aizawl, the 21® March 2006,
To,
f 4
The Conservator of Forest, '
. Northem Circle,
Aizawl, Mizoram.
e §
, q
Subject: Environmental & Forest Clearance. ;
4
Ref 1) . Your lett. No.B-12011/372002-CFNY878-79  Dr.21.11.2005 i
2) SE(NH) letter No.Tech-129/SE(NH)D-112004 Dt.21.11.2005 '
Sir,

With refersnce to your letter no cited above, this is to stare that there seems
to be no need for this department to apply for Environmental & Forest Clearance for
construction of approach road to Chaifilh Vanzau as work done by the department involved
only an upgradation of existing road with mincr diversion at short stretches which caused no
damage to the Yorest reserve. This fact has also been reflected by the DFO Darlawn in his
monthly disry circulated vide his Memo No.F.21011722005-FDD dt.10.1.2005. This
department has no imention of further developing the reserve forest area for any other

? purpose

o R kA~

1 Further as pointed out by the DFO Darlawn in his monthly diary that the
Tourism Department may rather be advise to get Environmental & Forest Clearance for
further infra-Structura! Development of the reserve area of Tourism.

Yours faithfully, .

e
(LIANCHUNGNLUNGA)
Chief Engincer:P WD:Highway,

A T < -
i AR S

Mizoram:Aizawl.
Memo No.B-170244 1/CE-HW(PWYWORKS/04 @ Dated Aizawl, the 21 * March 2006,
Copy to:- (
he Superintending Engineer, PWD., National Highway Circle for favour of /
—informatidn ; : Ry 2 |
& ’{/ ol "
Chizf Engineet-PWL:Highway, ’J‘
A : ¢y Mizoram:Azawl
[ -
LAy (ue Hi-4
1% ‘-
. -~
. B r ¢ L".

| of Forests (Central
ment, Forast & Climats Change

istry of E
s s onal Office, Shillone

North Esetern Regi

.-



.
* GOVERNMENT OF MIZORAM
OFFICE OF THE DIVISIONAL FOREST OFFICER
DARLAWN FOREST BIVISION
DARLAWN s MIZORAM
! )
N b MO B200SFDIY__
MONTHLY DAIRY OF SHRIL B.SUANZALANG IFS
DFO Darlawn for December 2008
Headquarter : Darlawn
41133605 | Atended Office works By A
12122008 | Auended Oftice warke )
Observed Holiday =
Observed Holiday
FDA accohis e i
FDA accounts -y =
Leave Darlavn at 8AM . for Chalfilh Vanzaw accompanicd by Pu V. Zaithanzuala |

" P RO Khawruhitan and bis staff, Khanpui 1o Vanzaw, approach Road is 10K M lenath
L)/ [ NH - Size. 1t was Forest Dept. who made

D - first attempt 1o have this Vanzau
% | commanding view accessible ftr Towrists carlier it is said CE PWD Highway has
@J’ N | upgraded the existing road with minor diversions. Over and abo ¢ Tourism Dape.
’ \?b\ | Will require more than |0ha area or <o for their infra-siructure installation and all -
Vinhers. Ste—the staiux of the Land wae a Netilied RF they mey thinleof getting
,ﬁp | Forest and Envirumnem Clearance well, bufiry conunilling anything in the R wrey
PE- ] Nutification was made under Menie No.FOR. 132 766 the 13 Juls. 1976 covend
i «| by the Mizoram Gazesre VoV, Aizaw Friday V6. July 1976 issue No. 29 exgracter
j&u [ eopy i enclosed fur ready reference. Along the Roudy wiers there s degrades |
! | Forest Land a Forests fruit trees should be plunted of 10ha arca. These variciy of

fruit trees will be chosen so as fo Zive A roster of fruits supply for vishors tovering |
all seasons of the year. The RO Khawrublian may proposed a praject Proposal for !
the same immediately, 3
: | Leave Darlawn st 6AM for Vaitin wspected Lungsin Teak Plamation 30ha of |
e | 2005-2006 weeding js being done and 1t was done well. They were advised 1o Piant |
early in May/June so that it abiains o &' Wight i 2 year time. Procesdied 10!

L, 7 s : tos !
}*{L’ vﬂ—’/ Sakiawrdni there mspecied weeding of Someri Plantation of 2005-2006, 1t s good |
{1 L

™ o plantation.  Procueded 1o Vaitin and had lunch. | could not g0 to Plamation siie
! &\& | Muce it was reporied that insurgent activity is thore towards Tuirnang River fromw |

$- . Vaitin and leaved fur Durlawn swriving ai | Shes, 60460 Kan,
09.12.2005 Leve Durlaws ot 6 AM Ib|T‘:;-ul‘.1rr:\‘ini: at 1PM, IZ3KAL Since Hom b

. Minister proposicd » meeting with 1F) Dorlawn bt he has cancelied becatse o)

other cnumsement

10, 12,2008 Meet Hon'ble Minister . Discuss matters refated with Durawn Forest Diviston,

1 11.12.2008 Observed Sunday Holiday

i 12122003 Pursue integrated Development ol Forest Villages Projeet !‘r«-mxul—;ubmmcarl?
? PCCH with copy 10 € FINC ) Aizaw| meeting PCCE and CCF Aizawi, y

13123005 Meet UCF Jor DV Project, Revised fervarding notes of DO Darlawn |

14.12.200% Change Page No.T of the Project and sem o wcrrf“;; W Giovt. ol Mizoam E& F":

e Dept. - — R _J

et -l"" = B — B""T"L"-- = e

I € BF THE pTLE Mg |

L R s R 39% '

\1\, ng WMo saertclcd B - ;

L 2y ¥ eve. L ot ]

L e : o Fug vy P b “um, /
AN T I

Deputy
Gont. of India Minsty of

i
North Eestern Regional Office, Shilleng

r

97
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Tribal Weltare 1ept. M

{18

= e —
sent the P'roject pronnsal 1o lomi Secrelary : i
| . 3 by speed post Wit copv

TR i {a ‘ . -

Bhawan, CGO compies, New [)Llrljl b
| MOLT GOt Masyavarain Dhawan N Deliii -
| Leave Aizaw! at GAM for Dartawn and arbed at

y oy P ca
2AM. 125k

-'\-_
(v A Shashin
AIGF NAE. |

T1612.2005 |
17122005 | Observed S:umd?‘_HChdﬂb’- _,_.__.—--—-m-—————""*'—'—*"'_! |
CIR 17,2105 | Ohserved SindaylHoliday., |
r v b2 20038 tended { ffice works - - : —1
:ll’il t;‘_ 20:).:’ :e;:v:: Darlawn at 6AM for Aizawl arriving al 12 Noon as meeting called @ |
i 1w ble Minister Cliannbei - o H
!2112.9005 | Attended mecting in the Office Chamber of Hon'ble Minister, LET Dept. Aizawl al |
' | 1Pm =
33123005 | File Wildlite oftence case 1o cowrt of the District Magmisreate Azawl about !
' accusation of K. Lalruata /o Kaldale( L) of Khanpui who supposedly kill a Seraw. ! .
733.12.2005 | Observed Cluisunas Holiday. [
1 24.12.2005 | Obscrved Chrisunas Holiday, |
735.12.2005 | Observed Christmas Holicay. e ]
Observed Christmas Holiday —
CA112.2008 | 1 eave Aizawl at & AM tor Dariawn amiving At 12AM. 1 I3KM
1 28.12.2005 | Attended Office works. I
129.12.2005__ | Autended Office works. - i
730.12.2005__ | Allended Office works. - )
31.12.2005 Obscrved New Yeur's Eve. B
Submitted to C.F (NLC) Aizawl for faveur of information and approval . ~
Yours Faithfully,

(3 SUANZALANG) IFS
Divisional Forest Otticer

Daclawn

Furest Division

Dardawn 12 Mizoram

Memo No i 210 22720051 i ot 101206

Copy o 1y Psefo Minister &k Dept. for kind mtormation of Honhie Minister
PCCF Aigaw! for information

3) Chie! Lngineer PWD (High way) for information

1) Director, Tourism Dept. for inforniation

5) RO Khawruhlian for information and necessary action

U - B
Dhvisional Forest (Ot heer
Dariawn Forest Division

D.

aplawn 2 Mizaram

Scdrinea witr
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Gowt. of India Ministry of Envirsnment, Forest & Climate Change
’ North Eestern Regional Office, Shillong
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ANNEXURE- R 42

- IMMEDIATE
No.C.18014/271/2017 - FST/Vol-1
GOVERNMENT OF MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

Dated Aizawl, the 20 Jan, 2021

To,
The Principal Chief Conservator of Forests,
Mizoram : Aizawl.

Subj - O.A.145/17 in the matter of Center for Environment Protection — Vrs -
Univn of India & Ors - regarding.

Sir,

I am directed to send herewith a copy of letter No.RONE/E/NGT/O.A.
No.145/1TEZVol-1'2813-16 dt.11.12.2020 received from Deputy Inspector General of
Forests (Central), Ministry of Environment, Forests & Climate Change, Shillong with a
request to furnish the required information to Ministry of Environment, Forests &
Climate, Shillong with intimation to the undersigned.

Enclo:- As above

Yours faithfully,
Dats SH— {7 - 2) \I'}OMNW“"

Minkewy o m’f%h =1 ( H.C. ZONUNTHARA )
Fmi‘ =iy f;:; S 2+ Under Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department
Memo No.C.18014/271/2017-FST/Vol-I . Dated Aizawl, the 20® Jan, 2021
Copy to :- v'/
‘o Deputy Inspector General of Forests (Central), Ministry of Em\mnmcm
%}L’ - Forests & Climate Change, Shillong.
Y
\ * ,x/ \
Ve Under Secretary to the Govt. of Mizoram,

Environment, Forests & Climate Change Department
Ph :- (0389) 2335237(0)

ke Lk ¥

I of Forests (Central)
s Gowt. of India Ministry of Envirchment, Ferest & Climate Change
North Esstern Regional Office, Shillong

-
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ANNEXURE-R 43

(5

No.C.18014/271/2017 - FST/Vol-1
GOVERNMENT OF MIZORAM
ENVIRONMENT, FORESTS & CLIMATE CHANGE DEPARTMENT

Dated Aizawl, the 20” Jan, 2021
To,
The Principal Chief Conservator of Forests,
Mizoram : Aizawl.
Subj :- O.A. 145201 7(EZ) in the matter of Center for Environment Protection —
Vrs — Union of India & Ors - regarding.
Ref - No.B.13028/19/2020 - FC/PCCF/220 dt.06.01.2021
Sir,

With reference to your letter No. and subject indicated above, I am
directed to send herewith a copy of letter No.C.18026/1/2020 - PWIXE) dt.16.11.2020
alongwith its enclosures received from Joint Secretary, Public Works Department on the
above subject, | am further directed to inform you that postal address of the responsible
officers of the construction work of the approach road from Khanpui Village to Chalfilh 1
Tourist Destination during 2005-2006 may be sent to you as soon as PWD fumish the

same.
Z

Enclo:- As above Ciary Ko _ _—i.?i.fi__

GOVT. OF INDIA

¢ so. = Mlinistry of Enviranrant, Forest & Climate Changa
Regional Office Shiliong
( HC. ZONUNTHARA )
\\ﬁ/ Under Secretary to the Govt. of Mizoram,

\ 14‘[, Environment, Forests & Climate Change Department
Mgmo No.C. 1804 4:2711’0! 7-FST/Vol-l Dated Aizawl, the 20™ Jan, 2021
Copyto:- ./ -

\ Deputy Inspector General of Forests (Central), Ministry of Environment,
Sc]b Forests & Climate Change, Shillong.

T IW#

n Ao Under Secretary to the Govt. of Mizoram,
s A{ 5 3"; »  Environment, Forests & Climate Change Department
Ph :- (0389) 2335237(0)

—
Hohla =

Deputy | I of Forssts (Central)
Gowt. of India Ministry of Envirenment, Forest & Chimate Change
Morth Easstern Regional Office, Shillong

-
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ANNEXURE- R 44

Naveen Kumar
‘. Deputy Secretary (FSP & Cadre)

MINISTRY OF EXTERNAL AFFAIRS

Tele: #91- 011-2301 1650 NEW DELHI
E-mail: dsfsp@mea.gov.in -
No. 2093/DS(FSP & Cadre)2020 7"1/ O 24 uly 2020

2 ’
Subject: Delivery of Show Cause Notice —reg. ) %})fb

Reference office letter No. RONE/E/NGT/O.A. No. 143/17/EZ/080-82 dated
21.07.2020 regarding show cause notice to Shri Vanlalhuma (IFS: 1990}, who was
fn-charge of Chalfilh Tourist Destination. Mizoram, during the period 2006-2007.

2. This is to acknowledge the receipt of the show cause notice, and to inform that
the notice has been sent to Shri Vanlalhuma, currently serving as Ambassador of India
to the Slovak Republic. Copy of the e-mail sent to the officer is attached herewith.

y

(Naveen Kumar)
Deputy Secretary to Govt. of India

Regards,

To:
Shri W.L Yatbon
Deputy Director General of Forests (C). I'C
Ministy of Enviromment, Forests & Climate Change
North Eastern Regional office
Law-U-Sib, Lumbatnge, Shillong 793021

Copy for information to:

I. Shri Manoj Kumar, Bharti, Special Secretary (Admin), Ministry of External
AfTairs

2. The Adviser (Legal), LMC, Ministry of Environment, Forest & Climate
Change. AKASH Wing, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi 110003

3. Inspector General of Forests (FC), Ministry of Environment, Forest & Climate
Change, AGNI Wing, Indira Paryavaran Bhawan, Jor Bagh Road. New Delhi
110003 -

T

North Esstern Regional Office, Shillong
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X 17 \

From: "Naveen Kumar” <dsfsp@mea.gov.in>

To: "ambassador bratislava” <amb bratislava@mea gov in>

Cec: "Manoj Kumar Bharati” <asad@mea.gov in>, "G Balasubramaman JS AD”
<jsad@mea.gov in>, "ro nez shil" <ro.nez shil@gmail com>

Sent: Friday. July 24, 2020 2:25.52 PM

Subject: URGENT: Delivery of Show Cause Notice from MoEFCC-reg

Dear Sir, &

The undersigned is directed to forward the Show Cause Notice
received from North Eastern Regional Office, Ministry of Environment
Ferest and Climate Change, Government of India, vide letter No.
RONE/E/NGT/OA No.145/ 17/ EZ/ 080-82 dated 21 july 2020 (attached
herewith) for your kind perusal

With regards,

Naveen Kumar

DS (FSP & Cadre)
Administration Division
Ministry of External Affairs
37, South Block

New Delhi

Gowt. of India Ministry of EnvirSnment, Forest & Climats Change
North Eastern Regional Office, Shillong




103

ANNEXURE- R 45

imail - Show Cause Natice No. RONE/ENGTOA. No. 145/17 hitps:/‘mail google.com/mail/y

- uﬁf‘?ﬁ?wm-p‘&»w
%, (¢, sed aa;/
o D

r. ‘1--_ 1 Gma” ) al RO SHILLONG <ro.nez.shiliigmail
Show Cause Notice No RONE/E/NGT/O. A No. 4511 7IEZ/441-43 dated
08/06/2020
ambassador bratislava <amb bratislava{@mea gov in> Fri, Jul 31, 2020 at 3:31 PM

To: ro.nez shil@gmail com

Shri W.1, Yatbon, Deputy Director General of Forests {C) from Vanlalhuma, Ambassadar

On July 17, 2020. | received from the Ministry of External Affairs a scanned copy of the Show Causa Notice No
RONE/EMNGTO.A. No. 145/17/EZ/441-43 datad 09/06/2020 issued by you regarding davelopment of the
Chaifilh Tourist Destination by the Government of Mizoram. | would be responding lo the Notice within two
months from July 17, 2020 as required

However, | did not raceive a copy of the letter No. F 14017/1872018-TOUR dated 20 03 2020 from the Tourism
Department. Government of Mizoram, which was said 10 have been enclosed alongwith tha Nolice itself. Ministry
of External Affairs has confirmed 1o me today that they too did not recaive tha said encicsura, and advised me 1o
approach you for tha copy.

| would, therefore, be gratefu! f a copy of the latter from Tourism Department, Govarnment of Mizoram could be
sent 1o me immediately

Yours sincerely,

‘Vaniathuma
Ambassador of india
Bratislava

Slovak Repubic

"Cleaniiness is next to Godiiness™

73172020, 338 PM

P

Deputy | Generyl of Forests (Central)
Gowt. of India Ministry of Environment, Forest & Climata Change
r North Eastern Regional Office, Shillong




104

ANNEXURE- R 46

FL Slieh posT
i i
-
No.C.18019/4/2017-TOUR

P GOVERNMENT OF MIZORAM i ( e

-, TOURISM DEPARTMENT /

T Addl. Building, Basement-2, Room No. B- 090, MINECO, e\')

Khatla, Aizawl - 796 001. {

Aizawl, the 3™ Augdst, 2020.

To, : / : {;} .
Shri W.I Yatbon, //
Deputy General of forests (Central),l/C. ’ %f”

——

gpe

i

Ministry of Environment, Forest & Climate, L
North Eastern Regional Office )
Law-U-5ib, Lumbatngen

Bear MTC Workshop, Shiliong-793021
Email-moefshil_09@rediffmail.com.

/

Subj: Delivery of show cause notice.

Ref: Your letter RONE/E/NGT/O.A No.145/17/EZ/444-46
Dt.09.06.2020.

Sir,

With reference to your letter no. and subject cited above, | am )
directed to submit herewith acknowledgement receipt of show cause notice
for information and necessary action.

Enclo: As Above.

Yours faithfully,

@%\W
{Zi NTHARI )

Diary W%}Deputv Secretary to the Govt. of Mizoram

= ‘:.‘i"‘"‘ Tourism Department.

Deputy Gepgral of Forests (Cantral)
i Gowt. of India Ministry of Environment, Ferest & Climate Change-
,” Worth Eastern Regional Office, Shillong




105

Tk

Letter No, RONE/E/NGT/O.A No. 145/17/E1/444-48 DA, 09.06.2020

Subj: Delivery of Show Couse Nofice - reg

S S— —_—

Name ¥ Designation Signature Date of Receipt

-— V———. + T - P ———
Diractor [Rid] ‘f:ﬁ!n ‘

Pu B.Sanghiuna 2006 - 2007 [ALTHLANCHHURR]  ©

{ d B8 o duleials
i
Secretary [Rid) . k
2 u K. Lainghinglova [IAS) T iy x -
ol ok i e (2013 - 2014] /)"" L s0 a0
R £
s P e ,_ | A0 2040 |
p b Eifvehl Diractor (Bid ((
v apeaind Hiych A " =
jr = (2013 - 2014 e A9 4 . Ao
Vi al : F B ot
- Joint Direclor (Rid
4 | Pu Blakthonmawio Poulu (2013 - 2014] Lol Muncucmas 277 :
2t~ &V ) 2

29(aj 2020 Z7 6 777 7

Pi Noel Por De ;»,-".:'.l:-”’_j‘{wez;—(;.\;:u’-';".l \_l‘%&: })‘.U\.{ 29 £. 2090
/
Deputy r of Forests (Central)
Gowt. of India Ministry of Environment, Forest & Climate Change
North Esstern Regional Office, Shillong
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——— P

L
bitps://mail google.com/mailw 9 tab=wm& ogbt \

- &

WEA W WA
wfiremr
Ambassador of India
Bratislava

No. BRAT/ADM/586/1/2019 Dated 7* September, 2020

Subject: Show Cause Notice No. RONE/E/NGT/O.A Ne. 145/17/E2/441-43 dated 09062020

Sir,

Reference is invited 1o the above-mentioned Show Cause Notice recelved by me on July 27,
2020 through the Ministry of External Affalrs, New Delhl, regarding the Chalfilh Tourist
Destination Project.

2 In this connection, 1 would like to state the following:

3 The Chalfilh Tourist Destination was concefved as an Imponant eco-tourism destination by
the Government of Mizoram. The summit of Chaifilh, having a uniqueness in that there is a vast,
almost flat area covered only by grass and without significant wees, is surrounded on the hill sides
by thick forest. Tourists coming from within and outside of Mizoram would have the rare
opportunity to visit the forested area rich in flora and fauna, so that they could appreciate its
impaortance and value, while educating themselves. It was never meant to disturb, not to talk of
destroy, the forest at all. On the contrary, it was conceived to inculcate in the general populace
a senise of respect to forest and a desire to contribute in its conservation.

4. I took over as Secretary, Department of Tourism, Government of Mizoram on
05.12.2006. [ held that office for just aver three months during Phase-1 (2006-2007) of the
Project.

S By the time | joined as Secretary, Tourism, the said Project was already underway and
ongoing. The Detailed Project Repomt was approved by the competent authority in the State
Gmmrrmnh in December 2005 - January 2006. Le. about one year prior to my joining, as can be
seen from:

(1) Jetter No. ADV(T)39/2005/3 dated 24™ January, 2006 from Chief Minister’s Office and
addressed to the Secretary, Tourism Department,

(1) letrer dated 29.12.05 from the Director, Department of Tourism, Government of Mizoram
addressed 1o Shri DN, Dua, Dy. General Ma (Consultancy), India Tourism
Corporation Ltd, New Deihl, Informing the latter of the approval of the Detailed Project Report, and

(HE) Jetter No. 21018/37/2005-TOUR dated 1st February, 2006 from Under Secretary ta the
of Mizoram, Tourism Department addressed to the Director, Tourism Department,
Mizoram (copies enclosed).

6. The approach road leading to the location of the said Tourism Destination was constructed
by the Swte PWD before the end of 2005, well before the actual Project was started by Tourism
Department. Cutting of the road would have undoubtedly necessitated significant destruction of
forested area along the way. The new road so constructed was clearly visible from the whole eastern
part of Aizaw! city and its outskirts. It is unclear if Forest Department had given approval/clearance
tor the road construction itself.

/

Deputy | of Forests (Central)
Gont. of India Ministry of Environment, Forest & Climate Change:
North Eestern Regional Office, Shillong
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7 mmmﬂmmmmuMhmmdc:‘mw
which is an open grassiand, legendary as it is a unique feature of the Chalfilh Mountain -
a large open summit without trees. The buildings and other structures that were to be
mmmmdmduﬁymmhmuﬂmﬁmﬁnﬂ
No forested area was to have been destroved in the process.

8 The Department of Tourism had sought approval/clearance from the State Forest
Department for the said Project, as can be seen from the letter no. F.16018242000-
DTE(TOUR) dated 20™ March, 2006 sent by the then Director, Tourism addressed to the

Chief Conservator of Forest, Government of Mizeram (copy enclosed) Hecords
available indicate that thers was not a single response to the letter. Should there have been any
response, either giving its approval/clearance or an advice to approach any other authority including
a Central Coverniment Authority, Tourtsm Department would have taken further necessary action
without any delay.

9. in the short period of time that | was Secretary, Tourism during Phase-1 (2006-2007) of the
Project, | had actually enquired about obtaining all necessary clearances and approvals including
environmental clearance. | was informed by the then Director Tourism that such approval/clearance
bad been sought from the Forest Department and that their response was awaited.

10.  As per my recollection, during the short period of Phase-l of the Project when | was
Secretary, Tourisin, not much progress was made in terms of execution or construction as the Sate
PWD which was 10 undertake the work, had certain issues and suggestions on the civil work,

1L 7 It is my understanding that no forested land was destroved or trees felled for the pmjec
during my time in Phase-1 of the Project.

12, Bt s Jearnt that the whole project has since been zhandoned by the State government.

13.  Notwithstanding the above, omission or shertcoming on my part, if any, was an
unintentional oversight and regrected, and | hope it will be pardoned.

14, 1alsp undertake 1o ensure that all necessary approvals and clearances, particularly clearance
from the Ministry of Environment, Forest and Climate Change, would be obtained well in advance
should 1 again be made responsible for any such projects in future.

Yours sincerely,
qa

{VANLALHUMA)

Shri W.1. Yatbon,

Director General of Forests (Central), UC,
Ministry of Environment, Forests & Climate Change, :
North Eastern Reglonal Office,
Law-U-Sib, Lumbatngen,
Near MTC Workshop,
Shillong - 793 021.

1ofl 982020, 10:49 AM

/

| of Forests {Cfntnl)
qummoff irenment, Forest & cammcm
North Esstern Regional Office, Shillong




108

) 3
oy ADV(TI9Z00 5 @

ERNMENT
Cl OF Mizor
TIEF MINISTER S cwtflc};M )
w2
12

Dated Aizawd, the 24* January, 2006 .7 /

g;@"

o
The Secreia A N \
1,
G"JW,E of Mizoram, IB\J r‘ ; \
T AN
'S
hieet s
Detailed Progect Report for development of Tourist destination, Chalfilh.

of
'\:f I 16018/24/2000-DTE(TOUR) Dt 16.1 2006
ith a copy to Adviser to Chiel Minister (T).

I have the honour to mfonn you (hat the Hon'ble Chiel Minisier approves

- Detailed Project Report prepored by [TDC for constructian of Tounst Destination

elopment i Chalfilh Thng amounting to Rs 499.00 lakhs in principle. You are

“sested to go nhead with a project as raquired.

However, in case of fumnishing amounting to Rs 213 43 lakhs and other

Hary development works like football field. badminton cout, fencing otc, amounting

Rs 145 50 lnkhs as i Appendix-, it is found that the provisions made, wiiich is 1o be

+ shgre_of the Siate Goverment seerns_fo_be soshiantly_high Different items of

-3 and provisions may be gol exammed by different appropriate respective nodal
-yitments 10 arise ot realishic cosis.

‘ Yours Enthiully
f
; '1':...4.. Aahleg

{CLAL INTHANG
P A to Adviserto Chief Minister (T)

. f) Chiel Minigter™s Office.
-
! i
Copy o' 3 :
Qg
Chief Minister for information G ;:Q ;
5. 10 3 . y .
;;Sc Director, Tovtism Department for information and necessary action. 9 C
‘ : < :
. ,}?’}‘
3.~
I8 s~
8 Yy ¥ :
"4 P
e SR SN A
. % “' »
L)
1ofl
9782020, 10:49 AM

Deputy
Gowt. of India Ministry of Environmen’, Forsst & Climats Change
North Eestern Regional Office, Shiliong

B
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ANNEXURE -3 l @

No.F.16018/24/2000-DTE(TOUR)
GOVERNMENT OF MIZORAM
DIRECTORATE OF TOURISM

Director, Tele. : 2333475 (0)
Department of Tourism, 2346532 ¢
Government of Mizoram, WWW mizotourism nic.in

Aizawl, Dated: 29-12-05
Pin-796001.

Teo,

Shri DN Dua,
Dy General Manager (Consultancy),

m'/";\l India Tourism Development Corporation Lid.,

b

SCOPE Complex, 7-Lodhi Road, Core-8,
New Delhi-110003,

Sir,

I have the pleasure to convey herewith the approval of Tounsm Department,
Govt. of Mizoram for the Detailed Project Repont for Development of
Tourist Destination — Chalfith Tlang, Mizoram prepared by India Tourism
Development Corporation Lid

The Detailed Project Report has been forwarded by us to Mimistry of
Tourism, Government of India vide lefter No.F 1601824/2000-DTE(TOUR)
dated 27/29.12.2005 for sanction of the Project during the current financial
year.

Thanking you,

Yours faithfully,

Copy to ShV.K Bajsj, Jt Director Geseral (MR), Department of TourismC-1
Hutments, Dafhousie Rosd New Deihi-1 10011 for release of consuitancy fees
ﬂxpmpunﬂmdDH\lolTDCud.NnDdNDhuly

Clrectar
Directorste of \.‘:u- B

Gavgrnmant of Mirce

.l

Forests (Central)
Deputy = .mdl.f,‘lmd'm

nal Office, Shillong

. of India Ministry Of E
wd North Esstern Regio

82020, 10:4% AM
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civily the 1at Behruary, 200,

The dmctor,
Touri sy ‘ia;u't:e:em.
Micovom, Alzewl,

Vetailed Project Hejort f Ve lopsent
. - 1 e
0f Tourlist vestinstion, Chel filh,

In laviting o refersnce to P.A. to Adviser 1

flice letter No.AV(r)
3 dated 24,1.1006 on the sy rject cited shove, I mm

I to request ymi Rindly Lo parsue the mptter

Yours fadithfully,

/ "
’.?.‘ O, )
[ o e
W ( zownt ) of14
Unlor Secretary to the Govt, of Mizoram,
;.-Tn-nﬂr_n Leputtment,

| ses

/872020, 10:49 AM

Gowt. of India Ministry of Envi nt, Forest & Climate Change
North Esetern Ragional Office, Shillong

b
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ANNEXURE - |
GOVERNMENT OF MIZURAM
DIRECTORATS OF TOURISM

NO.F.1601872472000-DTE(TOUR) : Dared Aizawl, the 20th Mar/2006

Ta.
The Principal Chiel Conservator of Forest
Forest Depariment
> Govammeat of Mizomam, Aizawl.
Sty - Issue of clearance for construction of Tourist Circuit at
Chaifilh Tang,
Sir.

With reference 1o DFO Darlawn Forest Division, Darlawn
letter No.B. 14,1 /272005 FDD/T 779-80 dt. 20.2.2006, T have the honour to state
that as desired by Hon'ble Chief Minister, Government of Mizoram, Tourism
Department is inteading ro censtruct Tourist Destination at ChalfilhiTlang un-
der C8S, In this connection, it may be stated that proposed of financial assis-
tance amounting o Rs. 499.00 lakhs is already submitted to Minisiry of Tour-
ism, Government of India. The Department will construct Tourist Infrastruture
in the grassiand, without disturbing Forest covered ares

11 is terefore, requested that clearance/permission of For-
st Department, Govi.of Mizorun for construction of Tourist Destination at
Chalfith Tlang may kindly be issued 1© Tourism Department, Govt.of Mizoram

ut afv early date
Yours faithfully,
{ BSANGHLUNA }
Director

Directomnte of Tourism

Government of Mizoram.
Memo No.F. 1901 824,2000-DTE(TOUR) : Dated the 20th Mar/2006,
Copy 10 -

! The Under Secretary to the Goveof Mizoram, Tourism Depit.

2. The DFO, Dorlawn Fores| Division, Darlawn.
3. The Chief Engineer, PWD Highway Projects, Mizoram Aizawl. ‘
4. P35 10 Hon'Be Chiel Minister Mizoram " A
Rt _
or,
Direcioryte of Tuurism,
\gpummem of Mizomm
Tofl 982020, 10:50 AM
/
Forests (Central)
Deputy | | of
A Gowt. of India Ministry of E Fores! & Climate Change
r?eEga No. 5 /1; { North Eastern Regiene! Office, Shillong
- K Hms r b
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ANNEXURE- R 48 (COLLY)

GOVERNMENT OF iNDis e e

T MNTTAY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE TR WA 9 WAy e e
W WORTH EASTERN REGIONAL OFFICE piise eia R 5 x 3
i Lam-t - sib, Lembatnges yifte, gt
@ Neat MTC Werkibg, Shilfong ™93 021 e wbwrs & wa, Maw oo
T, Ehedy - 2ED-PA00PI0 IG5 TITE T Fan (0t 1306
~ - T Lot wtoefalt 09iDeedifmail com
b URGENT
No.RONE/E/NGT/0.A No. 145/17/EZ/Vol I/,';"f[—sz EMAIL/SPEED POST
y: Dated: 08/10/2020
To,
The Principal Secretary,

Tourism Department, Government of Mizoram,
New Capital Complex (MINECO}, Khatla,
Aizawl- 796001

Sub:  Delivery of Show Cause Notice - reg.

Ref: (i) This office letter of even no. dated 09.06.2020

(i) You letter No. C.18019/4/2017-TOUR, dated 03.08.2020
sir, :

In inviting reference to the letters under reference on the subject cited above, |
am directed to enclose herewith reminder letter No.RONE/E/NGT/O.A No
145/17/EZ/Vol:l, dated 08.10.2020 to be served to the following former officers of
Tourism Department, Government of Mizoram:-

1. Pu B. Sanghluna, Director, Tourism (2006-2007)

2. PuK Lalnghinglova, (1AS5), Secretary, Tourism {2013-2014)

3. PuVdbeiha Hiychho, Director, Tourism, (2013-2014)

4 Pu Biakthanmawia Pauty, Joint Director, Tourism (2013-2014) and
5. PiNoel Pari, Deputy Director, Tourism (2013-2014)

You are hereby requested to kindly deliver the above letters to the official concerned
and the acknowledgement receipt thereof of the delivery of the same may also kindly be
obtained and made available to this office for further necessary action.

Yours faithfully,

Enclo: As stated

Deputy Inspector General of Folests(C)
Copy for kind information to: b
1. Shri Bijendra Swaroop, IFS, Deputy Inspector General of Forests (FC), Ministry of
Environment Forest & Climate Change, AGNI WING, 5 Floor, Indira Paryavaran
Bhawan, Jor Bagh Read, Aligani, New Delhi 110 003.
2. Adviser (Legal), Legal Monitoring Cell, Ministry of Environment, Forest & Chimate

Change, 6™ Floor, AKASH WING, Indira Paryavaran Bhawan, Jor Bagh Road,
Aligan), New Delhi 110 003. 7 o

Deputy Inspector General IFO?!IL\BEC}

ks

/

Deputy Inspector | of Forests (Central)
'qummofsnmmm,rmacmnm

Nerth Esstern Regional Office, Shillong
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REMINDER
urgent 582
GOVERNMENT OF INDIA W T
VENESTRY OF ENVARONMENT FORESTS & CLMATE CHANGE mwnﬂqm“
NOWTH EASTERN RECONA. OFSCE gt dfn wiea
W Law LS. Lnmbatngra wrsfte gt
Nemr MTC Warkobep, Shillosg "33 021 AR edwm B o, fein ey
) Tel (0N - TALETIM TR T FIEg (lied) - T3500s

- ThE Emad  mootet | (genditfmail com

No.RONE/E/NGT/0.A No. 145/17/EZ/Voll /,g 4l- 5} EMAIL/SPEED POST
Dated: 08/108/2020

To.

Pu B. Sanghluna,
Former Director,

Tourism Department,
Government of Mizoram.

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus-
L0 &O0rs- regarding

Ref: This office Show Cause Notice, dated 09.06.2020.

Sir, -

In inviting reference to this office Show Cause Notice under reference on the
subject cited above, | am directed to enclose herewith a copy of letter
No.C.18019/4/2017-TOUR, dated 03.08.2020 received from the Deputy Secretary,
Teurism Department, Government of Mizoram, wherein it is observed that you have
received the said Show Cause Notice issued by this office on 29.06.2020 and you were
supposed to reply the same within sixty days of receipt of the said Notice. However, till
date no reply has been received from your end.

In this connection, you are hereby requested to furnish your reply to the said Show
Cause Notice within 15 days of receipt of this lener. failing which, this office shall be
forced to take ex-parte decision on the matter without any further correspondence

This may kindly be treated as MOST URGENT,

Yours faithfully,

Enclo: As stated

(Wi rﬂ'f/‘“’

Deputy Inspector General of

i
‘ Deputy
o ot e o v, e

. Eastorn Regionas
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REMINDER
urGEnT 581
GOVERNMENT OF INDIA Ll e
MNSTRY OF ENVIRONMENT FORESTS & CLIMATE CHANGE m““lﬂ!mm
SORTH EASTERN REQIONAL OFFICE THher e et
Law A-Sib | s b togen el Pty
Nesr MTC Warkshap, Saslioag ™93 624 A wem & o8, Sen oo
I Vel O364; - 2517600 ThAL TR T TRV (G364 2550d|
= 094/ Lnall - meetibl USrediTias vom
No.RONE/E/NGT/0.A No. 145/17/EZ/Vokl EMAIL/SPEED POST

Dated 08/10/2020
To.

.
Pu K. Lainghinglova, (1AS)
Former Secretary,
Tourism Department,
Government of Mizoram.

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus-
U.0.I &0rs- regarding.

Ref: This office Show Cause Notice, dated 09.06.2020

Sir,

In inviting reference to this office Show Cause Notice under reference on the
subject cited above, | am directed to enclose herewith a copy of letter
No.C.18019/4/2017-TOUR, dated 03.08.2020 received from the Deputy Secretary,
Tourism Department, Government of Mizoram, wherein it is observed that you have
received the said Show Cause Notice issued by this office on 29.06.2020 and you were
supposed to reply the same within sixty days of receipt of the said Notice, However, til}
date no reply has been received from your end.

In this connection, you are hereby requested to furnish your reply to the said Show
Cause Notice within 15 days of receipt of this letter, failing which, this office shall be
forced to take ex-parte decision on the matter without any further correspondence.

This may kindly be treated as MOST URGENT.
Yours faithfully,

-

Enclo: As stated )
) { W. I Yatbon )

Deputy inspector General of Forests(C)

Deputy inspector ! of Forests (Ceniral)
’ Gowt. of India Ministry of Environment, Forest & Chmate Change
North Esstern Regional Office, Shillong
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REMINDER
URGENT §80
GOVERNMENT OF INDLA WTE! WO
NNSTRY OF ENVIRONMENT FORESTS & CLIMATE CHANGE SHTVT G O FWEr TEAE oA
NORTH FASTERN RESIONAL OFFRCE pftne ain el
Law -t Sh, Lambategen g, eeds

AN gdum B wn, e eeg
At wded) - T8

SNewr MTC Warkshop, Shillong ™53 62}
BT R TN TR Ve TR TR
i 949 Bl noctenl OWgredifeail wum

No.RONE/E/NGT/O.A No. 145/17 /EZ/Vol:l EMAIL/SPEED POST
Dated: 08/10/2020
To,
Pu Vabeiha Hlychho,
Former Director,
Tourism Department,

Government of Mizoram,

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus-
U.0.1 &Ors- regarding.

Ref: This office Show Cause Notice, dated 09.06.2020.

Sir,

In inviting reference to this office Show Cause Notice under .reference on the
subject cited above, | am directed to enclose herewith a copy of letter
No.C.18019/4/2017-TOUR, dated 03.08.2020 received from the Deputy Secretary,
Tourism Department, Government of Mizoram, wherein it is observed that you have
recetved the said Show Cause Notice issued by this office on 29.06.2020 and you were
supposed to reply the same within sixty days of receipt of the said Notice. However, till
date no reply has been received from your end.

in this connection, you are hereby requested to furnish your reply to the said Show
Cause Notice within 15 days of receipt of this letter, failing which, this office shall be
forced to take ex-parte decision on the matter without any further correspendence.

This may kindly be treated as MOST URGENT.
Yours faithfully,

Lo |

Deputy Inspector General of Forests(C)

Enclo: As stated

+ G Roy
Rr.-r;,", No. 5/16
£ K. Hilis

General of Fapests (Central)
Gowt. of India Ministry of Environmant, Forest & Climate Change
North Eestern Regional Office, Shillong
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REMINDER
URGENT
GOVERNMENT OF INDIA Wi Weew
WNISTRY OF ENVIRCNMENT FORESTS & CLMATE CHANGE TRTT ¥@ e ey Sfreda sy
NORTH EASTERN REGIONAL OFFICE i dfa et
Law 1S | umittngen aigte gt
Newe MTU Workshop, Shillosg 83 021 AE sdwm & ww, el o
£ Tet (0364) - 290 THOG TR IR TV SN Fa (Ol - 253608
£ Emwdl - wooe fshi| O RredifTrasl com
No.RONE/E/NGT/0.A No. 145/17/EZ/Vol:l EMAIL/SPEED POST

Dated: 08/10/2020

Pu Biakthanmawia Paurtu,
Former Joint Director,

Tourism Department,
Government of Mizoram.

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus-
U.0.1 &0Ors- regarding

Ref: This office Show Cause Notice, dated 09.06.2020.

Sir,

In inviting reference to this office Show Cause Notice under reference on the
subject cited above, | am directed to enclose herewith a copy of letter
No.C.18019/4/2017-TOUR, dated 03.08.2020 received from the Deputy Secretary,
Tourism Department, Government of Mizoram, wherein it is ohserved that you have
received the said Show Cause Notice issued by this office on 29.06.2020 and you were
supposed to reply the same within sixty days of receipt of the said Notice. However, till
date no reply has been received from your end.

In this connection, you are hereby requested to furnish your reply to the said Show
Cause Notice within 15 days of receipt of this letter, failing which, this office shall be
forced to take ex-parte decision on the matter without any further correspondence.

This may kindly be treated as MOST URGENT.

Yours faithfully,

Encle: As stated

Deputy Inspector General of Forests(C)

e

577

in i of Forests (Central)
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Deputy
Gowt. of India Ministry of E Ferest & Climate Change
North Esstern Regional Office, Shillong
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No.RONE/E/NGT/0.A No. 145/17/EZ/Vol:l EMAIL/SPEED POST
Dated: 08/10/2020
To
Pi Noel Pari,

Former Deputy Director,
Tourism Department,
Government of Mizoram.

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus-
U.0.1 &0rs- regarding.

Ref: This office Show Cause Notice, dated 09.06.2020.

Sir,

In inviting reference to this office Show Cause Notice under reference on the
subject cited above, | am directed to enclose herewith a copy of letter
No.C18019/4/2017-TOUR, dated 03.08.2020 received from the Depury Secretary,
Tourism Department, Government of Mizoram, wherein it is observed that you have
received the said Show Cause Notice issued by this office on 29.06.2020 and you were
supposed to reply the same within sixty days of receipt of the said Notice. However, till
date no reply has been received from your end.

In this connection, you are hereby requested to furnish your reply to the said Show
Cause Notice within 15 days of receipt of this letter, failing which, this office shall be
forced to take ex-parte decision on the matter without any further correspondence

This may kindly be treated as MOST URGENT,
Yours faithfully,

Enclo: As stated

Deputy Inspector General of Forests(C)

/

istry of Envi
‘ - Gﬂ-dmmu ”'ionﬂlomﬂs

.! North Esstern R0

Lyt
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Gonarhl of Forests (Central)
Forest

& Climate Change
Shilleng
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ANNEXURE-R 49

FE =
URGe Nt @

- No KLNGL/GOVT/2020
—— Date 05® Nov. 2020
Mobile : 9436 149 450
i 8415 902 803

To //" -

"'bcpu!y Director General of Forest ©
Ministry of Environment, Forest & Climate Change
North Eastern Regional Office
Law U-Sih, Lumbatngen
Near MTC Workshop
Shillong - 793021

Subject : Show Cause Notice.

Sir,

I have the honour to inform you that, the undersigned has no knowledge about the project at
any stage of development.

In fact, I do not remember even seeing the file during any tenure as Secretary, Tourism Dept,
Govt. of Mizoram. Even if 1 did see it, it would have been as a duty of the government servant discharging
his duties without any personal interest.

Please convey this letter to the concemned authorities as it deems fit.

T&.;S 'Ru < <ence Q{, w}-uv | e Hhav Ne C. l%lf]l(
ap- OTE (Tour) Daled ' A™ Nw @,

Yours' Sincerely,

ul
e
(K. NGHI OVA)

Former Secretary to the
Govt. of Mizoram Tourism Deptt.

» i

R"frEC : No 53/?; 4 _ Deputy | General of Forests 'c”m”‘
£ K. Hillg { ' Gowt. of India Ministry of Environment, Fermst & Climets Change

North Eaetarn Regional Office, Shilleng
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ANNEXURE-R 50

//
¢
v o
GOVERNMENT OF MIZORAM
- DIRECTORATE OF TOURISM
o i MIZORAM : AIZAWL
No.C.18015/1/2020-DTE{TOUR) Dated Aizawl, the 26" November, 2020

‘-\,-""‘ The Deputy Dirsctor General of Forest (Ceniral),
Government of Environment, Forest & Climote Change
North Eastern Region Office
LAW-U-5ib, Lumbatngen

Near MTC Workshop, Shillong 793021

Subject: © Show Cause Nofice under O.A No. 145/2017 (EZ) in the matter of Cenfre
for Environment Protection Vs U.O.1 & Ors.

Sir

7 €2

145/2017 [El)
received by the rafired officials o ursm Department, | have the honour 1o submit

herewith on behal! of the ex-officials reply to Show Couse MNotice [copy enclosed)

for favaour of vaur kind information and necessary action

Enclo: As stafed.
Yaure foithfull
. 0;‘} YOUrs 1atiniutly,
Diary Ho Z E
e 9’/;_2_07—_ _J_,_-—-"nfnﬂa |
DR = 8 TP T
Mis CUEEER L y LALENGMAWIA)

Director,
& Tourism Department
Government of Mizoram,
Memo No.C.18G15/1/2020-DTE(TOUR) Dated Alzaw!, the 26™ November, 2020
Copy to: Deputy Secretory to the Government of Mizoram. Tourism Departrment

for information

(+ -~
o m

Director,
S\ ; ;M/ & Tourism Department,
‘ 2 Govemment of Mizoram.

1 of Forests (Central)
e, Forest & Climate Change

ol Office, Shillong

India Ministry of Envi
North Eastern Region
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To,

Deputy Director General of Forest (Central),
Government of Environ:nent, Forest & Clizuaic Change,
North Eastern Region Office

Law-U-Sib, Lumbatngen

Near MTC Workshog, S'ililong 793 021.

Subject : Show Cause Reply in Notice under Rule 9 of the Forest (Conservation)
Rules 2003 framed under the Forest (Conservation) Act 1980,

Ref : No. RONE/E/NGT/O.A No. 145/17/EZ/444-46 dated 09.06.2020.

Sir/Madam,

We have been served copy of the above ‘Notice’ in which we have been charged
for violation of Section 2 of the Forest (Conservation) Act 1980 during our
respective tenures as officers of the Tourism Department, Government of
Mizoram. We have gene through the contents of the above mentioned Notice and
we are well-acquainted with the facts and drcumstances of this instant case. We
were accused of using forest land for non-forest purpose without approval from
the Central Government which specificaily provided under Section 2 of the said
Act to which we strongly denied the zallegation level against us.

Further, we were accused of committing an offence under Section 2 of the said
Act in which the Principal Bench of Hon'ble National Green Tribunal in its Order
dt 09.12.2019 in O.A No. 145 of 2017 (E2) observed that the Chalfith Tourist
Destination Development Project has been taken up by the Tourism Department,
Government of Mizoram within the forest lands falling in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose without
obtaining prior approval of the Central Government as mandated in Section 2 of
the said Act. '

Deputy Inspector Genepa! of Forests (Central)
i Gowt. of India Ministry of Envi ment, Forest & Climate Change
North Esstern Regional Office, Shillong
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We would like to submit our reply jointly in respect of the above mentioned
charge/es under Section 2 of the Forest (Conservation) Act 1980 in our defense
for the alleged commission of the offence against us as foliows for your kind
consideration;

That it is humbly submitted at the outset that the ingredients of Section 2 of the
Forest {Conservation) Act 1980 has not made aut against us inasmuch as Hie we
did neither gxecute any work nor directed any order to be executed within Chaifith
Reserved Forests for non-forest purpose. It may be pertinent to state here that
Section 2 of the aforesaid Act runs as;

2. Restriction on the de-reservation of forests or use of forest
land for non-forest purpose: Notwithstanding anything
contained in any other law for the time being in force in 2
State, no State Government or other authority shai make,
except with the prior approvai of the Central Government, any
order directing -

i) that any reserved forest (within the meaning of the
expression “reserved forest” in any law for the time being in
force in that State) or any portion therect, shall cease to be
reserved;

if) that any forest land or any portion thereof may be
used for any non-forest purpose;

i) that any forest land or any portion thereof may be

assigned by way of lease or otherwise to any private person

or to any authority, corporaticn, agency or any other !
organisation not owned, managed or controlled by

Government;

iv) that any forest land or any portion thereof may be cleared
of trees which have grown naturaily in that land or portion,
for the purpose of using it for reafforestation.

. Gowt. of India Ministry of Envi nt, Forest & Climate Change
North Eastern Regional Office, Shilleng
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Explanation - For the purpose of this section, “non-
forest purpose” means the breaking up or clearing of
any forest land or portion thereof for

a) the cultivation of tes, coffee, spices, rubber, palms, off-
bearing plants, horticuftural crops or medicinal plants;

) any purpose other thar reafforestation; but does not

s include any work relating or ancillary to conservation,

| develspment and management of forests and wildlife,

name’y, the establishment of check-posts, fire lines, wireless

communications and construction of fencing, bridges and

culverts, dams, waterholes, trench marks, boundary marks,
pipelines or other like purposes.

We were falsely accused of using forest reserved areas for non-forast purpose for
execution of Chalfilh Tourist Destination Development Project within Chalfith Forest
Reserved areas. We would like to draw your kind attention to the Explanation
clause of the sald section in which it was categorically provided that * non-forest
purpose ' means breaking up or clearing of any forest land...... Itis humbly stated
that we did not break up or dear any forest land more specifically within Chalfilh
Forest Reserved areas for construction of a tourist lodge. The long and short of the
contention of the Tourism Department since the beginning of this matter is that
forests or trees were neither cleared nor cut down for the construction. Moreaver,
the complainant against the Tourism department more particularly this present
notice receivers did not specifically state and prove that we deared forests and
trees within Chalfilh Forest Reserved areas. The main allegation and imputation is
that the Tourism Department did not obtain forest clearance from the central )
government, it is not the complainant main case that we did break up or clear the
forest land within Chalfilh Reserved Forest area. The place where the department
constructed Tourist Lodge is a barren land, deserted after used for cultivation of

potatoes and others.

/

Deputy Generel of Forests (Central)
’ Got. of India Ministry of En nt, Forest & Climate Change
North Eastern Regional Office, Shillong
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/ " 2. That presuming but not admitting that the employees of the Tourism Department
might have caused any clearing or breaking of the forest land, had there been any
such break or clearing, we notice receivers exercised all due diligence to prevent
the commission of such action. We kept constant vigilance and caution upon our
staffs and employees that no forest land should be cleared at any cost. We
inspected at the spot and personally made sure that the forest land was not
damaged or destroyed. As a matter of fact, we took positive steps and action for
better fores.t lands. We planted trees and put ail efforts to make it greener and
more beautiful tg attract i1e tourists. We are therefore protected under Section
3JA of the aforesaid Act viich provided that nothing contained in this sub-section
shall render the head of the department or any person referred to in dlause (b),
liable to any punishment if he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent the

commission of such offence .

3. " That it was wrongly presumed that the Tourism Department, Government of
Mizaram had cleared the forest land within Chalfilh Forest Reserved areas for
construction of 10.50 Kms ‘Approach Road’ to the mountain top of Chalfith. The
Tourism Department is not the one who executed the said construction of road
and the Tourism Department did neither give even a single paise nor issue any
order for the said construction. The said road was already executed and completed
by Public Work Department, Government of Mizoram long before the idea of

establisrment of Tourist Lodge. In fact, the superior authority from the ministry of
the state felt and had the idea of tha project only because there was already long
stretch of road which could pe utilized. It will be illegal, unfair, discriminatory,
irrational and unlawful to take penal action against us for the action of others. It .
is strongly argued that our constitutional and fundamental rights under Article 14
of the Indian Constitution must be respected. We were not aware of construction
of 10.50 kms road during its execution and the same was beyond our knowledge
and authority. We are entitled of protection under Section 3A of the aforesaid Act
which provided that nothing contained in this sub-section shall render the head of
the department or any person referred to in clause (b), liable to any punishment if
he proves that the offence was committed without his knowledge. The said

r Gene of Forests (Central)
 Forast & Climate Change

North Esetarn Regional Orfico, Shilleng
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execution of approach road was undertaken by other department i.e PWD without
our knowledge. It is reiterated that the said road was aiready completed when we
for the first time heard and personally saw the road and hence it is beyond the
control and authority of the below notice receivers.

4, That lastly but not the least, we had no "..ac:is rea”while executing the project
since the very beginning till our retirement. We under the firm and honest
impression that we have separate forest jaw i.e the Mizoram Forest Act 1955 to
regulate our activities in ; ipect to forasts land. We were not aware that the central
acts pertaining to foresis are applicable to our state since we are tribal areas
granted special provision and treatment by the Constitution of India. It was purely
bonafide intention with good service motive which prompted our action in
obedience of our superior authority as 2 good public servant. It is submitted
honestly that the lain maxim ‘ignorance of law 1S not an accuse’ has its own
exception in case of ignorance of mens re as we were not having any maliciously
and wilful intention but all what we had done was done for the welfare of the

people in this democratic state.

5.  That the notice receivers crave for leave of your Hon'ble authority to allow them
to submit additional grounds points or documents during the pendency and at the
time of hearing of this case if proceeded further,

6. That all the averments made in the complaint filed by original complainant and the
above menticned Notice under Rule 9 of the Forest (Conservation) Rules 2003
framed under the Forest (Conservation) Act 1980 vide No. RONE/E/NGT/O.A No.
145/17/E2/444-46 dated 09.06.2020 are categorically denied save and except
those that are specifically admitted here beiow. All the statement of facts which
are contrary to the records and which are specifically not admitted herein, shall be
deemed to have been denied by the notice receivers.

7. That the answering notice receivers would like to submit that this Show Cause
Reply sets out the relevant facts and aspects for the consideration of your Hon'bie
authority, it is humbly requested and prayed that the liberty of this Honble

I of Forasts (Central)

Got. of India Ministry of En , Forest & Climate Change
North Esstern Regional Office, Shillong
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authority to add, amend or alter this reply to notice and to file a further reply, is
so advised and if the need so arises.

8. Therefore, it is our humble prayers of the below mentioned retired officers under
the Tourism Department, Government of Mizoram that we may kindly be
discharged from the accusation of commitiing an offence under Section 2 of the
Forest (Conservation) Act 1980 and dropped the charge/ any other charge against
us in view of what had been stated above since we did not cause break or clear
any forest land more <pacifically within Chalfilh Forest Reserved areas, the
damaged (if any) was dare while we exercised all due diligence to prevent and
which was caused had been done by other department without our knowledge and
authority. Further, any action/s to be taken for punishment under Section 3-A and
3-B or coercive action shall be discontinued for the ends of justice in order to
protect us from continuous mental harassment to old aged citizens to grant us for
qeaceﬁ.-i enjoyment of post retirement life.

Yours Faithfully,

| { | 1

s  Name  Designation jslgnature ,
"1 ShnBSanghuna "Director (Rtd) | oA |
| e 14 . \,\Mk/ |
' (2006-2007) *,LQ\, ,

!

! } el e A
[ 2 Shri K Lalnghinglova | Secretary (Rtd) |
| (2013-2014) ,&

3| Shri vabeiha Hychho | Director (Rtd)
i (2013-2014)

3 Shn Biokthanmawia Pautu | Jt Director (Rtd)
| (2013-2014)
Dt Director (Rtd) |
| (2013-2014) i
59

o
In of Forests (Cantral)
. mm of Envilgnment, Forest & Chmate Change

North Eestern Reglonel Office, Shillong
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ANNEXURE-R 51

—
SOVERNMENT CF INDIA e ?, 35
WNSTRY OF ENVRONMENT FORESTS 8 CUMATE CHaNGE aueTe ¥A TH AR atreda weEy
NORT# EASTERN REGIONAL SFFICE il oty gt
Law-§-Sh Lsmbstngen wsifs qaTT
Seme MTT Woarkaiap, Yhellong ™08 17} a MW e W e, Bam o
e ] B AT T TN £ o5 Fay 0indy  TENR0S

it gt wastimd W ey it s oo

URGENT
No.RONE/E/NGT/O.A No. 145/17/EZ/Vol:l/ 22 5/ ;L -t 9 EMAIL/SPEED POST
Dated: 11/12/2020
To,
The Principal Secretary,
Tourism Department, Government of Mizoram,
New Capital Complex (MINECO), Khatla,
Aizawl- 796001

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Praotection
Versus U.0.1 and Ors- reg.

Sir,

In inviting reference to the subject cited above, | am directed to request you to
kindly obtain and furnish the current postal address of the following former officers of
the Tourism Department, Government of Mizaram at the earliest for further necessary
action from this end -

1. PuB. Sanghluna, Director, Tourism (2006-2007)
2. PuK Lalnghinglova, (IAS), Secretary, Tourism (2013-2014)
3. PuVabeiha Hlychho, Director, Tourism, (2013-2014)
4, Pu Biakthanmawia Pauty, Joint Director, Tourism (2013-2014) and
5. Pi Noel Pari, Deputy Director, Tourism (2013-2014)
Yours faithfully,

/‘-

W. L }bon }

Deputy Inspector General of Fopésts(C)
Copy for kind information to. &
1. Shri Bijendra Swaroop, IFS, Deputy Inspector General of Forests (FC), M#t:i'suy of
Environment Forest & Climate Change, AGNI WING, 5™ Floor, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi 110 003

2. Adviser [Legal), Legal Monitoring Cell, Ministry of Environment, Forest & Climate
Change, 6% Floor, AKASH WING, Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi 110 003. -~

"t""!é A
Deputy Inspectorfieneral a%‘o“ (f)

| of Forests (Central)

- Mm cnisthy of E ,FMSPCCMCMW'
North Eastern Regional Office, Shilleng

-
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ANNEXURE- R 52

F K
GOVERNMENT OF MIZORAM @

~ @/‘ DIRECTORATE OF TOURISM
™ MIZORAM : AIZAWL
hec—

No.C.18015/1/2000-DTETOUR]  :  Dated Aizowl, the 17" November, 2020

To.

W.L Yatbon,

Deputy inspector Genercl of Forests (C),

Ministry of Environment, Forest & Climate Change,
North Eastern Regional Office, Shillong.

Subject: O.A No.145/2017(EI) in the matter of Centre for Environment
Protection Versus U.O.! and Ors-reg.
Raf: NoO.RONE/E/NGT/O.A NO. 145/17/E2/Volif2817-19 Dt. 11/12/20.

Sir,

with reference to the subject and lefter No. cited acbovs, | have
the honour to fumish herewith the current posial address of the former officers
of Tourism Department, Govemment of Mizoram for your kind information :

Pu B Sanghiuna (Director Rtd.) - Chaltlang Mual Veng, 796012

i

2. PuK Lainghinglova (Secretary Rid.] - Govt. Complex. 796009

3. Pu Vobeiha Hlychho {Director Rtd.) - Bungkown Nursery, 796001

4. Pu Bickthonmawia Pauty (Jf.Director Rid.] - Mission Veng, 796001

5. Pi Noel Pori [Deputy Director Rtd.) - Khatia, 796001

Yours faithfully, 1
/ G~ M‘V
AT i \-‘,\\‘b\"'
Pt v (V LALENGMAWIA)
Director,

7 Tourism Department,

AR B Government of Mizoram.
Memao No. C.18015/1/2020-DTE{TOUR] Dated Aizawl, the 17 NoyEmDET; 2020
Copy to: Deputy Secretary to the Govt. of Mizoram, Tourism Department for

information.
%
VAN

b1 Director,
Diaty No _&6,2._——‘ Rk Tourism Department,

|

pain 5 s ?1/ — Government of Mizoram
: Chergd
Minksly -
/
Dep r of Forests (Central)
3 Gowt. of India Ministry of E , Forest & Climate Change

North Eestern Regional Office, Shillong
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ANNEXURE-R 53

GOVERNMENT OF INDIA W WTEN
MINSTRY OF ENVIRONMENT SORESTS & CLIMATE CHANGE EEr T vy wRey SR Aee e
NORTH EASTERN REGIOMAL OFFICE e fm it
Law-t-Sin, Lumbatugen A Aty
Newmte MTC Waorkshap, Shilleng 93 421 va A wwm b oow, ain e
P ek 1004~ 295-T60RTIOTIONTITE T (U284) - 2536041
ey Bl - mocfhil (SaErediffeil com
No. RONE/E/NGT/OA No.145/17/E2/ 2457 = 5% REMINDER
Date: 02.02, 2021
To. N
The Chief Secretary
Govt. of Mizoram
Aizawl 796 001

Sub: 0.ANo.145/2017 (EZ) in the matter of Centre for Environment Protection-
Versus-U.0.1 and Ors- Regarding.

Ref:  This office letter of even no. dated 12.06.2020.

Sir,

In inviting reference to this office letter under reference on the subject cited
above, | am to request you to kindly expedite submission on the actions taken by the
State Government against the concerned State Forest officials as requested vide this
office letter under reference above (copy enclosed)

An early action on the matter shall be highly appreciated.
Yours faithfully,

Enclo: As stated f\
\
\ Imtienla Ao )
Deputy Director Genekal of Forests (Central)

U

1. The Director General of Forests and Special Secretary, Ministry of Environment,

Forest & Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj New
Delhi - 110 003.

2. The Principal Secretary (Forests), Govt. of Mizoram, Aizawl 796 001 for kind
information and necessary action

3. The PCCF, Environment, Forest & Climate Change Department,Government of
Mizoram, Aizawl 796 001 for kind information and necessary action. '

t —
Deputy Directm\cen of Forests (Central)
Z .

Deputy Inspoctor
. Gowt. of India Ministry of E

Copy to:

@

>
of Forests (Central)
nt, Forest & Climate Change

North Eastern Regional Office, Shilleng
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A&
f EMAIL/SPEED POST
/ No. RONE/E/NGT/O.A No.145/17/52) SO — O ¢f Date: 12 June, 2020
To,
The Chief Secretary
Govt. of Mizoram
Aizawl 796 001

Sub:  0.AN0.145/2017 (EZ) in the matter of Centre for Environment Protection- Versus-
U.0.1 and Ors- Regarding. .

Ref: 1 Hon'ble NGT Order dated 09.12.2019
2. Govt. of Mizoram Letter No. 8.13028/19/2017-FC/PCCF/231-32 dated 11.05.2020

Sir,

| am to inform that the Hon'ble Principal Bench, National Green Tribunal, New Delhi
in O.A No.145/2017 (EZ) in the matter of Centre for Environment Pratection- Versus- Union
of India and Others has passed its order dated 09.12.2019 (copy enclosed as Annexure- A)
wherein it has directed Ministry of Environment, Forest & Climate Change to take up the
matter and initiate appropriate proceedings u/s 3A and 38 of the Forest (Conservation) Act,
1980 read with Rule 9 of the Forest (Conservation) Rules 2003 in respect of violation
committed during the execution cf the Chalfilh Tourist Destination Development by the
Tourism Department, Mizoram. Para 4 of the Hon'ble NGT COrder dated 09.12.2019
mentions as follows: -

"We, therefore direct the MuEFECC to toke up the matter ond initicte proceedings
under Sections 3A and 38 of the Act read with Rule 9 of the Forest [Conservotion) Rules
2003%,

2. The above stated project was undertaken by the Tourism Department of Mizoram.
The undersigned therefore has already issued Show Cause Notice under Rule 9 of Forest
{Conservation) Rules, 2003 to the concerned officials of the Tourism Department.

3. in the instant case, however, the work started since 2006-07 in the first phase and
continued again from 2013-14 without the forest officers/stalf taking any cognizance of the
violation. This happened when the legal status of the land was never disputed to be
Reserved Forest. Therefore, it is highly unlikely that the officials of State Forest Department
were not aware about large scale violation and the possibility of negligence, including
abetment, on their part cannot be ruled out. Following the reguest from this office, the
Principal Secretary, Environment and Forests, Government of Mizoram, vide reference (2]
has provided the names of the of the forest officials who were directly in charge of the
forest area over which the above stated viclation tock place. (copy enclosed as Annexure- B)

(P.T.0)
!
P
¢
o~
Deputy of Forests (Central}
X Gowt. of India Ministry of E Forast & Climate Change
Nerth Eastern Regions! Office, Shillong
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4. The Government of Mizoram is therefore requested to examine the matter in the ( =il E
light of the observation in Para 3 above and institute Departmental Proceedings against the {
concerned State Forest officials for the misconduct and submit compliance to this offica at

the earliest.

Yours faithfully,

Enclo: As above

Deputy Director General

Copy to:

1. The Director General of Forests and Special Secretary, Ministry of Environment,
Forest & Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj New
Dethi = 110 003.

2. The Principal Secretary [Forests), Govt. of Mizoram, Aizawl 796 001 for kind
information and necessary action.

3. The PCCF, Environment, Forest & Climate Change Department,Government of
Mizoram, Aizawl 796 001 for kind information and necessary action.

,"'
el & L
Deputy Director Gene f Forestd (Central), 1/
52 /;7

"

Inspactof Gansral of Forests (Central)
Gowt o?r?m Ministry off Environment, Eorest & Climate Chanee
. North Eastern Regional Office, Shilleng



131

ANNEXURE- R 54

A

GOVERNMENT OF INDIA W WS
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE g e v Wy SR A
NORTH EASTERN REGIONAL OFF CE qatere @fu sraten
Law-L-Sib, Lambatages EL L ]
Near MTC Warkshop, Shilloag ™93 42/ ou Al sdwrs & e, Rafn e
SR/ Tet M0G0} - 19T 307N TITE AvaFax (0364) - 2556041

M e/ Emall - moefshii 99 @rediffmail com

No RONE/E/NGT/O.A No. 145/17/EZ/Vel:l/ 2575 =2/  EMAIL/SPEED POST
Dated: 09022021

Teo,
Pu Liandawla,
The Principal Chief Copservator of Forests & Nodal Officer,
FC Act, Environment, Forest & Climate Change Department,
Government of Mizoram,
Aizawl- 796001.

Sub: 0.A No. 145/2017 (EZ) in the matter of Centre for Environment Protection -Versus- U0
and Ors - regarding,

Sir,

In inviting reference to the subject cited above, | am to inform that the Hon'ble NGT in
0.A No. 145/2017 in the matter of Center for Environment Protection Vs Union of India & 7 Ors,
after hearing all parties, had established a clear case of violation of Section 2 of the Forest
{Conservation) Act, 1980 and was pleased to dispose the instant matter with directions to
Ministry to take up the matter and initiate appropriate proceedings under Section 3 A and 3 B of
the Forest (Conservation) Act, 1980 read with Rule 9 of the Forest (Conservation) Rules, 2003.

In this connection, it is stated that inspite of repeated requests by this office the
information from State Government are taking a longer time and since Hon'ble NGT in its Order
dated 09.12.2019 had already directed this office to initiate action under Section 3 A & 3 B of the
F (C) Acy, 1980 read with Rule 9 of the F(C) Rules, 2003 against the officials responsible for
violation in Chalfilh Reserved Forest. -

In view of above and to expedite the matter, it is felt necessary to conduct the site '
inspection of Chalfilh Tourist Destination and hold discussions under Rule 9 (2) of the F {C)
Rules, 2003 with the officials from the Forest Deptt, Tourism Deptt, PWD Deptt and Power and
Electricity Deptt. Government of Mizoram on the matter to establish the culpability of the
officers involved. The date of site visit by a team from LR.O Shillong has been fixed on
24.02.2021 for which details may be worked out from your end.

It is therefore, requested to kindly coordinate with the above involved departments and
direct them to be available on the proposed suitable date for site inspection and meeting as may
be convenient to this office on the above date(s) along with all the relevant documents
pertaining to the violations at Chalfilh Reserved Forest.

This may kindly be treated as MOST URGENT.

Yours faithfully,
* Ms. Imtienla Ao )
Deputy Director General of Forests (Central)

.

(Coned..2/-)

- Deputy Inspector Genergl of Forests (Cantral)

& North Eestern Regional Office, Shillong
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Copy for kind information and necessary action to -

1. The Principal Secretary, Environment, Forests & Climate Change Department,
Government of Mizoram, Aizawl-796001.

2. The Principal Secretary, Tourism Department, Government of Mizoram, New Capital
Compiex (MINECO), Khatla, Aizawl- 796001.

3. The Joint Secretary, Public Works Department, Government of Mizoram, Mizoram
Secretariat, New Capital Complex, New Building, Basement-I, Room No. A-036, Aizawl,
Mizoram - 796001.

4. The Superintending Engineer, Transmission Circle, Power & Electricity Department,
Government of Mizaram. Mizoram -796001.

5. The Divisional Forest Officer, Darlawn Forest Division, Government of Mizoram, Darlawn,
Mizoram - 796111, Email: dfedarlawn@gmail.com.

6. Shri Brijendra Swaroop IFS, Deputy Inspector General of Forest (F.C Division), Ministry
of Environment, Forest & Climate Change, AGNI WING, 5* Floor, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi 110 003. \ (

Deputy Director bencr of Forests {Celmral)

(=

Govt. of India Ministry of Envi nt, Forest & Climate Change
° North Esstern Regional Office, Shillong

-
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GOVERNMENT OF NDWA
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A5 Bimail - moetshil 09 @rodiffmal com

) CONFIDENTIAL
No. RONE/E/NGT/0.A No. 145/17/EZ/Vol:ll/ £ 5 7¢ Dated 09/02/2021

To,
B Sanghluna,
Former Director (2006-2007),
Tourism Department,
Government of Mizoram,
Chaltlang Mual Veng,
_ Aizawl- 796012.

NOTICE
(Rute 9 of the Forest {Conservation) Rules, 2003 framed under the Forest (Conservation) Act, 1980)

Whereas, Section 2 of the Forest {Conservation) Act, 1980, contemplates that
notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or other authority shall make, except with the prior
approval of the Central Government, any order directing that any forest land or any
pertion thereof may be used for any non-forest purpose;

And whereas, the Principal Bench of Hon'ble National Green Tribunal in its order
dated 09.12.2019 in Original Application No. 145 of 2017 (EZ) has observed that the
Chalfilh Tourist Destination Development Profect has been taken up by the Tourism '
Department, Government of Mizoram within the forest lands falling in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose without obtaining
prior approval of the Central Government as mandated in Section 2 of the said Act;

And whereas, upon being directed by the Hon'ble NGT, Principal Bench vide the
above mentiened Order, this office has initiated enquiry proceedings under Rule 9 of
the Forest (Conservation) Rules, 2003 against the then concerned officials of the
Government of Mizoram with regard to the violation of Section 2 of the F (C) Act, 1980.

And whereas, in light of the facts mentioned above, take notice that the
undersigned has constituted 2 Committee to carry out a site inspection to Chalfilh
Tourist Destination and to held discussions with the officials from the Forest Deptt,
Tourism Deptt, Public Works Deptt. and Power & Electricity Deptt. Government of
Mizoram on the matter to establish the culpability of the offence of officers involved.

{Contd...2/-)
s
Deputy Inspactor of Forests (Cantral)
Govt. of India Ministry of E , Forest & Climate Change'

Worth Eastern Regional Office, Shillong
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Now therefore, notice is hereby served upon you under Rule 9 (2) of the Forest
(Conservation) Rules, 2003 to appear personally before the Committee who shall be
visiting Aizaw! on the 25/02/2021 and you are to be present at 11:00 AM at the office of
the PCCF, Aizawl, Government of Mizoram for assessment of the relevant documents
and for further enquiry into the matter.

Given under my hand and the seal of this office on this the 9" day of February
2021 at Shillong.

e P

\{ Ms. imtienla Ao )
Deputy Director General of Forests (Central]

&

Mrs g D nﬂ’ Ge, ! °.ﬂ orests ‘m
#a Roy | _ Gowt. of India Ministry of E Forest & Climate Change
North Eestarn Regianal Office, Shilleng

Resd No. 5716
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MWINCSTRY OF ENVIRONWENT, FORESTS & CLMATE CHANGE qaraTer A Ty wEEry s aaaw
MORTH EASTERN REGIONAL OFFICE e #u wiwe
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Sear MTC Worksbop, Shillong ™53 621 A rfe & o, frefr Teaca
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No. RONE/E/NGT/Q.A No. 145/17/EZ/Vokll/ £ 57 2L Dated 09/02/2021

To,

K Lalnghinglova,

Former Secretary (2013-2014),
Tourism Department,
Government of Mizoram,
Government Complex,

Alzawl- 796009,

NOTICE
{Ruie 9 of the Forest. {Conservation) Rules, 2003 framed under the Forest {Conservation) Act, 1980)

Whereas, Section 2 of the Forest (Conservation) Act, 1980, contemplates that
notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or other authority shall make, except with the prior
approval of the Central Government, any order directing that any forest land or any
portion thereof may be used for any non-forest purpose;

And whereas, the Principal Bench of Hon'ble National Green Tribunal in its order
dated 09.12.2019 in Original Application No. 145 of 2017 (EZ) has observed that the
Chalfilh Tourist Destination Development Project has been taken up by the Tourism
Department, Government of Mizoram within the forest lands falling in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose witheut obtaining
prior approval of the Central Government as mandated in Section 2 of the said Act; 1

And whereas, upon being directed by the Hon'ble NGT, Principal Bench vide the
above mentioned Order, this office has initiated enquiry proceedings under Rule 9 of
the Forest (Conservation) Rules, 2003 against the then concerned officials of the
Government of Mizeram with regard to the violation of Section 2 of the F (C) Act, 1980.

And whereas, in light of the facts mentioned above, take notice that the
undersigned has constituted a Committee to carry out a site inspection to Chalfilh
Tourist Destination and to held discussions with the officials from the Fdrest Deptt,
Tourism Deptt, Public Works Deptt. and Power & Electricity Deptt. Government of
Mizoram on the matter to establish the culpability of the offence of officers invoived.

(Contd...2/-)

S

Deputy inspector of Forests (Central)
Gowt. of India Ministry of Envi nt, Forast & Climete Change
North Eastern Ragional Office, Shillong
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s B

Now therefare, notice is hereby served upon you under Rule 9 (2) of the Forest
(Conservation) Rules, 2003 to appear personally before the Committee who shall be
visiting Aizawl on the 25/02/2021 and you are to be present at 11:00 AM at the office of
the PCCF, Aizawl, Government of Mizoram for assessment of the relevant documents
and for further enquiry into the matter.

Given undey my hand and the seal of this office on this the 9% day of February
2021 at Shillong.

R = -
\\;; \

\f"\ } s. Imtienia Ao )

& Deputy Director General of Forests (Central)

%

| of Forests (Central)

Ge

Deputy Inspector
Gowt. of India Ministry of Envil nt, Forest & pﬁmm Change
North Eastern Regianal Office, Shillong

b
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GOVERNMENT OF D& HE @
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’ CONFIDENTIAL
No. RONE/E/NGT/0.A No. 145/17/EZ/Vol:ll/ 75 /2 Dated 09/02/2021

To,
Biakthanmawia Pautu,
Former Join? Director (2013-2014),
Tourism Department,
Government of Mizoram,
Mission Veng,
Aizawl- 796001,

NOTICE
(Rule 9 of the Forest (Conservation) Rules, 2003 framed under the Forest (Lonservation) Act, 1980)

Whereas, Section 2 of the Forest (Conservation) Act, 1980, contemplates that
notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or cther authority shall make, except with the prior
approval of the Central Government, any order directing that any forest land or any
portion thereof may be used for any non-forest purpose;

And whereas, the Principal Bench of Hon'ble National Green Tribunal in its order
dated 09.12.2019 in Original Application No. 145 of 2017 (EZ) has observed that the
Chalfilh Tourist Destination Development Project has been taken up by the Tourism
Department, Government of Mizoram within the forest lands failing in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose without obtaining
priar approval of the Central Government as mandated in Section 2 of the said Act;

And whereas, upon being directed by the Hon'ble NGT, Principal Bench vide the
above mentioned Order, this office has initiated enquiry proceedings under Rule 9 of
the Forest {Conservation) Rules. 2003 against the then concerned officials of the
Government of Mizoram with regard to the violation of Section 2 of the F (C) Act. 1980.

And whereas, in light of the facts mentioned above, take notice that the
undersigned has constituted a Committee to carry out a site inspection to Chalfilh
Tourist Destination and to held discussions with the officials from the Forest Deptt,
Tourism Deptt, Public Works Deptt. and Power & Electricity Deptt. Government of
Mizoram on the matter to establish the culpability of the offence of officers involved.

{Contd...2/-)

-

) of Forests (Cantral
Gowt. of India Ministry of Envirenment, Forest & Climate Chang®
North Eastern Regionel Office, Shilleng
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Now therefore, notice is hereby served upon you under Rule 9 (2} of the Forest
{Conservation} Rules, 2003 to appear personally before the Committee who shall be
visiting Aizawl on the 25/02/2021 and you are to be present at 11:00 AM at the office of
the PCCF, Aizawl, Government of Mizoram for assessment of the relevant documents
and for further enquiry into the matter.

Given under my hand and the seal of this office on this the 9 day of February
2021 at Shillong.

L(f MY Imtienta Ao )
Deputy Director General'of Forests (Central)

e

Deputy ' General of Forests (Central)
Gowt. of India Ministry of Environment; Forest & Climate Change
North Eastern Regiona/ Office, Shillong

-
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CONFIDENTIAL
No. RONE/E/NGT/0.A No. 145/17/EZ/Vol:ll/ 3 5/0 Dated 09/02/2021

To,
Vabeiha Hiychho,
Former Director (2013-2014),

Tourism Department,
Government of Mjzoram,

Bungkawn Nursery,
Aizawl- 796001,

NOTICE
{Rule 9 of the Forest {Conservation) Rules, 2003 framed under the Forest (Conservation) Act, 1989)

Whereas, Section 2 of the Forest (Conservation) Act, 1980, contemplates that
notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or ather authority shall make, except with the prior
approval of the Central Government, any order directing that any forest land or any
portion thereof may be used for any non-forest purpose;

And whereas, the Principal Bench of Hon'ble National Green Tribunal in its order
dated 09.12.2019 in Original Application No. 145 of 2017 (EZ) has observed that the
Chalfilh Tourist Destination Development Project has been taken up by the Tourism
Department, Government of Mizoram within the forest lands falling in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose without obtaining
prior approval of the Central Government as mandated in Section 2 of the said Act;

And whereas, upon being directed by the Hon'ble NGT, Principal Bench vide the
above mentioned Order, this office has initiated enquiry proceedings under Rule 9 of
the Forest (Conservation) Rules, 2003 against the then concerned officials of the
Government of Mizoram with regard to the violation of Section 2 of the F (C) Act, 1980.

And whereas, in light of the facts mentioned above, take notice that the
undersigned has constituted a Committee to carry out a site inspection to Chalfilh
Tourist Destination and to held discussions with the officials from the Forest Deptr.,
Tourism Deptt, Public Works Deptt. and Power & Electricity Deptt. Government of
Mizoram on the matter to establish the culpability of the offence of officers involved.,

!’ Contd...2/-)

Deputy

Ministry of Envirenme
Mo""::mfﬁomﬂw.l
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Now therefore, notice is hereby served upon you under Rule 9 (2) of the Forest
{Conservation) Rules, 2003 to appear personally before the Committee who shall be
visiting Aizawl on the 25/02/2021 and you are to be present at 11:00 AM at the office of
the PCCF, Aizawl, Government of Mizoram for assessment of the relevant documents
and for further enquiry into the matter.

Given under my hand and the seal of this office on this the 9 day of February
2021 at Shillong. .

Ros |
n L

( Ms. Imtienla Ao )
Deputy Director General of Forests (Central)

Te

-
Deputy of Forests (Cantral)
Gowt. of India Ministry of E Forest & Climate Chenge

North Eastern Regional Office, Shilleng

e
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GOVERNMENT OF INDIA S
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CONFIDENTIAL
No. RONE/E/NGT/0.A No, 145/17/EZ/V0E:1I/} St/ Dated 09/02/2021
To,
Noel Pari, |
Former Deputy Director (2013-2014),
Tourism Department,
Government of Mizoram,
Khatla,
Aizawl- 796001.

NOTICE
{Rule 9 of the Forest {Conservation) Rules, 2003 framed under the Forest {Conservation] Act. 1980)

Whereas, Section 2 of the Forest (Conservation) Act, 1980, contemplates that
notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or other authority shall make, except with the prior
approval of the Central Government, any order directing that any forest land or any
partion thereof may be used for any non-forest purpose;

And whereas, the Principal Bench of Hon'ble National Green Tribunal in its order
dated 09.12.2019 in Original Application No. 145 of 2017 (EZ) has observed that the
Chalfith Tourist Destination Development Project has been taken up by the Tourism
Department, Government of Mizoram within the forest lands falling in Chalfilh Reserved
Forests, thereby allowing use of forest lands for non-forest purpose without obtaining
prior approval of the Central Government as mandated in Section 2 of the said Act;

And whereas, upon being directed by the Hon'ble NGT, Principal Bench vide the
above mentioned Order, this office has initiated enquiry proceedings under Rule 9 of
the Forest (Conservation) Rules, 2003 against the then concerned officials of the
Government of Mizoram with regard to the violation of Section 2 of the F (C) Act, 1980.

And whereas, in light of the facts mentioned above, take notice that the
undersigned has constituted a Committee to carry out a site inspection to Chalfilh
Tourist Destination and to heid discussions with the officials from the Forest Deptt,
Tourism Deptt, Public Works Deptt. and Power & Electricity Deptt. Government of
Mizoram on the matter to establish the culpability of the offence of officers involved.

(Contd...2/-)

Deputy I/of Forssts (Central)
Govt. of India Ministry of E , Forsst & Climate Change
North Easstern Ragional Office, Shillang
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Now therefore, notice is hereby served upon you under Rule 9 (2) of the Forest
(Conservation) Rules, 2003 to appear personally before the Committee who shall be
visiting Aizawl on the 25/02/2021 and you are to be present at 11:00 AM at the office of
the PCCF, Aizawl, Government of Mizoram for assessment of the relevant documents
and for further enquiry into the matter.

Given under my hand and the seal of this office on this the 9 day of February
2021 at Shillong.

£ \\ " = ]

b, |

5\ { ME. Imtienla Ao )
5) Deputy Director Generdl of Forests (Central)

Deputy of Forests (Central)
Got. of India Ministry of Environment, Forest & Climate Change
North Eastern Regional Office, Shillong
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ANNEXURE- R 56

WITH WY [ GOVERNMENT OF INDIA
weftyn dftr wrbwe /inrecaateD REGIoNAL OFFICE
wferw, 3= w warg ofeda Sreg
MMNISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
=y wadits ; Law-u.sm, Lomeatscen, Rebr) simione. resezt

E-mail moefro shillong@gey in | ro ner.shi @gmailrom
Tel: 0384-233-7609,/ 739574850

II_EMALL/ /9951"

No. RONE/E/NGT/OA No. 145/17/EZ/Volily b A 5 — 2-0 February 19, 2021

To,
The PCCF & Principal Secretary
Environment, Forest & Climate Change Department
Government of Mizoram, Aizaw! 795 001

Sub: Site Inspection on Chalfith Tourist Destination Violation - regarding.
Ref:  This Office letter of even no. dated 09 02.2021 addressed to PCCF & Principal Secretary
Sir,
in slight modification of this office letter under reference, | am to inform you that the Site

Inspection of the Chalfilh Tourist Destination is scheduled for 23.02.2021 instead of 24.02.2021, as
informed by this office letter mentioned above.

In this regard, | am to request you to kindly arrange for the following: -

1. 501 toposheet of the site where viclation happened, with enlarged colour xerox of the
specific site where the Tourist Destination, road etc. is located.

2. Surveyor of the Department for assessment of the area broken up/built up area

3. Personnel well acquainted with GPS along with GPS instruments.

4. Any other document, material relevant

It is further requested, senior Officer well-versed with the area may be deputed to accompany
the inspection team.

Yours faithfully,

"

Deputy Director General of Forests (Central)

Copy to: %

1. The Addl PCCF & Nodal Officer (FC), Environment, Forest & Climate Change Department

Government of Mizoram, Alzawi 796 001
~
| \JLV”L
/
Deputy Director General rests (Central)
L}

‘Z:?

Deputy inspector of Forests (Ceniral)
Govt. of India Minisiry of En Forest & Cimate Change
North Eestern Regionel Office, Shillong
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ANNEXURE-R 57

SITE INSPECTION REPORT

Inspection of Chalfilh Tourist Destination and the approach road in Chalfilh
Reserved Forest under Dartawn Forest Division, Mizoram, by LR.O, Shillong

BACKGROUND OF THE INSPECTION:

The Chalfilh is a hill under Darlawn Forest Division, Mizoram and was notified as
Reserved Forest vide Notification No. FOR 135/76/6 of 13™ July, 1976 issued in exercise of
the power conferred under Section 14, 15 & 16 of the Mizo District Forest Act, 1955. In
pursuance of the said notification, the Lt Governor (Administrator) of Mizoram declared
the same forthwith, and was published in the Mizoram Gazette.

The Government of Mizoram desired to develop Chalfilh hill as a tourist destination
and accordingly planned its development works for the same.

The construction work within Chalfilh Reserved Forest was taken up by the PWD,
Government of Mizoram for the construction of 10.50 km approach road from Khanpui
Village to Chalfilh Tourist Destination in the year 2005 and the construction of Chalfith
Tourist Destination (Phase [ in the year 2006 & Phase Il in the year 2013) was taken up by
Tourism Department, Government of Mizoram. Stringing of 11 KV power line was taken up
by Power & Electricity Deptt., Government of Mizoram in the year 2015 at the behest and
funding of the Tourism Deptt. Government of Mizoram. All the said projects were
implemented by the Government of Mizoram without prior approval under Section 2 of the
F {C) Act, 1980.

The Hon'ble NGT vide its Order dated 09.12.2019 in 0.A 145/17 in the matter of
Center for Environment Protection Vs UOL& Ors. had established a clear case of violation of
Section 2 of the Forest (Conservation) Act, 1980 regarding the projects implemented at
Chalfith Reserved Forest and was pleased to direct MoEF&CC to initiate appropriate 3
proceedings under Section 3 A & 3 B of the F (C) Act, 1980 read with Rule 9 of the F(C)
Rules, 2003.

The site Inspection of Chalfilh Tourist Destination was conducted by Deputy
Inspector General of Forest (C), MoEF&CC, LR.O, Shillong on 23.02.2021 along with the
following officials from the State Forest Department:

(1) Shri Lallianzuala, DFO, Aizaw! Forest Division.

{ii)Shri Lainunsanga Khawlhring, DFO, Darlawn Forest Division.
and others

Brief: As per the Concept Notes of Priority Project under NLCPR 2005-2006 states
that the road is an existing jeepable road constructed 16 years back and due to non-
maintenance of the road, the existing road is untraceable. The approach road starts from

R . atta Roy :
€50 No. 5/16 ,m.c..,..uomr

' - Oﬂ North Entorn Rnlonll Office, Shillong
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Khanpui Village and ends at the site of Chalfilh Tourist Destination. The length of the
approach road is 10.50 Km. As per tabulation given by Executive Engineer PWD, National
Highway Division, Govt. of Mizoram, a reply to RTI (Copy enclosed as Annexure- 14), the
construction of the approach road started on 25.02.2005 by the PWD, Govt. of Mizoram
having an estimate amount of Rs 499.96 lakhs. As per the comments of Technical note for
the construction of approach road, it is stated that it is a new construction of road at a
length of 10.50 Km and that State Government had proposed the formation width of the
road as 5.20 m with a pavement width of 3.00 m and that since NEC does not support any
village road specification, the road specification was changed from 5.20 m to 5.95 m as per
ODR standard spedﬁéation. The Technical Note further mentions of Jungle cutting
earthwork and formation, construction of culverts and construction of retaining walls,
gravelling work, construction’of side drain etc. The repert of the DFO also states that there
is no such road in existence prior to 2005 (copy enclosed as Annexure- 1B)

Observation & Findings:

The approach road starts from Khanpui village (GPS Co Ordinates 23°51'05.7°N
&92°54'34.9"E) (Road Clearance area is about 7.3 mts) (Photo enclosed as Apnexure - 1l ).
The road enters the Reserved Forest and runs towards the east and climbs up to the top of
the hill. To get a proper extent of the road and its violation, the measurement and
abservations are made at every 1 Km of the road as below:

At 1 km into the approach road, it is observed that on top of the existing road, a
fresh construction has been made about a month old in the form of a pavement road (i.e. of
cement concrete). The width of the newly constructed cement concrete road is 3.5 mts and
the accompanying forest officers informed that the newly constructed cement pavement
road was carried out by the State PWD, Government of Mizoram from last year i.e. 2020 till
January 2021. (Photos of starting peint of newly constructed pavement approach road is

enclosed as Annexure-111).

At 2 kms into the approach road (GPS Co Ordinates 23°50'53.9"N, 92°55'05.1"E),
the road clearance area is about 6.7 m and the width of the newly constructed cement
concrete road is 3.5 mts (Photo at 2 km into the approach road is enclosed as Anpnexure-

).
At 3 kms into the approach road (GPS Co Ordinates 23°50'52.7°N, 92°55'15.0"E),

the road clearance area is about 7.4 m and the width of the newly constructed cement
concrete road is 3.5 mts (Photo at 3 km into the approach road is enclosed as Annexure-

v

At 4 kms into the approach road (GPS Co Ordinates 23°51'18.0°N, 92°55'17 4"E),
the road clearance area is about 6 m and the width of the newly constructed cement
concrete road is 3.5 mts (Photo at 4 km into the approach road is enclosed as Annexure-

i)

N atta Roy
NC:_;.‘.’_‘ NO. 5/15
£ K. Hillg
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At 5 kms into the approach road (GPS Co Ordinates 23°51°16.7°N, 92°55'26.6"E),
the road clearance area is about 6.1 m and the width of the newly constructed road is 3.5
mts (Photo at 5 km into the approach road is enclosed as Annexure-VII}. From the
starting point to 5 kms of the approach road, a number of shifting cuitivation sites and
temporary huts were observed on the hill slopes of the Reserved Forest. (Photos showing
practice of Shifting cultivation and temporary huts is enclosed as Annexure-VIll)

At 6 kms into the approach road where the road clearance area is about 6.9 m and
width of the newly constructed road is 3.5 mts (GPS Co Ordinates 23°51'48.3"N,
92°55'27.9"E) (Annexiire 1X), to the left there is an abandoned stone quarry site where 3
(three) large containers are standing on the road side and at the site of the stone quarry,
there are 3 (three) conveyor belts, two retaining walls and 2 (two) temporary sheds
(Photos of abandoned stone quarry is enclosed as Annexure X). Around 200 mts forward
from the site of the stone quarry is where a hill has been cut for the purpose of extracting
stones for the stone quarry and soil has been dumped to the right side of the road. It is
unknown as to who was running the stone gquarry as the site was abandoned (Photos of a
half-cut hill for the purpose of stone quarry is enclosed as Anpexure XI) but the
accompanying forest officers informed that the quarry was closed following pressure from
the Forest Department.

At 7 Kms into the approach road (GPS Co Ordinates 23°50°25.5"N, 92°55'43.9"E),
the road clearance is about 7.7 mtrs and width of the newly constructed road is 3.5 mts
(Photo of 7 Kms into the approach road is enclosed as Annexure XII).

At 7.8 Kms of the approach road (GPS Co Ordinates 23°50'11.7°N, 92°55'57.5"E } is
where the newly constructed pavement road ends and the old approach road ie
constructed in the year 2005-2006 reappears (Photos of newly constructed pavement road

ends is enclosed as Annexure X1}

At 8 Kms into the approach road (GPS Co Ordinates 23°50'16.7"N, 92°55'59.0"E),
the road clearance is about 6.5 mtrs and width of the approach road is 3.5 mts (Photo

enclosed as Anpexure XIV)

At 9 Kms into the approach road (GPS Co Ordinates 23°50'41.7"N, 92°55'47 8"E), \
the road clearance is about 6.7 mtrs and width of the approach road is 3.5 mts (Photo
enclosed as Annexure XV)

At 9.3 Kms into the approach road (GPS Co Ordinates 23°51'04.03"N, 92°55'49.9"E)
the road clearance is about 3.9 mts and width of the approach road is 3.5 mts and it is
where the road ends at the site of the viewing tower of Chalfith Tourist Destination. (Photo

enclosed as Anpexure XVI)

It is also observed that the road which has a katcha road from 1 Kms [GPS location
23°51'05"N, 92°54'34.09"E) to 7 kms (GPS location 23°50'11.7"N, 92°55'57.5"E) has been
cemented recently ie. from the year 2020 ull January 2021 and the total length of
cemented road is 7 Kms and the general width is 3.5 meters. The overall area of violation of
the approach road {including the area outside the road) is 7.66 Ha.

/

Deputy Forests (Cantral)
Govt. of India Ministry of Environment, Forest & Climate Change
Worth Eastern Regional Office, Shillong
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Brief: The construction of Chalfilh Tounst Destination was initiated by the Tourism
Department, Govt. of Mizoram, seeking central financial assistance of Rs 499.00 Lakhs vide
application dated 29.11.2005 from the Ministry of Tourism, Government of India. The
construction of Chalfilh Tourist Destination has Phase | & Phase Il Phase | of the
construction started in the year 2006,

Phase 1l of the construction started in the year 2013. Phase Il had a sanctioned
amount of Rs 500.00 Lakhs however the amount was conveyed to be released in
installment i.e Rs 100.00 Lakhs per installment.

Observations & findings for Phase | of the construction:

As per Sanctioning letter No.5-NE(7)/2005, dated 05.12.2006 issued by Ministry of
Tourism (copy enclosed as Annexure XVII). the construction work for Phase | includes the
following:

[s1] PHASE|
|1 | GuestRooms-20Nos
{2, |Suites-4Nos
| 3. | Reception

| 4. | Dining Room

(5. |Kitchen —
6. | Administration & Engineerareas |

| 7. | Health Club& Shaps

-

| 8. | House Keeping

The Chalfilh Tourist Resort stood at the top of the Chaifilh hill surrounded by thick
ever-green forest and has been abandoned and non-functional for many years. The main
building (having basement, ground floor and first floor) has been completed in its
construction and two more buildings towards the right (having ground floor and first floor)
also have been completed in its construction. Towards the left hand corner of the main
building are two small building (both single-storied) which has been completed in its
construction. (Photos of completed building structure falling under Phase-! is enclosed as

Annexure XVIII).
Observations & findings for Phase || of the construction:

As per Sanctioning letter No.5-ENE(4)/2013, dated 30.09.2013 issued by Ministry of
Tourism (copy enclosed as Annexure XIX), the construction work for Phase Il includes the
following:

i

General pf Forests (Central)

Deputy In
Gov. of India Ministry of E Forast & Chimate Change
North Eestern Regional Office, Shilleng
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i

PHASE 1}

——

—red

| Viewu_lg Tower
| Conference hall inclusive of furniture
Furniture for guest House & Dormitory
| Internal Road 504.66 m length |

As per Site Plan Map prepared by Architecture Branch, PWD, Govt of Mizoram (Copy
enclosed as Annexure-XX), the site where the buildings under Phase Il were to be
constructed are observed as herein under:

The site where the Dormitory was to be constructed has been constructed only in its
initial stages i.e only pillars, beam, slab and staircase.

The site where Guest House was to be constructed is only to be a small building in
its initial stages of construction iLe. only pillars,beam and slab. However, another small
building was standing behind the Guest House, completed in its construction in the form of
a public toilet.

The site where the viewing tower stands is located at the end of the hill top of the
Chalfilh hill and has been completed in its construction having a ground floor and two
floors and a staircase leading to the top of the tower.

The construction of internal road alse has been completed, starting from where the
approach road ends and joining all buildings of Chalfilh Tourist Resort and thereafter splits
to the left and right and both roads ends at where the viewing tower is standing. (Photos of
building structure falling under Phase-Il is enclosed as Annexure- XXI)

The details of the buildings with plinth area is given below :-

sl Name of Building Structure Plint Area Geo-Coordinates

No

1| Staff Quarter No_1 — [i512sqmis | 9255553 E 2350553 N |

2. | Staff Quarter No. 2 1653 sq.mts | 92°55'52°E23°50°'56 6°N

3. | Main Building No. 1 | 694225sq mts | 92°55'522°E 23°50'S84'N |

4. | Main Building No. 2 720 sq.mts 92°55'52.1"E  23°50'59.6'N

5. | Uncompieted RCC BuildingNo. 1 | 191.97sq mts | 92°5552.1'E23°50°59.6'N '
6. | Uncompleted RCC Building No. 2 5776 sqmts_ | 9255 SLEEIST1IN
| 7. | RCC Water Tank near Staff Quarter No. 1 1343 sq. mts | 92°50'51.5"E23°50°55.1" N ___I

8. |RCC Water Tank near Staff Quarter No. 2 lJ 43 5. mts _r 92'55 516" E23°50569°N
9 | RCC Water Tank near Main Building No. T132 $q. mts 92‘55 52 1°E23°51°0.1°N

{ 12 s
| 10. | Checkertile Sn.-p appfoach to Staff 84 sQ. mts | 92‘55'51.!'523'50‘56.5'N
! IQuarmNa IS !
| 11. | Checkertile Step approach to Staff 68.04 sqmts | 92°5551.3"E23°50'56.9°N
_|QuarterNo.2 00000 !
"12. | RCC Toilet No. 1 11113 sqmes | 92°SSS2E2PSILEN |
[ {13 ‘ RCC Toilet No. 2 H 13 sq. mts 92'55499 E23°51" 403‘N

14. PPC Flooring, Internal road from Mam
! | building to Top of Chalfilh Watch Tower { _476 sq.mts
’ __ Total Area (in Ha.) (0.27 Ha.)

e
Deputy of Forasts (Central)
Govt. of India Minisiry of E Fomu‘cmum
North Eastern Regional Office, Shillomy
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&

The overall encroachment area at Chalfilh Hilltop including Buildings and clear
felled area at the Peak is 4.19 Ha (this includes 0.27 Ha of building area).

Brief: The Power & Electricity Department, Government of Mizoram issued letter
No.T.19040/1/15-EEC/24, dated 01.08.2016 to the Director, Tourism Deptt., Government
of Mizoram (copy enclosed as Annexure XXH) regarding handing over of completed
project for power supply to Tourist Resort at Chalfilh. Completion Certificate along with
Utilisation Certificate was also enclosed in the letter showing that the work for 11 KV line
of 5 Km power supply to Tourist Resport at Chalfilh was completed on 14.07.2015 having
utilized an amount of Rs 56,95,551.00 (Rupees fifty six lakhs ninety five thousand five
hundred fifty one) only as deposited by Tourism Department, Government of Mizoram.

Observation & findings:

The stringing of 11 KV power supply line to Chalfilh Tourist Destination can be seen
where electric poles were erected along the approach road. However, in some areas of the
approach road, the power line divert its way from the approach road and cuts through the
forest and climbs up the hill and again meets its way along the approach road. Thereafter,
the power line again cuts its way through the hill and ends up some further distance from
the approach road and finally ends at the site of the Chalfilh Tourist Destination more
particularly, adjacent to the main building of the Chalfilh Resort. (Photos of Stringing of 11

KV power supply is enclosed as Annexure XXIII)

The overall area encroached ie. approach road area 7.66 Ha + hilltop area 4.19 Ha
is 11.95 Ha. (Copy of letter No.14011/2/2010-FDD/714, dated 31.03.2021 issued by DFO,
Darlawn Forest Division, Government of Mizoram furnishing measurements of Approach
Road, buildings of Chalfilh Tourist Destination and clear felled area is enclosed as
Annexure XXIV)

Change
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Conclusion:

In light of the above mentioned observations & findings, it can be said that the
violations within the Chalfilh Reserved Forest are still continuing even after the
Hon'ble NGT had established a clear case of violation under Section 2 of the F (C)
Act, 1980 in its Order dated 09.12.2019. From the findings of the Site Inspection, the
following are the facts of the violation:

1. The State PWD has constructed a road of a total length of 105 Kms from
Khanpuii to Chaifilh hill top without Forest Clearance thereby causing violation
over an area of 7.66 Ha.

2. The violation by the State PWD continues even after the Hon'ble NGT has taken

.up this matter in the instant Original Application and passed its Order dated

09.12.2019 by constructing a cement concrete pavement over the existing road

having average width of 3.5 meters and for a length of 7 Kms.

3. The State Directorate of Tourism has constructed various infrastructures
consisting of complete and incomplete buildings i.e. Dormitory, Guest House,
Viewing Tower, internal road etc which altogether has a plinth/built up area of
2700 meters. The overall area impacted by these constructions is taken as an
area of violation which comes to 4.19 Ha.

4. The stringing of 11 Kv transmission line specifically for power supply to
Chalfilh Tourist Destination comes partly along the road and partly outside. The
measurement of the area of violation (for area outside the road formation) is

being undertaken by the State Government

The topographical landscape at the top of the Chalfilh hill has also been damaged
due to the sight of abandoned buildings and incomplete buildings standing at the top of the
hill.

/il

Deputy Inspector General of Forests (C)

/

Deputy General jof Forasts (Central)
Govl.oflndiaiﬁnidryoffnmm Forest & Climate Change-.
North Eastern Regienal Office, Shillong
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!
[ Rungrage - 17
' No.' Zawhna Ch
Copy of DPR for construction of
1 |Approsch Road to Chalfilh Tourist|  Attached
Centre.
When the construction of the same being
2 | started? D, 25.02.2008
Name of the implementing Agency for
3 the said project? Public Works Department
4 Wh&cuﬂmﬂmﬂ t. 499.96 Lakhs
Has the implementing agency for the said
5 | construction obtained forest clearance? Forest Clearance not obtained
LAY ® ( LALHMINGMAWIA )
LANDRAMLS) . (ot Executive Engineer, P.W.D, _
o i Comsaetot ofFaress (AR National Highway Division - |
FrnGd W %Mfﬁam Azae J\. :
]

f Gov. of India Mifistry of Envi
! ' * Regional Office, Shillong

North Eestern
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Qi
ANNEXURE-I
GOVERNMENT OF MIZORAM @ ®
OFFICE OF THE DIVISIONAL FOREST OFFICER
— DARLAWN FOREST DIVISION
: DARLAWN: MIZORAM
No.B.13013/4/2010-FDD/ 4§z Dated Darlawn. the 21 July, 2020

To,
The Principal Chief Conservator of Forests
& Nodal Officer (FCA),
Environment, Forest & Climate Change Department,
Gowvt. of Mizoram.

Subject: Enquiry Report on Chalfilh Reserve Forest encroachment by Tourism
Department, Govt. of Mizoram.

Reference 1©  No.B.13028/19/2017-FC/PCCF/257, Dt. 9.7.2020
Reference 2:  No RONE/E/NGT/O.A No. 145/17/EZ/626-30

Sir.

Referring to the subject indicated above, | am to submit my observations on
encroachment of Chalfilh Reserve Forest by Tounsm Department (GoM) for your kind perusal and
onward necessary action.

1. Responding to observation and request by Deputy Director General of Forests (Central) in
paragraph 4; the undersigned is to report that there were no existing road prior to |* February,
2006. In this regard, statement of the concerned Range Officer is also enclosed herewith which
tells that there were no existing road. To support aforementioned statement, | am also
enclosing herewith Survey of India Toposheet 84/A13 which shows the area of the so called
Chalfilh Reserve Forest prior to 2006. | am also enclosing herewith imagery of Google Earth
taken during December, 2005 (prior to 1" February, 2006), it is also shown that there were no
existing road alignment prior to February, 2006.

2. As informed by Range Officer, Khawruhlian, the length of encroachment inside Reserve Forest
by Tourism Department is 9.900 Km.

This is for your kind information and onward necessary action.

Enclo:
a Survey of India Toposheet 84/A13 showing Chalfilh Reserve Forest.
b. Google Earth Imagery taken on December, 2005 showing Chalfilh Reserve Forest
¢. Report submitted by Pu C. Zomuana, Range Officer, Khawruhlian Forest Range.

bk
(LALN GA KHAWLHRING)
Divisional Forest Officer,
Darlawn Forest Division,
Memo No.B.13013/472010-FDD/ ‘f ‘l-' % Dated Darlawn, the 21* July, 2020.

Copy to: - i
1. The Conservator of Forests (CC), for information. i
(R :

2. Range Officer, Khawruhlian, for information. )Q i
M&xr.
awn Forest Division,

0{ (2 Darlawn: Mizoram, \

Deputy Inspectoy General of Forests (Central)
Gowt. of India Ministry of Environmettt, Forest & Climate Change
Nerth Eastern Regiona/ Office, Shillong
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Pecember 2005 GCoo Imagery of Chaiglh ﬂ
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-

Deputy Genefal of Forests (Central)
Gind.qfhlﬁlllnkﬂ;bffﬂdhﬂlnlnkannﬂl»Cﬁndb(angt
North Eastern Regiene/ Office, Shillong
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ANNEXURE - II

Photo showing starting point of approach road

r Ganerall/of Forests (Central)
of Enviroriment, Fores! & Climate Chan7®

ia Mini
il Ragional Office, Shillong

North Eastern
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ANNURE-III

photos showing the starting point of the newly constructed pavement road

Deputy Inspector Geperal of Forests (Cant-2/)
Gowt. of Indis Ministry of Environment, Forest & Chn: - -5~

North Eastern Regional Office, Shillong
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ANNEXURE-IV

Photo of 2 km into the approach road

Date: 23.02.2021
~ ...GPS Coordinates
+:23°50'53.9"N
. 9255051

/ Deputy Inspettor Genaral of Forests (Central)
| Gowt. of India Miristry of Environment, Eorest & Climate Ch e
North Eastern Regionel Ofice, Shillong
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ANNEXURE-V

Photo of 3 km into the approach road

! _ Deputy Inspector Gdnersl of Forests (Ce~'--n
Gowt. of India Ministry of Environiment, Forest & (
North Eastern Regiona| Office, Shihor
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ANNEXURE-VI

Photo of 4 km into the approach road

Deputy Inspaciér Gans of Forests (Co
Govt. of Indla MNiEIHS of ER 1, Earost & (cx:ai Sk
North Eestern Regidhal Omice, Ehittong .
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ANNEXURE-VII

Photo of 5 km into the approach road

: nerdl of Eorests (Central)
D o {f. Eorast & Climate Change

Regional Office, Snillong

North Eestern
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NEXURE V

Photos showing practice of Shifting Cultivation and temporary huts

senl)
pecto General of Forests (Cer
vironment, Forest & Cliriic

gional Office, Shillon;

Deputy
Gowt. of India Ministry of En
North Eastarn Re
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ANNEXURE IX

Photo of 6 km into the approach road

‘ Deputy pitdti| of Forests (Cantral)
Govi. of India Ministry of Environmefit, Forss! & Cliate Change
North Edgtern Regionel Office, Bhillong
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-20- ANNEXURE X
Photos showing abandoned stone quarry

Porid Indnontar I of Ferests (C i
h of b “nigtry of Thvironment, Farest &
pesr  ‘ion Rgions! Office, Sb
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AN 1
Photos showing a half-cut hill for the purpose of extracting stones for the stone quarry

L)
ALY J.

mivros = 7 Y
ETIACTING i
STONES

ABWBONED STONE QUARRY

« Dopely : (@it}
@ of India Ministry of Enwironmens. Fossss8tQlinire e
North Eastern Regional Office; Shillonae
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Photo of 7 Km into the approach road

i
r\/ﬁé‘J
e Deputy ‘l:?‘th »l of Forests (Central)
SN Govt. of India Ministry of Envippment, Forss! & Climats Change

North Eestern Regional Office, Shillong
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Photos of newly constructed pavement road ends and old approach road i.e. constructed in the year 2005-2006
reappears.

of Eorasts iCaniral)
ot & Climate Change

_Shillong
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ANNEXURE XIV

Photo of 8 Km into the approach road

Date: 23.02.2021
GPS Coordinates
23°50'16.7"N
92°55'59.0"E

Deputy | Genelgl of Forests (Ceniral)
Gowt. of India Ministry of Environment, Forest & Climate Change
North Eastern Regional Office, Shillong
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ANNEXURE XV

Photo of 9 Km into the approach road

Date: 23.02.2021.
GPS Coordinates
23°50'41.7"'N
92°55'47.8"E

tra)
uty Inspector ral of Forests (Cen
Govi. omic istry of Environment, Forest & Climate Chang®

North Eastern Regional Office, Shiflong
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ANNEXURE XVI

Photo of 9.3 Kms of the road/ end point of the road

L3

Date: 23.02.2021
GPS Coordinates
23°51'04.3"N
92°55'49.9"E

Deputy In r Generg/ of Forests (Central)
Gowt. of India Ministry of Enviro nt, Forest & Climate Change
North Eastern Regionel Office, Shilleng
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. L g Keeping Area Back of House & common
I)ircc\m:.m: of !vm“"‘-\ hdl@s ' :
Government of | Contigiencies @ 3% 12.59
(iii) Architects Fees @ 4% - 17.30
(iv) Project Management Fees 10% 4325
(v) Service Tax on (jii &iv) 10.2 % 6.18
. Grand Total 499.18

97

-6~
ANNEXURE -y

i Government of India .
a -gi/ e Ministry of Tourism
r { NE Section ) ) \
¥ = -1 Hutments
Dalhousie Road
New Delhi
No.5-NE(7)/2005 Dated : S - 12- A6
To, . E
The Pay & Accounts Officer
Ministry of Tourism
New Delhi ,

o true $@Y Guest Rooms — 20 Nos Suites-4 Nos Reception
" ‘l )j Dinning Room Kitchen Administration &

{4

Sub: ommnthmmmmmmmmmmofpmmnfmmm in
the state of Mizoram.

K\iv directed to convey the sanction of the President for incurring an expenditure not exceeding
Fs.4 khs (Rupees Four hundred ninety nine lakhs only) for Development of Tourist Destination
Chalfilh Tlang undu&\esmmdhodudﬂnfmsu'uaumhmemtedmmnm.mradlrﬁesmm

created under this project and their cost estimates are as under :- -
Rs. in Lakhs }
Sl. No Description Amount
(i) Chalfilh Tlang Tourist Resort (Phase-l) 419.87

Engineering areas Health Club Shops, House

Say Rs 499.00 Lakh

p The sanction of the President Is alsc accorded for release of Rs.399.00 lakhs (Rupees Three
hundred ninety nine lakhs only) as first instalment . The payment will be arranged: by Drawing anc
Disburshgomcaofmemmsuyoﬁuwismbypfammgabillmu-rePayandAmumtsomcer,Minisu-y
of Tourism for issue of a cheque In favour of ITDC, New Defhi.

3. The State Government would contribute land for the project free of cost. The State Government
will provide extarnal water supply, electricity and approach road, cost of furnishing, site development,
mpoundnalfendng.wanywﬂahobemwmofmsmemmnm

4, The State Government shall regularly fumnish the quarterly statement of progress of work and
utilisation certificate in respectofexpumremnedmm&fmloepamnen:dnuﬁsm.

5. The State Government, will execute the project through ITDC, New Delhi and shall have the work
mmdmmhtaymmmqundmndsamwamidmkaﬁondm The project
5r\oddbecmtmissionedw!mutaﬂmmmpemdofsonunthsfrommedateofisWufsancmnand
mymstamlaﬂoncnamwmcfdelayem‘muubemwmesmemvunmntandm
reimbursement will be made by the Central Government ¢n this account.

Contd...2/-

uty
Govt. of India Ministry of Environ

170

North Eastern Regienal Office, Shilleng
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by S
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.i
:“‘- / \ kl\ /
o~ '
¥ ( /
-
6. Fu?.ds will be utilised oniy for the purpose for which they are reieased. The State/\L__ 5
Government shall not transfer rent/lease the property without the permissicn of the Govmr} =
&5
7 Balance amount will be released after furnishing utilisation certificate and compietion N u\
x|

8. The State Government would undertake the responsibility for maintenance of facilities favl l =
he funds are released ant! no reimbursement on account of losses incurred, If any would be made \

Central Gavm'ent.

1 The expendtture Is depitable to Demand No.92- Tourism, '5452° - Capital Outlay on Touri 3
{Major Head); 01.102 Tourist Accommodation (Minor Head), 16. Product/Infrastructure Develcpment
Destination / Circuits, 16.00.31, Grant-in-aid, 2006-07 (Plan).

10. The State Government will not keep the amaunt released by Centrzl Government unutitised for
more than six months. In case the funds cannct be utilised by such time the same will have to be

surrendered to Central Government . L
\

11. This issues with the concurrence of Integrated Finance vide their U.C. No. 1251/1F/06 dated
28.11.2006.

12. Itie certiﬁed that this sanction order has nct been operzted earlier.

Yours faithfully,

(N.K. Saini)
Under Secretary ta the Govt. of India

Copy to

The Director of Audit, CW&M, New Delhi.

The Director (Tourism), Govemment of Mizoram,

The Accountant General, Government of Mizoram

The Secretary (Tourism), Gavernment of Mizoram

The Regional Director, Government of India Tourism, Guwahatl.

The Asst. Director (Admn.II), Ministry of Tourism, New Delhi.

The L.F., Ministry of Tourism, New Delhi. "
ITDC (SP Division), Scope Cemplex, Lochi Road, New Ceihi.

Sanction Flle

Spare Coples

B0 0N OV

€5e

[ s B
{ P.K. Chaudhary )
istant Director (NE)

un@,ed true copy
l ”‘1'& ),o"
Tounsl Officer

Directorate of Toursm
Government of Mizoram

Forests (Central
Eores! & Climate Change

nal Office, Shilleng

Deputy |

ia
g ":.nn Eestern Rogio



Photos of Main Building

B 0

Photos of building structure falling under Phase |

Date 23.02.2021
GPS Coordinates
23"50'S8.7"°N
92°55'51.0"E
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[ am directed to convey the sanction of the President of India for - - Construction of Tourist

Destination Chalfilh Phase-II in Mizoram with Central Financial Assistance of T 500.00 lakh
(Rupees Five bundred lakh only) as per the plans and estimates submitted along with the aforesaid

letter.
2. The details of the facilities sanctipned by the Govt. of India,| Ministry of Tourism are as follows:
(in Rupees)
S. Components Sanctioned
No. Amount
| | Dormitory 13722175.20
2. | Guest House 21479451.60
3. | Viewing Tower 634000.00
4. | Conference hall inclusive of furniture) 15067227.52
5. | Furniture for guest House& Dormitory | 640400.00
6. | Internal Road 504.66 m length @ Rs. 22000/m ‘ 111026000.00
Total 62645864.32
Add 3% for contingencies 1879375.93
Add 2% for consultancy 0
Grand total 64525240.24
Restricted to
Rs. 500.00 lakh

3.
hundred lakh only) (20% as first installment) will be arranged by Drawing and Disbursing Officer
of the Ministry of Tourism for issue of a cheque in favaour of the Member Secretary, Mizoram
Tourism Development Authority (MTDA), Government of Mizoram. The payment would be made
by Electronic Transfer of funds in favour of Member Secretary, Mizoram Tourism Development
Authority (MTDA), Government of Mizoram, in the Account No:- 390010100021386 of Axis
Bank Ltd. Aizwal branch, Mizoram having IFSC code UTIB0000390 by Pay & Accounts officer,
Ministry of Tourism on presentation of the bill by the Drawing and Disbursing Officer.

The sanction of the President is however accorded for release of T 100.00 lakh {Rnpm_()ne_

Cont. 2/
Certifigh true copy
ﬁ ' PR o
Toutist Cfficer
Directorate of Tounsm
Government of Mizoram
-~
Cen
) of Forest® : Ciimate Cheng®

nt, F
i:::I offices shillond

e
- 29- NEXURE -
i, Government of India AN URE Lf”
S Ministry of Tourism
(ENE Section) ] - '
Yy Clhutmeué
cLa™ Dalhousie Road,
' New Dethi 110011
F No. 5-ENE(4)/2013 Dated: 30.09.2013
To
The Pay and Accounts Officer”
Ministry of Tourism
New Dethi. & ’
/ Subject: - Construction of Tourist Destination Chalfilh Phase-II in Mizoram
/ Sir,
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is due for rendition for any scheme of Ministry of Tourism.

The State Government will execute the project through the Directorate of Tourism, Government
oMmWMhM&mmymMﬁﬁnﬁmofﬂmm
to avoid escalation of cost. The project should be commissioned within a masximum period of 24
months from the date of issue of sanction and any cost escalation on account of delay etc. would be

met by the State Government and no reimbursement will be made by the Central Government on this
account. -

6.  The Government of Mizoram shall follow CPWD/PWD Schedule of rates and all other codal
formalities while executing the project. The State Govt. would make the land available for the project
mmmmmmﬁmmo{mmmﬁm

7. The State Government shall regularly fumish the quarterly statement of progress of work and
expenditure incurred to the Central Government, Ministry of Tourism. The remaining amount will be
anwmmmwﬁmc«mmammwm
State Government towards State Component to the effect that the project ongoing as per the original
plan, drawing, blue print etc, approved by the Cemtral Govemment and the State
Govemment/Executing Agencies have followed all the codal formalities while executing the project,
Management agreement for proper upkéep, Financial Assistance will not be transferred/sold/alienated
without the approval of the Ministry of Tourism, Government of India.

8. Funds will be utilized only for the purpose for which they are released. The State Government
shall not rent/lease or. transfer the property without the permission of the Ministry of Tourism,
Government of India.

9. IthuteGovumxwouldmdamkemnmspoasibimyfwmamofﬁciﬁﬁafm
which the funds are released and no reimbursement on account of losses incurred, if any, would be
made by the Central Government.

10.  The State Government of Mizoram will not keep the amount released by Central Government
unutilized for more than six months. In case the funds cannot be utilized by such time, the same will
have 0 be surrendered to Central Government or their formal approval should be taken to
transfer/adjust the amount against other Central Financed Projects.

1l The payment ¥ 100.00 lakh (Oue hundred lakh only)will be amanged by Drawing and
Disbursing Officer of the Ministry of Tourism by presenting a bill to the Pay & Accounts Officer,
Ministry of Tourism, for issue of a cheque in favour of the Member Secretary, Mizoram Tourism
Development Authority.

12.  The State Government shall form a Monitoring Committee for the purpose of providing faedback
on the progress of implementation to the Government of India on a regular basis. *

13.  The expenditure is debitable to Demand No.94-Ministry of Tourism; 3452-(Major Head); 01-
Tourist Infrastructure (Sub Major Head), 01 102-Tourist Accommodation Minor Head), 07-Prouduct
/Infrastructure Development for Destination and Circuits,.07.00.35-Grants for creation of Capital assets
(2013-14 Plan).

Cont....3/

‘D‘l.’lﬂU‘;“{F“ "
yirecrorate of fouris
‘uv:cmmcm of Mizoram:  »

e

Keas No. 5/16
£ K. Hilig

Deputy
" Gon. of India Mnist of

| | b of Forests (Central)
Environment, Forest & Climate Change
North Eastern Regional Office, Shillong
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e byt This issues with the concurrence of Integrated Finance Division, Ministry of Tourism, Govt. of
- vide their [F/Ministry of Tourism U.0. No. 1243/IF dated 30.09.2013,

L. 15 [tis certified that this sanction order has not been operated earlier.
16. ThisbcingthcﬁmiusmlmmLhmmmUCfCCismﬂedmelhbpmjedmthissmge.

Yours faithfully,

%
Under Secretary to the Govt. of\[ndi

1. The Secretary (Tourism), Government of Mizoram

2. The Principal Director of Audit, CW&M, New Delhi

3. The Accountant General, Government of Mizoram

4. The Regional Director, Government of India Tourist Office, Guwahati.

5. The Economic Advisor, Ministry of Tourism. New Delki.

6. Principal Account Officer, Ministry of Civil Aviation & Tourism Double Storey
Building Safdarjung Airport, New Delhi

7. The Asst. Director (Admn.II), Ministry of tourism, New Delhi.

8. LF., Ministry of Tourism, New Delhi. Sanction File.

(Ajit Pal Singh)
Assistant Director

e WY

etial
) 50
'ﬁ},?;\s\f’y

(licer

}
Letst L)
Talins - Tourism

{jovermme
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exure- XXI

Photos of building structure falling under Phase-II

Photos of Dormitory

Photos of Guest House & Public Toilet

2

| Forests (Central)
qriersl of Forast & Climate Char

fiice, Shilleng

Deputy. n;p.cfw
o of ndin sy o EMPOTTHTe
North Easter Region®




178

235

Photos of Viewing Tower

Photos of internal road

Depufy Inspector General of Forests (Central)
Gor. of Idia Ministry of Efvironment, Forest & Cimate Char
North Esstern Regional Office, Shiliomgy,
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. ANNEXURE -0 -,‘

-

ﬂ‘{ Y,l GOVERNMENT OF MIZORAM
%PFI('E OF THE EXECUTIVE ENGINEER, P&E DEPTT. : CONSTRUCTION DIVISION
> AIZAWL : MIZORAM
a6\

Phone/Fax No. 0389-2323313 e-mail Address : pandeconds@gmail.com

i0. T.19040/1/15-EEC/24 3 Dated Aizawl, the 1™ August 2016
lo .

+ /The Director,
Tourism Depurtment
Government of Mizoram,

Aizawl.
Subj : Handing over of completed project for power supply to Tourist Resort at Chalfilh.
Ref : 1) No. F-23015/48/2011-DTE(TOUR) Dt. 28.2.2014.

2) No. F-23015/4872011-DTE(TOUR) Dt. 13.3.2014.
Sir,

With reference to your letter no. cited above, I have the honour to state that construction
works for power supply to Tourist Resort at Chalfilh was taken up in the year 2015 vnder deposit work

and the completion certificate as well as utilization statement is also enclosed herewith for future
reference and record.

Receipt of this letter may kindly be acknowledged.

Yours faithfully,

Enclo : As above. -
nclo : As above k‘l 6@0

AV/;; @%\\fb y 4 MLZM |

¢ xecutive Engineer, .
s 5 Construction Division.

i N P&E Department, Aizawl.

Memo No. T.19040/1/15-EEC/24 : Dated Aizawl, the 1® August 2016

Copyto:

1. The Superintending Engincer, PLE Deptt., Transmission Circle, P&E Deptt., Complex, Aizawl
for favour of information.

2. The Sub-Divisional Officer, Darlawn Power Sub-Division for information and record.

3. No.T.14016/1/2016-EEC/ for record.

Directorate of Tourism /

Mizorani ; Aizawl Executive Engineer,
Receipt No_- o~ HS™ Construction Division.
Date__ T [E& P&E Department, Aizawl.

\\Mangheta-po\d\F orwading\ Technical\Handing over of completed project.doc
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ANNEXURE -1

COMPLETION CERTIFICATE

(See Pars 13)

The work was executed on behalf of the Director, Tourism Deptt., Govt. of Mizoram
vide their requisition letier No. F-23015/48/2011-DTE(TOUR) Dt. 28.2.2014 and No. F-
23015/48/2011-DTE(TOUR} Dt. 13.3.2014 is completed on 14.7.2015 at the deposited cost of T
56,95.551.00 (Rupees fifty six lakhs ninety five thousands five hundred fifty one) only.

1 Location of Work : Tourist Resort, Chalfilh.

2) Name of Work : - Power Supply to Tourist Resort at Chalfith.
3) 11KV Line: 5 KM

4 Sub-Station : 1 x 63kVA, 11/0.433kV Transformer.

5) Low TensionLine: 022 Km

6) Street light (Specify load): |2 No.

7 Connected/Contract Load : 5355 kW
8) Tariff applicable is Commercial category
9) I'he establishment is register under Consumer No. DDR26

The compeleted infrastructure of work is hereby handed over to the Directer, Tourism
Deptt., Govt. of Mizoram as on 1.8.2016. If the Tourism Deptt. wishes the future maintenance to be
done by Power & Electricity Department, they are advised to make such requisition. In the absence of
such requisition from the Tourist Deptt.. Power & Electricity Department shall not be held
responsible for maintenance.

Date - 1.8.2016. Signature withpdate

T e
Place : Aizawl C“"‘“""’? Engineer,
onstruction Division
& Electricity Department
Department 4231

certificate xisx

i of Forests (Central)
{, Forest & Climate Change

"::ta Eastorn Regional Office, Shillong
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A1
ANNEXURE - 1I

. UTILISATION CERTIFICATE

(See Para 16)

The fund deposited to Power & Electricity Department by Tourism Deptt., Govt. of
Mizoram for the purpose of p:‘\\u supply to Tourist Resort at Chalfilh is completed. The Tourism
Deptt. had deposited T 56,95,551.00 (Rupees fifty six lakhs ninety five thousands five hundred fifty
one) only out of the tofal approved estimated amount of ¥ 56,95,551.00 (Rupees fifty six lakhs
ninety five thousands five hundred fifty one) only

Out of the total deposited amount of T 56,95,551.00 (Rupees fifty six lakhs ninety five
thousands five hundred fifty one) only, T 56,95,551.00 (Rupees fifty six lakhs ninety five thousands
five hundred fifty one) only had been utilised for the work

Date : 1.8.2016 Signature with date |

(8

Place : Aizawl P At =
= Execuuve Engl eer,

Construction Division

PYYEpérleRsea) Nennrtment

/

Fowsts ‘C.ﬂ"!”
actor Generdl of & & Climate Chang®
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ANNEXURE XXIII

Photos of Stringing of 11 KV power supply

/
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EXURE

GOVERNMENT OF MIZORAM
OFFICE OF TYE DIVISIONAL FOREST OFFICER
DARLAWN FOREST DIVISION
DARLAWN : MIZORAM
No.14011/272010-FDD/ F1 y Dated Darlawn the 31* March/2021.

Ao

The Additional PCCF, Mizoram & Nodal Officer (FCAct)
AlZAWL : Mizoram.

Subj : 0.4 No.145/2017 (EZ) in the matter of Centre for Environmem Protection
Versus — U.0.1 and Ors - regarding.

Ref: No RONE/E/NGT/0.A No.145/1T(EZ)/Vol:11/3913-14 D1, 22/3/2021.

Sir,

Referring to the subject above, the undersigned is 1o furnish herewith a reply to
the query raised by DIGF on actual area of encroachment, etc. For your kind information and
perusal as follows :

1. Actual measurement have been undertaken again by Range Officer and Staffs, Khawruhlian
Forest Range. The actual measurement for concrete flooring is tabulated below and the

area is 3.64 Ha,
STARTING FROM LAILAK PENG TO VANZAU CHALFILH
Distance Length of d
s From To tbefl‘nad W
] 2 3 4 )
1 | 0 Point {Lailakpeng) Up to PCC Flooring 1km 3.5mts
2 PCC Flooring constructed from | PCC Flooring upto last year 1km 3.5mts
January 2021 till date (2020)
" End of PCC Flooring 6kms 3.5mts
3 :zcocz;';’“'“‘ MECH ey (i.eBuhban Peng/Old metal
road
4 End of PCC Flocring | End of metal road 2kms 3.5mts
{i.eBuhbanPeng/Old metal road
5 End of metal road/Old PCC | Top of Chalfilh (Vanzau) | 0.391km 3.5mts
Flooring Watch Tower

However, the total area taken for road (including area taken for road which is
outside concrete flooring area) is 7.66 Ha

2. Actual measurement of all the Staff Quarter were carried out again and the
measurement is tabulated below :

ea ent and Geo-Coordinates of Tourism artment Buildings and
her facilities [llegal cted at Chalfilh RF
Sn NAME OF BUILDING, ETC PLINT AREA
1 2 3
Staff Quarter No.1 151.2 sq. mts

1V
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2 Staff Quarter No.2 165.3 5q. mts
3 Main Building No.1 624,225 sq. mts
4 Main Building No.2 720 sq. mts
5 Uncompleted RCC Building No.1 191.97 sq. mts
6 Uncompleted RCC Building No.2 57.76 sq. mts
7 RCC water Tank near Staff Quarter No.1 13.43 sq. mts
8 RCC water Tank near Staff Quarter No.2 13.43 5q. mts
9 RCC water Tank near Main Building No.2 13.2 5q. mts
10 Checkertile step approach to staff Quarter No.1 84 sq. mts
11 Checkertile step approach to staff Quarter No.2 68.04 sq. mts
12 RCC Toilet No.1 11.13 sq. mts
13 RCC Toilet No.2 11.13 5sq. mts
PPC Flooring, Internal road from Main building to Top
14 of Chalfilh l\gf.anzaul Watch Tower " i e
Total Area 0.27 Ha

3. The overall encroached arca of at Chalfilh Hiltop including Building and
Clearfelled area at the Peak is 4.19 Ha (This includes 0.27 Ha of building
Area).

4. The Total Area encroached including road + Hiltop area is 11.95 Ha (7.66 Ha
+ 4:.19Ha)

This is for vour kind Information and necessary Action.

Yours faithfully

%’Rﬁ_“l’()l/%q\fg. 2001,
(LALN NGA KHAWLHRING)

Divisional Forest Officer
Darlawn Forest Division

Memo. No.14011/2/2010-FDD/ Dated Darlawn the 31™ March/2021. i

Copy 1o
1) Conservator of Forests, Central Circle, Aizawl for kind Information

2) Range Officer, Khawruhlian, for kind Information / ;

Divisional Forest Officer
Darlawn Forest Division

Scanned with CamScanner

Deputy Inspector General of| Forests (Cantral)
Gowt. of India Ministry of Envi Forest & Chmate Change
North Eastern Regional Office, Shiliong
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ANNEXURE- R 58 (COLLY)

|

[ 1100 Am
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MEETING FOR DISCUSSION ON CHALFILH TOURIST RESORT NGT CASE
' ATTENDANCE SHEET

Dt.25.02.2021

SL.No. Name Designation Signature

1 M5 Insiewin B DD G F (lentinl)

l >
2 Me W) T Yrgon D16 Gentn]) ‘/ﬂ‘ﬁﬁﬂw
w7

M. (¢ (‘r“"?r APeCh R0 CES | ol
. )k '&‘W- 2 mﬁhd ééﬁl ﬁ!;.vﬂ‘#»i emsuspml - ) | ‘
> Mk f{fiﬁn’(’jﬁﬁ{z &Myﬂll Orfiee Bsisrant /2 55/"",/‘” |
6 1 ?

7

7_|Ms . VARE/KA . fossh it Tiion /
8 | My Baarruanmbeon | fprre el %;Zr_
9 s Noed P Lmhew Pa.uae-ﬁ,/
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#
A

| | | Central)
| Deputy Insp«‘or Gon.mi f F:::: ‘( s
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ﬁmof"::mfdm Regione! Offic, SHllong
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STATEMEN V

DDGF (C), L.R.O, Shillong had issued notice for personal appearance on the former Tourism
officers, Govt. of Mizoram under Rule 9(2) of the F (C) Rules, 2003 who were responsible for
implementation and construction of Chalfilh Tourist Destination (Phase I & II). The officers
involved were called upon for assessment of the relevant documents, recording their statements
and for further enquiry into the matter. The following officials were summoned:-

1) Shri B. Sangluna, Former Director, Tourism Deptt., Govt. of Mizoram (2006-2007).

2) Shri K. Lalnghinglova, Former Secretary, Tourism Deptt., Govt. of Mzioram (2013-2014).

3) Shri Vabeiha Hlychho, Former Director, Tourism Deptt., Govt. of Mizoram (2013-2014).

4) Shri Biakthanmawia Pautu, Former Joint Director, Tourism Deptt., Govt. of Mizoram (2013-2014)
and .

5) Smti Noel Pari, Former Deputy Director, Tourism Deptt., Govt. of Mizoram (2013-2014).

1) Mr B.Sangluna did not appear for the hearing citing emergency medical condition in the family.
2) Brief statement of Mr K. LalNghinglova, Former Secretary, Tourism Deptt., (2013-2014):

Mr K. Lal Nghinglova stated that he does not recall seeing any file related to the Chalfilh Tourist
Destination and that he had not visited the site or seen the construction of Chalfilh Tourist
Destination. He was also shown Sanctioning letter dated 03.09.2013 issued by Ministry of Tourism an
amount of Rs 500.00 Lakhs with initial payment of Rs 100.00 Lakhs for further construction of
Chalfilh Tourist Destination (Phase-II) but he does not remember handling the file. He further states
that he is not aware of the planning or implementation of transmission line to Chalfilh through the
State Electricity Depttduring his tenure. He also claims that he is not aware of the Forest
(Conservation) Act, 1980 nor being briefed or informed about the violation by anybody or any
department.

3) Brief statement of Mr Vabeiha Hlychho, Former Director, Tourism Deptt., (2008-2017):

Mr Vabeiha Hlychho admits that he is aware of the Chalfilh Tourist Destination and that he is
actively involved in the implementation of the Chalfilh project. He stated that in the beginning the
then Director, Tourism Deptt., had directed him to go with the Hon'ble Chief Minister of Mizoram for a
site visit of Chalfilh and that at the time of site visit, there was no road leading to the site of Chalfilh
and they had to climb through shifting cultivation trail to reach the site. He further stated that he had
also given a negative report in not recommending the site for the construction of Chalfilh as the area
is inaccessible and that there is no speciality in the area. However, the then Chief Minister insisted to
go ahead with the project. Thereafter, he had again visited the site along with the Chief Minister after
the road has been constructed by PWD. He further stated that he cannot say with certainty that he has
seen the letters from the Forest Department, Govt. of Mizoram requiring Forest Clearance for the
construction of the tourist project at Chalfilh. He also further stated that the Tourism Deptt. is a
Department with very few officers and staff handling the tourism activities in the whole state and that
there is no sub-divisional or District Tourism office and hence, in the process minor issues might have
been neglected, unknowingly and unintentionally. He also stated that till his retirement, he was not
aware for the need of applying Forest Clearance regarding Chalfilh Tourist Destination.

of Enviro

| North Eastemn Regional Office, Shillong
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4) Brief statement of Mr Biakthanmawia Pautu, Former Joint Director, Tourism Deptt., (2017-2019):

Mr Biakthanmawia Pautu stated that he joined the Tourism Deptt., Govt. of Mizoram as Deputy
Director in the year 1994 and has been tasked with managing the state’s tourist lodges. He stated that
he has limited knowledge of Phase I of Chalfilh project as the files were routed through the higher
officers. He also stated that it was the desire of the Chief Minister of Mizoram for the construction of
Chalfilh Tourist Destination and that he was not aware for the requirement of Forest Clearance and
had not given much attention to it. He also admits that he might have seen correspondences from the
Forest Deptt. but was not aware of the details. He further stated that all projects were initiated by the
Director and that the Chalfilh project was a major project. The progress work of Chalfilh stopped after
funding was stopped by Ministry of Tourism. Mr Biakthanmawia Pautu was also shown letter no. 5-
ENE(4)/2013, dated 30.09,2013 being sanctioning letter from Ministry of Tourism and had stated
that he is not aware of the letter.

Mr Biakthanmawia Pautu was requested for submission of written statement with supporting
documents.

5) Briefsta of Ms Noel Pari, Former Deputy Director, Tourism Deptt., (2000-2015):

Ms Noel Pari stated that she joined the Tourism Deptt. in the year 1987 and was given
promotion as Deputy Director in the year 2000. She stated that all the files have not been processed
by her and that she is looking after construction work and administration of the Tourism Deptt. She
further stated that she is not involved in the planning of Chalfilh project as the Director had engaged
architect for the planning of the Chalfilh project. She further stated that she is only aware of the
sanctioning amount as it came to the department as information. It was also stated further that she
did not see the Forest Deptt. correspondence nor was she aware that the Chalfilh project would
require Forest Clearance under the F (C) Act, 1980 and that she came to know of the violation after
receiving the Show Cause Notice issued by MoEF&CC, Regional Office, Shillong.

sts (Central)
Forsst & Climate Chang®
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ANNEXURE- R 59 (COLLY)

MEETING FOR DISCUSSION ON CHALFILH TOURIST RESORT NGT CASE

ATTENDANCE SHEET
Dt. 25.02.2021
Sl.No. Name Designation Signature ]
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Deputy | r Gengrel of Forests (Central)
Gowi. of India Ministry of Environmant, Forast & Climate Change
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Brief co eeting after the ing:-

A meeting was also held chaired by the PCCF HoFF & Principal Secretary, Forest &
Environment Department, Government of Mzioram at Aizawl attended by the officers from the Forest
Department, the Tourism Department, the Public Works Department and the Power & Electricity
Department, Government of Mizoram. The DDGF has made known that the violations are serious and
that the Department should have taken proper clearance and that due care should be taken
henceforth.

The Director, Tourism Department, Govt. of Mizoram expressed the desire of the Government
and the Directorate to complete the project by seeking proper Forest Clearance first. He also
mentioned that the process of application for Forest Clearance has been started in the Directorate.

The construction of the road and the further cement topping of the same was also discussed in
which DDGF, I.R.O Shillong has raised strong objections for the continued violation and the callous
attitude of the Public Works Department in spite of the matter being subjudice. The PWD CE pleaded
ignorance saying that since the cementing is on existing road, such upgradation would not be a
violation. DDGF asked the PWD to stop the work immediately.

The Stringing of 11 KV Transmission Line was also discussed and it is clear that the Power
Department is merely an implementation agency of the project as it is planned and financed by the
Tourism Department. Tourism Deptt. accepted the same and agreed to include the 11 KV
Transmission Line as part of its FC clearance proposal.

The DDGF requested the State Forest Deptt. to take proper steps to ensure that there be no
further violations of the Forest Act, Also to ensure that no fresh violation takes place in any of the on-

going projects.

oral of Forests (Central)
o rfs.pocto' Edyironment, Forest & Climate Change
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ANNEXURE-R 60

Velcome to Rediffimail: [nbox https: /fomail.rediff.com/ajaxprism/readmail ?printable= | &block

rediffmail Mailbox of moefshil_09

Subject: From Secretariat PWD

From Anggu Ramengmawii <anggu251881@gmail com> on Sat, 27 Mar 2021 23.05:01
To: moefshil_08@redifimail. com

Cc: secretariatmizopwd@gmail.com

1 attachment(s) - IMG_20210327_230236 jpg (2.24MB)

Helio

Kindly find the attached file.

33072021, 10:25 AM

of |

Deputy Inspactor Genere! of Forests (Centrel)
 Gowi. af lndia Ministry of Environment, Forest & Cimats Change
Notth Eestern Regioms! Office; Shillong
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